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LOK SABHA

Monday, June 28, 1087/Asadha 6, 1350
(Saka)

The Lok Sabha met at Eleven of
the Clock,
{Mr. Dzpury-SreAxer in the Chair)

ORAL ANSWERS TO QUESTIONS

Will the Prime Minister be pleased
to state:

{a) whether differences between the
Central Government and some State
Governments are increasing;

(b) if =0, the main issues on which
they differ; and

(c) the steps so far taken to resolve
these differences and the result there-

Minister (Dr. Sarojini

7412

They relate to obvious questions like
financial, food, Plan and other alloca-
tions to the States. Occasionally other
issues such as the handling of gherao
activities in Weat Bengal or the use
of ATR facilities also arise.

As in the past, attempts are made
to resolve all such questions either by

i AAFgrPw R
off sermlic el cuw g §?
ool gheer ot ;. w} & &

wff g wed { ¥fer g5 ¥ wwe
ﬁaﬁtuwmﬂthﬁt&"‘
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s AT oft § fosr & art ¥ wraha
7t awdft § T 7B qwwr T @
gwar g !

st germfrcgrel dqg A waeE
WATE & WX EE WAl S WG ww R
wfew ¥ aq § w1 gq 3 §9 adarfas
wionmgat Wit x& o & vow o §
forr & o9t ¥liw gowr<fee ¥ fawre
w2 o § afe felt awix & 3o
daeT @1 qfada fedr o a@F ?
TR AwweaErdr ¥ fay @Y dag gee
w7 % fawssT wq qem 91 SH
Fa ofemnlt dmwr & qer Wt ¥ 9w
W w war wE v foar qv ST W@
T W AE R fF g Aol ¥ A A
qreETRE 3T ¥ qragqw W Ay amar
ww wgfrw wv & mf & 7

st gfaw @iy : & ddr
avg & A8t § foad @i o ¥
oTar g ) Wg % AeEedrE!
W W g MY & @@ A
faranr @ f# agt Y feafa §8 gt
oY Ewtxxafog sty ag ez fam
§ T 36 avwr fear ar s fw ag sw
TR Wwaad

st wenmir grel): 33T ww Oy
ot fw afesslt W & qeg wet & v
TETAHAY FT £ wFw" #§ 1€ 9@ W
¢ fw dwx axwl &1 fee qew 33 2
g afx g & wurT wAr W g 9%
wr wfafeqr § ? s wew gt
qfemraz & wigsrd 1 a1 §67 &
ufawrd &Y 5@ T¥T ¥ & N we
ot § 7

shwefy gfeer ot : sper s
wqﬁf T & 1 qarw qg § fs aeee
tﬂm 81 fora wwy o
u;wlu wyt §O wuE woer
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a1 I9 aaw Ivk qo fafrercagt o
¥ ot qev HA ¥ gEwy ferwrfie ¥
STAT FTH T 6T 7 A Wy W
afrd faws

st sermfit qreslt @ g oy oY
wpafr g ? e dw @ E?

sft w0 Wro fawrlt : <oiie o
war man g i Srg Wi o® A% mreEt
w1 ¥ wi fedifag & 1+ Aw fafrmt
e 3y ¥ @ el e & @
TR q et ot ¥ a¥ g€ oY
YU IF Gar avHar § forad sa a1t
aw *1 o @ gwr @ 0 & A
1z § 5 v od gy ¥ o ana
it ma iy aa Qs wa
T | FzT# A Uy § TWE W1 IHA
Al & ar & fwer fanmewa § 7

oftereft gy nihy : g7 217 faug)
9 arasha g€ & | ofvmly dmwr &

WET AF WATH &7 N § wna wely
Arefrhaar g3 § fe Smw o 7w
wigwrag WY fegw g wifuwm
w3 fo g aaro Yo W o, go
Y W

ot vy fag vl : ¥mw ¥
Rra & Fgw feufa o Waw & arane
woi g€ & 1 wrm Tav gvan § fe =i
FORTE T ATA ¥ TB WYY Wiy Y
faawr srpwa wolt § 1 2 % Il o
oY W Ser qyr § 1 & e wgan
fir ww feafe & ¥l woeTT fr @
#ifg wr § ? w7 ag dmw g



7415

® e aEh & W KT S
™ faeq & w3 gt ?

shafr gfrer wify : sfgz &
fs g0 o1 S gramwivT @R
iz gard wifww gy & Fs sog o= &
o wgt Wt wrn F @U@ fedt B
ot ga wqw @ Wy I,
AT AITHE T waAT A g &
qagll ¥ fawrs go gw & W7
TART WA ATAA Hiff § qT A6 Y
Tt § WX Y T ArnEy QR
T & T i Qe £

oft TR st sE@ WA
FiT F xar fx qave §

& mxar wgw g fo ¥ Ao @
oo afi § wgi I I wEa eI
& aragt axf Exgiwadrawi § 7
T AT FiAAT gL § 7 7 A7 A
ey @ E?

w3 ffea atgi: 9@ TarTe
IR g fe o g g & 7 § AT
A U G LN Y, IgA gaAr
F®

Shri Krishna Komar Chatterji: Will
the hon. Prime Minister agree wi:h
me that the Central Government, in
its eagerness to take a more helpful
attitude towards thce non-Congress
Governments, is depriving some of the
State Governments run by the Con-
gress in the matter of food and mone-
tary help?

Shrimatt Indira Gandhl: No, Sir,

Bhri Hem Baroa: May 1 know whe-
ther jt is a fact that recently the
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Government has instructed the
Governor of West Bengal to bypass
the State Government and, if s0, what
is the peculiar bandobast -for West
Bengal?

Shrimatl Indlra Gandhi: No such
instructions have been =ent.

of: gzx fagrly ;- et
Y fanRafi sqiar § s s urs-
i ¥ a1E wH | W g Tl A
gavq faar  fe s fear 2w wiafen
FE STg Y Fw AW ORI F A
AT & HYET W 3 9 ¥ ¥
w2 ? a1 gg WY gars fear o g fe
HIRAY wawa AT qi @ ¥ A
frger ghar § ag et Ao fagw
fear wiq faad @l € ¥ ¥t wm-
&Y # @ wfas fgean a9 @87 wr &
a7 gwal § % &AT geeTd W
ar # fax e §, afe g 91 sed
T sfafwar § ?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfl

sion, May I know whe.her in the
case of those States the Centre has
tried to have some understanding and
modify their own planning or tried to
convince those State Governments to
see that they accept our system of
planning?

Shrimatl Indira Gandhi: All the
States have accepted Planning.

oft wy fomd : w1 Suwwer Sl
w1 s weW § e Wit ¥ v
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& WiX T § awr ol oy ¥ vw

& sox welt & wary FY WK @ g, forw

& adar faedfir ggraa 1§ ™

teefwg e qw 7 A% s R,

u&wwfwtmmidﬁm‘
Fafedr e avwr gu fear ¢ 7,

N FORIT $ TIE T gETT N &, arft

Y g W TTHIT A I 9T FeAT

St & aar a7 Forckay foran § ?

8Shri Morurji Desal: This is not the
first time that this question has been
raised; this question is being raised
for the last few years and the ques-
tion js that the Constitution may be
changed regarding the allocation of
revenues between the States and the
Centre. This has been considered, and
it has been found that no particular
advantage will be accruing to any
State or the Centre if there is any
change., This was done after much
deliberation, but in order to see that
difficulties may not arise or the States
may get more allocation than what
they are entitled to according to
revenues, the system of Finance Com-
mission has been provided in the Con-
stituiion which has been working and
every five years they take into account
the condition of the States’ revenues
and the Central revenues and allocate
certain amounts from various taxes to
different States. In addition to
mal allocations all the resources are
taken into account when the is
made, and - equitable allotments are
made to different States, having regard
to the needs of different States. This,
I think, {8 a far more satisfactory
arrangement than making blanket
allocations of resources to different
States. That is not going to increase
the revenues of either the Stats or
the Centre.

ot gvo wio fowmdt : w7 oI T
AT wivdt weerd ¥ Ay waryloer
vty aray § fy & ol gywRTE
/ foarr & MY ¥ga quitde &
AT T waTer A Wy wrgx § 1

R el o

JUNE 26, 1067

Cabinet colleagues not to behave in
that manner in future?

Shrimatl Indira Gandhi: No Cabinet
Minister has behaved wrongly or
improperly.

Some bon, Members roze—

Mr. Deputy-Speaker: We have
already taken 15 minutes on this ques-
tion. The Centre-State relations cover
a very wide area. I will try to accom-
modate a few more supplementaries;
more than that, I cannot allow.

Mr. Sheo Narain.

st faw wromw : Iy WP,
# goeTT ¥ gy ar wrgan § e v
anft ¥ 10 g feargt & fag wrewe
&% fe¥ 73, 5 ¥mw * @ fafrd
W< 7 dgw ¥ Ow fafirdy wudf yo
w3 arf & 1 & arrr wrgn g fe oy
¥gw mdde wEt 9w v gl
& et g I U ¥ ot §, wee
urE W §, X NTaNy WY gw v
& fay sowrewt v we i d 7

ot frer wit @ gu e it ey
Lk R

Shri V. Krishnamurtl: This ques-
tion is very important. We cin devote
20 more minutes for thig

Mr. Deputy-Speaker: 1 have already
given more than 18 minutes for this
question. As I have alresdy aald,
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Centre-State relations cover a very
and q

§Eds
I
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Chief Minister of West Bengal, T sent
it on to the Speaker,

Shei Eanwar Lal Gupta: What is
the reply to my question?

% ag v § fe agi gy g
fayguw wow ff ot §, Te® ant &
WA WA A §, 39 6 aARA & ol
FTTT T SLA TST G § T WU Ay
T wdm o xg W wT fear
mri

wweht ghra wilt : e &

ot § woft v 7 §, fe guen o
Lo Al i S

Shrimati Indirs Gandhi: Govern-
ment are constantly in touch with the

and that help has been sent. )
Bhri V. Krishnamurti: Is it not a
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Kspecially, in Madres State, the Tuli-
corin project has been cut out. Is it
not a fact that the Centre has taken
such a decision in order to embarrass
the Madras Government?

8hri Morarjl Desai: This is a wrong

allegation, based perhaps on want of
knowledge. Schemes have been down
in of all States, and perhaps more in
the Congress States than in non-
Conjgress States.

wft wfrdtes :  Iuregw S, Wi
ager ¥ s2o¥ § fenfa aft wararew @,
wrw w3 qfvweft $mrw ¥ wga wa=R
% 1 3% for gu @ Awaeard) & v
fie war g, foT gw ¥ warw o 2w fe
gt 9 AT ® @ § fewd
wow g€, WW! $9 qTal g 7 6T
wfanre & 06 fa g ag @
wrqa g | At of<feafa § yafie gart
dfaam & qg seeqr ¢ Wi Afqwra
% wifefest 256 & wraga gfaaa
qetiz Iud T wT aed § A1 @
warT Heft ¥ ag Jar wgav § fr oW
vty feafa § wafs awvaaad
# oY goerTaf & wre wafew qfeit
wnrer & fwsft ot o 7 Arer 7 gaw
¥t srqeqr afY § aY w7 avar § v ag
sfray gowIt o gEET T T

awdy . | . (smawe)
Bhrl Jyotirmoy Basu: Are you
a.llol;iu this question? (Interrup-

Shri Shashl Ramjan: Please keep
quiet. I am in possession of the House,
(Unterruptions).

Shri Jyotirmoy RBasu: Actually the
M. P. conducted a hamla on the young
boys there . . . (Interruptions).

Shri 8. M. Banerjee: On a point of
order?

Shry Shashi Ranjan: Under what
rule?

Oral Answers JUNE 28, 1967

the pcople. (Interruptions).

Mr. Depuly-Speaker: He referred
only to the Na.xalhar; situation.

Shri S. M. Banerjee: No, no, to the
whole of Bengal

see things for themselves.
move freely. As Shri Jyotl Basu, the
West Bengal Minister, has said, this
agitation against the State Govern-
ment is political in character. They
do not want to allow the

to function there. This is very clear.
Their next taget is UP.

I
E?
:
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ting questions that the supplementaries
should ba relevant to the subject-
matter of the gquestion

Shri Shashi Ranjan: Centre-State
relationship.

Shri Tridib Kumar Chaudhuri: I
am addressing the Chair, not Shri
Shashi Ranjan:

Shri Jyotirmoy Basu: Nor Shn
Sheo Narain.

Shri Shashi Ranjan: 1 am helping
the Chair.

Shrl Trididb Kumar Chaadhuri:
Here the subject js Centre-State rela-
tions and in respect of that, the main
question purpor.s to ask whether there
have any differences, and the Govern-
ment have denied that there have been
any differences. So how does this
question about the Naxalbarl situation
which relates to law and order or
the Asansol situation and become in
order?

Mr. Deputy-Speaker: 1 perfectly
agree that the main gquestion relates

fled the position. But because a cer-
tain situation had arisen there and we
had discussed it, he incidentally refer-
red to it. I would request the hon.
Member not to refer to any other
matier, particularly to Bengal Gov-
ernment with a view to criticise jt.

Seme hon. Members: Why?

read in the papers that Peking has
been taking a lot of interest in the
Naxalbari situation. Why do you say
it should not be referred to? {Inter-
ruptions). .

Mr, NI?W: Unhulm
permit cannot proceed. am
mom::ﬂu as many shades of
opinion in as many States as possible
question covers a wide
@ound, but if you create a situation. .
Usnterruptions) .

!
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oy fow? : 7y wfeTiz L ar o
TS GO ) TAFCENIT F @ 6 WY
W § ? 56 alq qw aeerd &
fadelt WY go vog o ¥ audw

§ WY It T wgT A < ¢, 4% (Ey-
& %y wifearre § a1 W § ag &
st g § ¢ & qg Sl gfeewia
] AE s | 3g ferwm W
qifaqide § t ¥ ST § gEe !

Bhri Sorendranath Dwlvedy: You
have to regulate the business of the
House. You are within your rights
to disallow any supplementary which
is irrelevant, but can you put a ban
soying that no questioner should raise
a question about the West Bengal
Government? Can there be a ban?
You said; you can put a supplemen-
tary, but you cannot refer to the West
Bengal Government. That is what
you said

Mr. Deputy-Speaker; Objection was
raised that in this House opportunity
is being taken just in a slanting
manner to cast some aspersion on
certain actions of a §.ate Government.
1 think this should not be permitted
in the present circumstances.

Shri D. N, Tiwary: 1 want one clari-
fication from You

put of this nature, and the State Gov-
ernments were damned, the Chief
Ministers were damned, and now a
simple question like this is being
objected to. What iz this? Two stan-
dardas.

Mr. Deputy-Bpeaker: As Mr, Limaye
has observed, we must also take one
thing into consideration, It covers a
very wide field, and in the new con-
text of the situation, the State-Centre
relation has become a matter on some
issuss whare controversiss might
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arise. In such a situation, we ought
to ‘be very caution while putting

Mr. Deputy-Speaker: The scope of
the question is very limited. Let him
finish.

Shri Shashl Ranjan: I was asking
this question, Article 256 exclusively
deals with the relationship between
the States and the Union, and I want-
ed to know from the Prime Miniscer

t

to it.

ot woww T wish : ey WY
wor¥ &ar g g ok At ar A &
¥ sl awt ¥ e 3 wiwed sfasve
0 g W e s w¥ & ge £
sy o fie ewtidy aoerl wf st
# § oY ot woa¥ & g | xafed &
s Wi fe & ol et & o
o erTyT w7 g o feafr dwr et oY
TuwY g o & ik qw warft sy
frrger O &t fewrraomre ST AT
w ?

ol gfver whit : soft oY Tt
o srwwawar § wdf 1« dar KR oY
wyy §, Wi i ewer agt ¥ off

Oral Annvers JUNE 28, 180T
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fw Tur §w o s Sz g WY _wew
o aTe w JawT R arT )

Several hon. Members rose—

Mr. Deputy-Speaker: We have
exhausted half an hour. I have per-
mitted all Members to put questions.

Shri Vasudevan Nair: All kinds of
questions are aliowed to be asked
from that side. On this side, we are
not allowed.

Mr. Deputy-Spmker: You see the
record and then make a statement. It
is not fair. Next question.

Several hon. Mempbers rose—
Mr. Deputy-Speaker: I have passed
on to the next guestion.
oft sivlw Wy :weaw AR, §
wM W Wty ffod o o7 T X
ard | ury ¥ gaArdr ot o fedt oY
et afi fear 1 Qv e & ©: B W
WY faa | A wrg Wy Dford fe g w
wF ord o1, .. (eeeww) .. .

wufan Futn w1 i

+

*722. wft fedwre Tew -

sft Wle So wrhl :

w1 gt Wi serew st ag T
N g w3 fw -

(%) war goerT ¥ wnfwr Iwy
¥ ghoeew ¥ e e fawr e &
i

(w) afe g, oY v ewrw & wr
fordb gt war § 2
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have come to the conclusion that it
would peither be advisable nor praec-
ticable to nationalise the film industry.

oy fedwe waw 2 & I w0
wgat g fs foer Qemtod widY WY
aft ot gq § 7 astar g faswe
ferTqroa & ax A g |
¥ 9T frary femr § ar aff < fon
WO ¥ ETHIC @ W RuAETA
gl war Wt & 7

Shrimati Nandini Satpathy: It has
been coneidered by the Government.
This Committee has suggested against
the nationalisation of the film indus-
try. But it has suggested certain
restrictions on the fllm industry which
have already been done by the Cine-
matograph Act, 1852

off fadwre e @ 1951 #
AT FRE A G 37 A WA AT
qr:
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nationalised. On the contrary, if he
reads the very beginning of the obser-
vations in the paragraph from which
he read, they say:

regret
that we are unable to subscribe

to this theory.”

This is what the Committee have said.
But 50 far as the other measures which
are necessary are concerned, the
Government is looking into them
and if necessary we shall amend the
Act,

ot oo o warft : ¥ g ATV
~ge § T T woeTT Y ag At §
fr feeiior 2n & Taqaw) & wior
9T AFA YT AW qAr § W T
gan ¥ N fod ot § I ¥ g
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that all sorts of films which are
harmful to the morals of the Youngs-
ters are not allowed, and the films
are checked.

Shrimati Lakshmikanthamma: Most
of the films of recent days are a
waste of the celluloid. Either we sec
the boy-meets-girl or the girl-meets-
the-boy end there it is arranged.
(Interruption). I would like to know
what steps the Government propose
to take to encourage such films as
would infuse patriotism, a spirit of
sacrifice into the minds of the youngs-
ters 8o as to build up the nation, and
whether some kind of {unds to such of
these films as are produced with this
spirit in view, will be given by the
Government.

Shrimatl Nandini Satpathy: Gov-
ernment always encourages the films
which are helpful to the growth of
morals, such fiims which are related
now by the hon. Member. These films
are sometimes given assistance from
the Film Finance Corporation which
has been constituted by the Govern-
ment.

Shri Piloo Mody: I would like tw
know what makes the Governmeat
think that it would be capable of pro-
tecting the morals of people by
nationalising the jndustry ra.her than
by leaving it in its present form, and
has the Government demonstrated in
the past either some artistic, creative
ability or any great moral standards?

Mr, Deputy-Speaker: That has
already been replied to.

Shri §. Kundu: I would like 10 know
why the hon. Minister does not con-
sider that the best way of checking
the morals and infusing a spirit of
nationalism by using the films to build

JUNE 16, 1987

3

Shri 8. Kunde: What I
sort of ¢ erazy, sexy
are being sold around India
Virtually, this is

ER
i

i
£
1]
s
143
fhis

Shrimati Nandind
an art and Government think
regimentation of art will raf
per its growth and not help its
So, we consider that the film
try should not be nationalised.

§
d

§

1t

on certain aspects of films,
the Scminar on kissing, there was
some discussion in the papers, but
E&re was no particular proposal like
at.

Shri §. R, Damani: At present, the
censor board censors films after they
are produced. In view of the present
low standard of films, may I know
whether Government will consider
scrutinising and approving the story
before the film is produced? Secondly,
what progress has been made by the
Film Finance Corporation in this di-
rection?

Shrimati Nandini Satpathy: The film

garding films for
Finance Corporation gives loans, their
stories go to the Film Finance Corpo-
ration and they the script
before giving loans.

Shri M. R, Krishna: The cost of
Indian films s exorbitantly high since

- e e e S————————
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Shrimgii Nandinl Satpathy: It iy &
suggestion for action. (Fnterruptions).

Definition of ‘Pakisian’ jn Oxford
Concise Dictionary

+
*723. Shri A. B, Vaipayee:
Shri Bal Raj Madhok:

Will the Minister of External Affatrs
be pleased to state:

(a) whether in the latest edition of
Oxford Concise English Dictionary,
Pakistan has been described as a
country which includes Kashmir;

(b) whether this definition of
‘Pakistan’ js at variance with the defi-
nition given in the earlier edition of
the pame Dictionary;

(c) whether it is also a fact that it
has been done under pressure from
the Pakistan Government; and

(d) if so, the steps proposed to be
taken to get this factual mistake cor-
rected in the said Dictionary?

The Minister of Defence (Shri
Swaran Singh): (a) The reference to
Kashmir is in the etymology of the
word ‘Pakistan’, in brackets, ‘and not
part of the definition of its mecning.

(b) Thg earlier pdition containeq the
same etymology of the word ‘Pakis-
tan’ but different definition,

(e) Government have no informa-

(d) Our High Commission {n London
has had correspondence with the pub-
lishers who point out that there is a
difference between gefinition and ety-
mology and that the inclusion of Kash-
mir in the etymology implies no sug-
gestion about the legal, constitutional
or political status of Kashmir.

ot wew fagr® wddt ;T
gET2g ¥ waT fr gty gr§ wA™ea 0
WiT X Q% T fawr mar g1 w0 oo
ww:;aruﬁlmgma? afe =,
fya st T @R
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8hri Swaran Singh: Our High Com-
mission did wrote—did write (laugh-
ter) 1 am sorry my English is bad, but
English is not our mother tongue and
bad English should not be an occasion
for laughter.

oY v fowd - & va & fasgern
F A B NIAT FIAT G

Shri Swaran Singh;: Cur High Com-

mission wrote to the publishers gnd
the publishers took their stand om the
difference between definition aend
etymology.

ot 7y fewd : anr owAl ugEn

A7 wgar 9= fams agr adn ¢

8hrj Swaran Singh: They stated as
follows:

“The etymology given is correct
and Kashmir dig in fact contri-
but the ‘K' to the word Pakistan™

This information hag already been
conveyed to the Lok Sabha

ot wew fagrdt wradedh : EL
sgif 1 at @ gy AAY nFAT ™A
g @ ¢ al@ Asye ogt § A1
gTAT g Ayt AT F@w Frag g v

8hri Swaran Singh: I have looked
up the grigins] dictionary. It is rather
strange that they should have, while
giving the etymology of Pakistan',
adopteg this rather queer
where they say that letter ‘P is from

point of order. It ‘P’ is from Punjab,
what about ‘A’, is it from ‘Assam’?

Shri Swarap Singh: What they have
given in the dictionary is like

that ‘P is from Punjab, ‘A’
Afghanistan Frontier....

ot vy fed : a7 wg R o T
it el Fag : § wei Amy § ¢
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oy wy foowrdt : welt fod s WY
AT RAT WfgE | wwwT G Aw
% wE |

have given the etymology on these
considerations.

ot vy feor? @ AwAm wfeny
AT e faard?

Shri Swaran Singh: It is ap a
way of giving the etymology of
Persian word ‘Pakistan' which to
of us here in India means—and that
was the claim of Pskistan—'land of
paks’. They claim that js is a land of
pure people. We should ignore this
etymological analysis published by

. On the face of it it is ridi-
culous and we should brush it aside
and not gdevote t0o much attention to
it. .

el

)
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Deputy-Speaker: I will call
them, I do not know their names, Do -
they want to put a supplementary on
this particular question?

Sbry Shiva Chandra Jha: We are ’
ageinst the procedure adopted. .
A Tt Wy T @ § wg wew § o
»§ warell o gx W qUAT Wngd
®, wred vt Y nft firar | w gaTd
e dwd Y ff 41

o wrelt : fer W
g §, fodt Sy qar Y & 1 og
wtwt & . . . (deesiw)

ot ehwre fag :  wtwi sy
Wb R M ¥t § N
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‘g asm ® fag f, # weitt & @ wiw § wgr v oy fe foemn F
fag § wife | wg dwre whefera g WM fawanit 8z s § SEwr
Apoftr, wawll 1967 TR 1 €@ e s figear fagelf & wror § 1
st W fggeam & aft feamr e §

L Lo
ot § 1 fewerrly  dftfenT o @Y 3T R adit e W sfows fgear
gy} d@few W wE oew faxdi & wiom 1+ woec ®  gT@
ot ngr § 7 faad oY forr dwrd w0 @ W w fver § 9@ & et
FTHETEE 1 WEmAfet® mnlfs ov Do dte dz 8 8
qre fade g Rar & ? ag ward, 27 %@ ® g fadel ¥ wwd ol
1967 TR 1 w1 HfY A gaR W § g WY
Mr. Deputy-Speaker: The question Tk 1Trad wrawr(t &7 fe at 2Yo e
refers to the Oxford Dictionary. This  §z G WA ITET H¥q ¥T T,
does not arise out of this. T fed g wifk fadeht g 2
Shri Swaran : 1
quive motion, Singh: I would re- guy g M ferEdd oY Ta N

wf Ao it |
Mr, Deputy-Speaker; We proceed to
hay sals hat he wants motiee: 1t i <t o W ww : il
wan 3
outeide the purview of this question. gzmi&';““t:ﬁm;f
o784, Shry Madbu Limaye: foadt & fom & wrag ol #F oY
Bhej S. M. Banerjoe: a0, s e uE & 250 v
E:ﬂmmm T 8 % fmw @ faddft | wify
y e W 19w wT Y @ § wg 1350
,,:r::ld?:,wm“ Defence b ot w1 Wit 23 (X W N Ak ug
(a) the total outlay that the three 1500 W EFT | @¥ I ¥w

TV. Set Manufacturing Companies sxifiz® *A13 aMT - AY e

h -

the Government; ang wWE aF & E A IEE A
(b) the import and foreign ex- faor « Afmer ¥ § = § WY

change content of thls outlay? TR & wufe ot o IR awe W
The Minister of Stato in the Minl-  p o0 o oref | 7 WG WY
of Defence B, Bhagat)

‘(:,;mmm(r?mnm"unm e i fs 27 w@ Fw wng

g‘w,mnmgnm wr # oy g T
Wt wg ek : @ At # “However, according to the cal-
la made by the Pilani Insti-
v W ¥ qeere fednft w¥ wft  cuiations made by | prices of indi-

o gt gofr R o genous sets will compare favour-
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ably with that of similar
seis recently sold by the State

R e
|19 WY T Ay & I§F ww oy
e wifr et i ¥ g€ ¥ 0ot
TR W ¥ wp § o amr ww
@ar ? Wz 27 w9 & fgara aoma
g fr 27 ool & gF fadnl ¥ wardr
AT Ay e g dg & forg Fadwi
% 540,000 ¥ ¥ gF Hw¥ gFA
o Wy ¥ frwarw ¥ aw #
¢ T g wercfaid ¥ g o
E o & s g e ) faer e wmw
& arye Topw &
ot ¥ Wo Wy : F17I § Wy
AN AN 23§ F AT F €W 1880
w2 § A Iw fgeia & agi 70T a0y
Rz¥amw s E 1 AN Azw v arwi 0
= w6 A€ gy wWifs e o
Rz § 9w & Tw I9F W o aq T
oI fgars ¥ oY gt g awr o
Rz L 3% o ww  ¥®7 wWilw
IT H 250 W w1 £ fa2l graw
qmaT § €W 250 §97 g Al
JERY &A@ grf 9 e Arw w9
¥ w1y 8% g ¢ 5 e oww @
et sy wft ag awin oft &
§ TR[ET ¥ T o7 §, AN agy
L
like
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Shri B. K. Bhagat: Ths terms sre
similar because the licence has heen
given by the Licensing Committee, The
cost is Rs. Rs. 38 lakhs of which the
value of plant gnd equipment wouid
be Rs. 24 lakhs, This estimate on the
basis of ten thousand gets production
has been accepted.

Shri D, N. Patodia;: The hon. Minis-
ler has suggesteq that the cost of pro-
duction of these sets is likely to be

fower than that of the imported ones.
But ‘he experience is just the other
way. The cost of production of what-
ever has been produced in our coun-
try in the past has always been higher
as compared to the landed cost. Has
any costing been done to suggest
specifically what would be the cost of
production of a particular set compar-
cd to the imported one?

Shri B. R. Bhagat: It has been very
clearly workeq out. The licence has
been given for a 10,000 unit. 1I it is,
say, 5,000 or even less, then the cost
will be higher, It hag been worked
out on the basiz of a 10,000 unit; the
cost of production hes been arrived at
on that baszis.

Shri N. D. Patodla: What is the cost
of preduction?

Shri B. R. Bhagat: 1 have already
given that. .

W w aredn : @w i age W
faxdfi qrr Yy § & e g
g fc o fro dzw & ST fadvlt
T A &R oY T wnavawar § s
W T v # gEl www o
of fevft r Tt et Mg & o
‘@ §? o quaw fedeh g e
wd wr gl ?

12.00 hrs.
oY ®o Wo www : Tg av Aoy o

kR fs Zafrar & ag weer ¢
o o Fuw way & fag . . .
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ot wp fred : s feer o ooy
:?. 1800.99% W<t %< ¥ 2T ¥ wwar
?
ot %o e woye ¢ fmifmt
wrfmar & fag ag arr mar § fr
Ywr ¥ ft ag W 1T gdar §
oY gy ot Aify oo gr v & W ww
wr wewr aadl wf g, oy ag A
W oar Gt ¥
Shri M., Y. Saleem: May I know
how much time will be required for

mmnufacturing the TV sety and their
coming to the market?

Bhri B. R. Bhagat: The foreign ex-
change has not been cleared; it is un-
der consideration. After they get the
foreign exchange, I think, they will
not take long.

Bhri M. Y. Saleemn: I want to know
the time when foreign exchange will
be available.

Shri B. R. Bhagat: That ~annot be
decided just now. Every effort is made
to see that the foreign exchange ia
made available; it has to be located
where the foreign exchange will come

Mr. Deputy-Spoaker: The Question
Hour is over.
st wrmae foy : wsaw G,
¥ wEEqY W ST § | UT NW
ag & fv 5 san XY wgr e xw &
R gt § ) TR T A
747w AW g FaTFE. ..
Mr. Deputy-Speaker: What he said
wag that he wanted notice because

your supplementary was not covered
by thy main question.

- witvee fog : e Je 747
AU 1 w1y TE Y ST TR §owr ?
Mfee.aY it war g1

Mr. Deputy-Speaker: What ig the
numbtier of the question?
906 (Al) LSD--3
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ot wy: foor® : www W,
ey gy ol % 747 Sfye 1 IR W
T 3 3-groem wife « e foreft § WX
A o AT ot T @ feT ady v
xx woradt & W & qor v Y IW

T WAT ¥GT ALY wrar ?
The Minister of Defence (Shri
Swaran Singh): I would only feel,

ot vy fawd : s oz § fe iy
¥ wyr fe Nfeawfeg. . . (e w)
Shri Swaran Singh: I am perfectly
entitled, when a question is put, to
ask for notice. That iy the end of it

oft vy oo :  wemw W,
gAagEsEm A A T R E 1=

N femwar & =t won wifeg
fe &% oY Afew wofr ag o=t g€
New fam T 6t )

8hri Swaran Singh: I do not accept
that.

ot wy faw? : Aew § i Wi
wE § fo Nfex ofge

SHORT NOTICE QUESTION
Inadequate Supply of Wagons to
Andhra Pradesh

8N.Q. 18, Shri Vasndevan Nalr:
. C. Adlchan:
. Janardbhanan;
K. Nayanas:

Gopalan:
Aniradhan:
Sreodharan:
Menen:
Will the Minister of Raflways be
pleaseg to state:

(a) whether the rice supply to
Kerala is hampered :due 10 the- insde-

BEERREE
g?!!!ow +
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quate supply of wegong to Andhra
Pradesh;

{b) whether the attention of Gov-
ernment has been drawn to a specific
report about the dearth of wagons in
Tenali due to which 10,000 tonnes of
mdy cannot be moved from there;

(c) it go the steps taken to supply
sufficient number of wagons to Andhra
Pradesh?

The Minister of Rallways (Shri C.
M. Poonacha): (a) No, Sir, The sup-
ply of wagons for movement of rice
from Andhra Pradesh to Kerala has
been adequate and in conformity with
demands registered by rice millerg in
Andhra Pradesh,

(b) Presumably, the reference i to
a news item which appeared in ‘The
Hindu’ of Madras dategq 15-8-87.
The complaint made in the news item
is not correct as adequate wagons
have been made available for loading
paddy at Tenalj station,

{c) Does not arise,

Shri Vasudevan Nalr: I would have
much liked to believe *he state-
ment of the hon. Ministey gn the floor
of the House, But only two days back
the Food Minister of Kerala has made
a statement that til] the 13th of this
month, the supplies were very regular,
but after the 13th the supplies are very
irregular and tbe.supplieg in three
days do not amount to the guantity
of ration for ong day. I shoulg like
to know whether after the 13th ol
thiy month there was some difficulty
about sending rice and whether there
was sny responsibility on the part of
the Railways as far ag this delay In
the supply i& concerned,

Shri C. M, Poonneha: As regards
the Railways, to the extent the indents

Oral Answers JUNE 28, 1987
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dents are placed. But instructions are
that there should be indents for block
rake movement, To collect these
wagons from eleven odd stations and
then to have a formation of a full
block rake for movement to Kerala
does take some time. These inter-
vening difficultie; might have con-
fronted the steady movement to s
point. On the whole, out 3 the
demand; placed by the Food Ministry
through the Food Corporation, we
have been able to move gbout 35.000
tonnes to Kerala up to the 24th of
this month. -

Shri Vasudevan Nair: I should like
to know how many rice gpecialg are
being run on an average every day,
and approximately what time does it
take to reach Kerala from Andhra
Pradesh?

Shri ¢. M. Poonacha: Op, an average,
according to the programme given to
us, we should move about 2 to 28
trains per day and it would take about
iwo to three days to reach Kerala.

Shri Vasudevan Nair; two or
three days. I am told that it takes
seven days.

Shri P, C. Adichan: (Spoke in Mals-
yalam).

Mr. Deputy-Speaker: The question is
to be pui for eliciting information.
What is the use of speaking in that
language?

oft wrivswe fog : s T,
Ty AreTHt Y srefaear it Q@
£ 1 wiw wrarst w1 srafawar dfag o

E
;
o

were difficultie; in getting wagona,

a matter of fact, every yosr, there
will be a mango season and every
year there is likely to be thig diffi-
culty, Taking into consideration the

|
3
s
§
)
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Shri ©, M. Poonscha: Yes, arrenge- Skri X, Lakkappa: This ig discrimi-
ment; are being made nation.

8hrl X, Narayans Rao: On a point 8hri C. M. Poonacha:

Mr. Deputy-Speaker: I do not want
to suppress expression of views by
any Member.

oft oy foeerdt ¢ Sw ¥

Mr, Deputy-Speaker: If there is
someone to translate, and the hon.
Minister is ready to reply, I do not
desire that anybody should be suppres-

i

8Shri K. Lakkappa: On a point of
order....

Mr. Deputy-Speaker: That was on
a different matter.

Shri K, Lakkappa: You cannot sup-
press me from raising a point of order,
The hon. Member has put his question
in his regional Janguage, The House

ment of mangoes also, but that has
been met, and we have enough
capacity to move foodgrains. Ag a
matter of fact, on the 24th of

as

connection with the movement of
foodgrains to Kerala
Shri C. Janardhanan: The itwo

Kerala are the Southern Zone
the South Central Zone. Dus to lack
of co-ordination between these =zones,
sometimes dislocations do oecur, Is
there any mechanism to co-ordinate
these twq zones so that the supply of
wagons for movement of food ia not
interfered with?
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are registered, we will certainly make
wagons available, There was a report
in the Hindu, dated 15-6-67 but the
Central Railway guthorities have im-
mediately issued a rejoinder which ap-
peared in the Hindu of the 17th, refut-
ing the aliegationg made. So, what has
appeareq in the Press on the 15ih of
this month is not true, to facts.

Shri E. K. Nayanar: Upto the 2%rd
of this month, anly 25,000 tonnes have
reached Kerala whereas the Central
Government say they have allotted
75,000 tonnes. What is the actual posi-
tion and is the incomplete despatch
due to paucity of railway wagona?

Shri C. M. Poonacha: That is not
true, As I was mentioning, 35,000
tonnes have moved. The total quan-
tity that has to be moved this month
is about 82,000 tonnes.

Shrl viswanathy Menon: What is
the quantum of rice transported to
Kerala everyday and how many
wagons are attached to the special
trains everyday?

Shry C, M. Poonacha: These are food
specials, It depends upon the type of
wagons; if they are BCX, the number
of wagons would be less; if they are
the ordinary 4-wheelers, they would
be a few more 1 could not precisely
give the number of wagons attached
to each food special.

Shri Viswanaths Menon: What is
the gquantum of rice
everyday?

Bhry Tenneli Viswanathate: Will the
sinister ensurs that while the man-
goes of Andhra travel eastwards to-
wards Caicutta and the rice of Andhra
wravels southwards towards Kerals,
the mengoes should not come in the
way of rice?

Bhri C. M. Poonacha: That is true,
but there is also a demand on the rail-
ways to move rice to the north, It is
not only the mangoes of Andhra that
move northwards, rice also moves
northwards.

Shri P, Venkatasubbalah: 1 would
like to supplement the question al-
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railway administration as guch,
out entrusting the work to the
Corporation or the Government con-

dent; and demands of the State Gov-
ernment of Kerala for getting ries
from Andhra, so that there may not
be bottlenecks created and undue de-
lay caused?

Shri C. M. Poonacha: The Chiel
Operating Superintendent of the South
Central Railway is in constant touch
with the authorities concerned, the
Food Corporation of India and the
Andhra State Government,

Shri Jyotirmoy Basa: Will the hon
Railway Minister be kind encugh fto
tel] us what specia] arrangements he
has made to shift rice from Puujab to
‘West Bengal?

Mr. Deputy-Speaker: This iz sut-
side the question.

Shri Jyotirmoy Bawm: If 50, the de-
tails thereof?

Shri C. M. Poodacha: I would re-
quire notice of this question,

WRITTEN ANSWERS TO

Production In Ordnance Fasiories

*725, Shri 8. M. Banerjes:
Shri Madhu Limaye:

Will the Minister of Defeuce be
pleased to state:

(a) whether all the new Ordnance
Factories have starteg production;

(b) whether some more Ordnance
Factories are proposed to be sstahiish-
ed; and

(c) it so, whant
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The Minister of Biate In the Minis-
try of Defence (Shri B. B, Bhagat;:
(a) Out of the 4 new Ordnance Factor-
ies approved for establishment afier
the occurrence of the Emergency in
1902 two have started producuaoun.
There are two more factories, nameiy
New Vehicle Factory at Jabalpur aaa
Accelerated Freeze Dried (Meat) Fac-
tory at Hazratpur near Agra which
are under erection.

(b) No, Sir.
(e) Does not arise.

Report of the Enquiry Committee oun
Small Newspapers

*726. Shri Bibhuti Mishra:
Shri K, N. Tiwary:
Shri Mohan Swarup:

Will the Minister of Information
and Broadcasting be pleased to refer
t0 the reply given to Starred Quesion
No. 71 on the 27th March, 1967 and
state further gction taken by Govirn-
ment to implement the recommenda-
tions contained in the Report of the
Enquiry Committee on Small News-
papers?

The Minister of Iaformation and
Broadcasting (Shrl K. K. 3hah): The
Enquiry Commitiee on Small News-
papers made 145 recommendatious in
their Report. Decisions taken in .es-
pert of 30 were laid on the Table of
the House on 27th March, 18967. Deci-
gions in respect of 81 recommendauuns
are laid on the Table of the Houre
now. ({Placed in Library. See No.
LT-782/67]. The remaining 34 recom~
mendations are being processed 1n
consultation with the concerned Union
Ministries, State Governments, Press
Organisations and othor intercste.

Cantonment Boaras

*727. 8hri Kanwar Lal Gupta:
shri R. 8. Vidyarthi;

Will the Minister of Defence be
pleased to state:

{a) whether in view of the persisn-
ent demands for democratic function-
. Dexrds, Govern-
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ment have since reviewed the policy
regarding the seats hitherip filied by
nomination of Military Officers by the
nomination of civilians, which is per-
missible under s.ction 13 of the Ca-
ionment Act, 1924;

(b) if go, the decision taken in the
matter; and

{c) if not, how Government justify
the nomination of Military Officers tu
the Board in the local administration
when the Board’s jurisdiction 1s essen-
tially in tho civil areag in cantonments
and the military Officers are expactad
to be conversan: with the local civic
necessities?

~

The Minister of State in the Minis-
try of Defence (Shri B. B. Bhagat):
(a} In 1957, Government of India, with
a view to further demaocratise the
Cantonment Administration, decided to
Lring about parity batween the elected
and nominated members in all Class I
and Class II Cantonments by keeping
one of the nominated seats vacant
No further review has since been
made in this respect.

(b) The question does not arise.

(c¢) The jurizdiction of the Canton-
ment Board extends over the whole
of Cantonment area for functicns de-
fined in the Cantonments Act, 1824.
Provisions for nomination of Military
Officers in the Cantonment Board
have been made keeping in view the
nature of the Cantonments a8 military
stations. Government have ulready
taken steps to ensure maximum pussi-
ble participation of elected members
in the administration of civil sreas as
under:

(1) As pointed out ubove Im
answer tg claugse (a) above,
parity has been brought about
between elected and nominat-
ed members of the Canton-
ment Board;

(ii) The powers of civil area com-
mittee in the matter of con-
trol over buildings, issue of
trade licence, ett. have ‘boan
eninrged;
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(iii) Assessment Committee deal-
ing with the aasessmont of
houge tax has been reconsti-
tuted with a majority of eject-
ed members, Vice-
President of the Cantonment
Board ai30 acts as Chairmaun
of the Assessment Committee;
and

(iv) During temporary absence ot
. the President of the Canton-
ment Board the Vice-Presi-
dent has been authorised to
preside over the meetingg of

the Board,

Construction of Roads by China near
Bikkim Border

*720. Bhri R. 8. Vidyarthl:
Bhri Atam Das:
Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Chinese are busy round the clock con-
structing and widening the roads near
Sikkim

(b) whether it is also a fact that
reports have been received from
Bhutan indicating hectic road building
activities In the areas facing North-
Western Bhutan; and

(e) if wo, the precautions taken by
the Government to meet the threat?

The Minister of State in the Minks-
try of Defence (S8hri B, R. Bhagat):
(a) and (b). Government have re-
ports that the Chinese have been im-
proving existing roads and bridges and
constructing new ones across the
boundary with Bikkim and Bhutan.

() Such developments are closely
watched, constantly reviewed and
taken note of in our defence planning.
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wrareit wt Tfigeany W wmr

*730. vt ww(w Tayg wiifiur :
off '@ duE yWw

wr dXfow-wrd st ag TaTd o
T w3 iy :

(w) fead fagift arr arfwear
A E; T

(«) = qa fallfl it &
&l & 1w & ey glaarriw ¥ g
o afewmm & ?

sfrew sl (st vt fieg) :
(%) §fs fo¥ amn s -fed
qifeem ¥ arg s areft gdy
®Y ITHECAN T §, 70T FIEIH
qarw GF (g1 oAl §1 E-E g
& AT H AT A g AT W wEF A
& § wvar aqE T AF §

(&) g waq Nifza o qamsdt
& Y glaary faer §, 97 & wfagwiw
gaard av A frare T § wear
ST AT & faer fag ag &1
Deportation of Indian Businessmen
from Malawi

*73L. Shri BsBurao Patel: Will the
Minister of External Affairs be plaased
to state:
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tion Officer of the Government of
Malawi, on 26th April, 1087 and asked
fo leave the country. They ware
iraders in Malawi and their names
are:

1. Daud Abul Karim

2. Ibrahim Abdul Karim

3. Abdul Gaffar Suleman

4. Habib Tayub

5. Alimahomeg Abdul Karim
8. Abdul Rashid Aboobakar
7. Ahmed Tayub.

(b) Specific reasons for their being
declared prohibitedq immigrants were
not disclosed but it is believed that
the orders were passed on grounds of
security.

{e) No, Sir, All the seven persons
are British citizans, six of whom are in
the United Kingdom and the seventh
in Hyderabad.

(d) Does not arise.
Ceylon Law on Repatriation of
Indians

+732. Shri Seadhakar Supakar:
Shri B. N, Shastri:
Shri Rabl Ray:

Will the Minister of External Affairs
be pleased to state:

(a) the principal features of the
recent legislation by Ceylon regard-
ing the repatriation of persons of
Indian origin, who do not opt for
citizenship of Ceylon;

{b) the number of persons who are
and will be affected by this Law; and

(¢) whether the said Act is in con-
formity with the provisions of the
-Sirimova Pact of 19647
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recognised as citizens of
Ceylon or of India, together
with the natural increase in
that number in accordance
with a phased programme.

(ii) the grant of Ceylon citizen-
ship will, as far as passible,
be in the ratio of 4 :7 against
the number of such persons of
Indian origin in Ceylon grant-
ed Indian citizenship;

(iii) provision is made for certain
administrative measures to
enable repatriation from
Ceylon of persons graated
Indian citizenship by the Gov-
ernment of India.

(b) This legislation will affect
8,25,000 persons in the Indo-Ceylon
Agreement, 1984,

(¢) Governmeni are not aware of
any provisiong in the Act which would
militate against the prop:r implemen-
tation of the 1964 Indo-Ceylon Agree-
ment.

Entry of U.S. Troops in Demilitarised
Zone in Vietnam

*733, Shri E. K. Nayanar: Will the
Minister of External Affairs Le pleas-
ed 1o state:

(a) whother the Government of
India, as the Chairman of the Control
Commission, has protested against the
entry of the U.S. troops into the de-
militarized zone in Vietnam; and

(b) if not, the reasons therefor?

The Deputy Minisier in the Minls-
try of External Affairs (Shri m
Pal Bingh): (a) and (b). The discus-
sions and decisions of the three repre-
sentatives on the Internst'onal Con-
trol Commission in Vietzmiu we treated
as confidential. The Ctinsmeusion sends
reports of its activities oay ‘0 the Co=
Chairman of the Geneva t.onfeveace
of 1954 and not to the Gove.nment of
India. We are not aware qf auy re-
port having been sent regu-ding the
entry of U.S. troops into the Demill-
tarized Zane. .



7453

e gro i q¢ eww Wit
(Fw www) wr foenin

*734. ot gaw wN wHW ¢
ft mo Wy
ot fo wo Yag :

T Wy W=l qg AATT ¥ FT
wii fr : .

(w) war ag a1 § feqifeea &
g WYT B 4T F are-ury &dY waw
wrafzar (frr qree ) Tk &, Sy 5o
weiftw agT & ame-ww g of;
6

(w) afg gi, @ FEETTHY I 9T
wqr wfafwm g 7

afxew dxraa & qew WN (o
€0 To WAW): (F) ETHITHIgHATT
w1 wr7 § f qifwerr gardt vt
& ga it wrat w1 fmte $3 @
g mama T @i

(@) o aft ufwgfadi &1 gt
TAT STAATHT | sqT vy A
Management of O°dnance Factorles

*735. Shri Hem Raj: Will the Minis-
ter of Defence be pleated to siate:

(a) the number of Ordnance Fac-
tories and units which are h.aded by
experienceg technical military per-
sonnel and the number of such fac-
tories headed by civil servants; and

(b) whether it is proposed to place
all the factories under the charge of
experienced technical military person-
nel and if not, the reasons therafor?

The Minister of State in the Minls-
try ‘of Defence (Shrl B. R. Bbagat):
(a) All the ordnance factories

(b) No, Sir. There Is no such pro-
posal under examination gs there s al-
ready 8 regular service known as the
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Indian Ordnance Factories Serviee for
manning the various posts in Ordn-
ance Factories,

*736 1 go W :

w1 ddtfawerd s=h qg T@rr o
T w4 fin -

(F) T TCRTLFT SATT TH W
& gurarC ot T feorar ot § fw
wrefa ani & ST oo = g
TSR 6 ¥ W & ¥
st % fomr mar §;

(@) sorag aw g fes nfvmm &
wfgwfel = @ sy W@
TS T IAT F@ & T T e
LCiHE (£

(w) afe &, at cwArwe § qoerT
ot w7 sfafear § ?

afacan st (ot ol Toy) :
(%) & (7). s« www a -ger
g fY, JHE ATRTCAT 13 97, 1967
BT o v ¥ Q& € % ware ¥ Iy
% oy vz fiear war ar fe wrefia o
farw ¥ fat gror fafie ereatg—
NG BT T 6T & ¥ ar-wrd
ferar wrra @t | oW ag *TTAT XY o e
AT ORI A GYF Wiy JAAT
fog 29, 1967 %Y Wiy iy st ¥
& wrelir W W oz fag el
T W AT awd ¥ o erohat
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¥ wwrar s fatfat ) @ Toa-
oy ¥ oy refire &y ad ¥ ) wg g
AT TAFATNE { AT §F FIN 9T
e ot f 2 37 Y dare & A
e ot wrow O wfg s Ty gwen
€ ot fir wew Wy T & fag O
ot ok & 1 ag o F@Tar @ v fv qre-
#rat st Sy w axra a2t Sl o
WEE qT A= & forg avonm (a<fire)
i | vt Srcrarfeal ) fedy
TTT & qfae f wrawea AgT g 1
Fud aw ok wrciiw W B e
forg wit v qTarga |

afewr 2397 Fr Gq e ¥
HATHG T gETL TAZATAIH FT AavAY
A ot warw fe wfr dcinfagt @,
farrit wredig e §, sreRrg—sRrd
a¥s qr a1a % ¥ Wit a7 F foag
qxfuz ¥ @ wiifr ag g FaTer-
oo i & 20 feamie® o
e fafag e g

KF WTAT ¥ ATPTT H wred gwn
& wiife ag ag Wi A w7 i e
e ¥ @ A wrehm ofeget w
Frare ¥ Frfg-Rat afgr o & feslt
LT TR € F WA F J{|@ ¥
vy fatfodi & o9 wifpr w3 fam
AT | AR e S ST i
fr gart (e (d<fma Ra) wRw,
1958 Wi fdwlt (fafeg da) wrdw
1963 ¥ sqaeamt & wrta o ol
afegnt & fag wre wifafes gz 3 &
wrweqr § faradt o Yo ¥w & Widfw'
o 'frfeg’ Rat 3 wrdr-and ¥ svaar
& 1 o st o aeT T W T
W& fo vy A 3 fafag’ @t sYawe
W fafiaedt o sweeveii e fcfame
wi:fared b wroefowT & wrare 9T
Farr¥t wreorr ufgw, 1950 ¥ wife
Nl whr et & WAy,
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Tt afget & v wrr wfgere
NTTETHS |

27 €, 1967 ®Y Sif=y ¥ Ygr™-
v @ & famw @ "I
farer & et et sfeeat Wi we-
ATT AT W7 AT g & g w1
s sewTair (W 9 | smarr &
fau @y @et & g Qa1 SqwwEew
farirer afefeafant & fomt nar a1

der fw qgh g T, T
1 wrw § fp Awrer # wewiy-wyerh
AT O FYET T WA & Ay F
wichy ufgst i ofigsi &
& § gt wfawr sy g dar fe
1950 ¥ @AM Wi X Helt
afew if sqafeqar § 4

Relations with Indoneals

*737. Shri D. C. Sharma: Wil] the
Minister of External Affatrs be pleas-
ed to state:

(a) whether there has been any fur-
ther improvement of diplum.li.ig and
?de relations with Indonesia recent-

(b) if so, the details thereof?

The Deputy Minister in the Miniy-
try of External Affairs (Shri Surendra
Pal Stogh): (a) and (b). Our diplo-
matic and trade relations with Indo-
nesis gre developing well and, in

mduumemmaMMd
this amount have so far been gappTOv-
ed by the Indonesian authorities.
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Aly Force Academy of Hyderabad

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to set up an
Academy for Air Force at Hyderabad;
and

(b) if so, when it is likely to start
functioning and how will it adfect
Hakimpet, Jodhpur and Bangalore
Training Centres?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bbagat);
(a) and (b). Yes, Sir. Basic training
at the Air Force Academy at Hydera-
bad is expected to commence from
about the middle of 1989. When the
Academy begins to function fully from
about the end of 1971, it will absorb
the training of pilots at the interme-
diate stages as well and undertake the
training of navigators ang air signal-
lers at present done at Jodhpur and
the gdvanced stage of flying training
on single-engine aircraft done at
Hakimpet. Applied stage (Post-com-
mission) flying training on single-

afreraft will continue at
Hakimpet. The training centre at
Bangalore will not be affected in any
way by the formation of the Academy.

Reorganisation of External Affairs
Ministry
*739. Shri Rabl Ray: Will the Minis.
ter of External Affairs be pleased to

state:
{a) whether there is any propossl to
the External Affairs Minis-
try; and
(b) if 50, the steps that are being
taken in this conneqtion?
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Pal Bingh): (a) No, Sir.
(b) Does not arise,

Alr Space Violations by Pakistan
since Tashkent Declaration

_/fu.mmm

Shri Madhu Limaye:
Shri J. H. Patel:

Will the Minister of Defencg be
pleased to state:

(a) the number of times Pakistan has
violategq Indian air space since the
signing of the Tashkent Declaration;

(b) whether protests were lodged
with the Pakistan Govornment on
every occasion when our air space was
violated;

(c) whether Pakistan has given any
::glanntions following these protests;

(d) whether there was an agree-
ment between India and Pakistan that
combat and transport air force air-
crafts of both countries would not fly
within 10 kilometres of the inter-
ll;ationll border and the cease-fire

ne?

11th January, 1968,

(b) Protests were lodged with the
Government of Pakistan for air space
violations over areas other than J & K.



Will the Minister of External Affairs
be pleased to state:

(a) whother any action has been
taken on his assurance given to the
House sometime back that he will
take up with the U.A.R. the question
of anti-Indian propaganda being con-
ducted in its newspapers; and

(b) if so0, the details thereof?

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Singh): (a) and (b). This marter
was taken up by our Ambassador et
Cairo and with the UAR Ambassador
in New Delhi. The Editor of the
Paper Rose El-Youssef’ had alrcady
apologised to our Ambassador and the
UAR Poreign Office has expressed
regret that this article should have
appeared at all

Rehabilitation of Disabled Jawans

*742, Bhri Nareadrz Singh Mahlda:
Shri Ramachandra Ulaka:
Shri R, K. Sanghi:
8hrl Shankarrao Mane:
ghri H. D. Tulsidas:

Will the Minister of Dolence be
pleased to state:

(o) whether it iz a fact that seven
hundred disabled Jawans are likely to
e released from gervice as invalids;

() i 50, the detalls of the arrange-

ments made by Qe Direciotate of Re- -
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settlement, Ministry of Defence for
their rehabilitation;

{¢) whether it is also a fact that the
employers in the Private Sector are
not eager o employ them; ang

(d) it so, whether Government pro-
pose to introduce any legislation to
assist the disabled jawans to get re-
employment?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) They are being rehabilitated as
and when they complet> their medical
treatment, by either providing them
civil jobs commensurate with cheir
qualifications, experience and residual
capacity or by arranging some voca-
tional training for them so that, on the
completion of the training, they can
earn their livelihood.

te) This is true to some extent,

1d) No, Sir. Government consider
that the object should be achieved by
persuasion as far as possible.

Acquisition of Land for Defence Use
fn Jothat

*743. Shri R. Barua: Will the Minis-
ter of Defence be pleased to state:

(a) whether the people from Naosa-
lia and Hazari villages in Jorhat sub-
division had to part with their lands
including homestead lands for defence
use;

(b) if s0, the number of them who
have not yet received compensation
including shifting costs and the
reasons for the delay;

(c) whether Government had agreed
to pay shifting allowance to the peo-
ple before they vacated their hearths
and homes but the authorities have
not implemented the orders; and

(d) whether Government are aware
that the Army authoritles cccupied the
lands without any acquisition gr re:’
quisits tioa? . - it i
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The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) to (c). Statement indicating the
lands acquireq or requisitioned and
the position regarding payment of
compensation therefor is placeq on the
Table of the House. [Placed in Lib-
rary. See Ne. LT-783/67]. As will be
seen therefrom, Rs. 4000 remain to be
disbursed by the Collector io about
five persons in respect of the land ac-
quired for extension of Runway, while
the assessment of compensation includ-
ing shifting cost in respect of the land
requisitioned for an Air Force pro-
ject in 1966 has still to be made by
the Competent Authority pending
which assessment 60 per cent of the
likely compensation has been gisburs-
ed ‘on account’.

(d) All the occupations have been
covered by appropriate authority. No
land has been occupied unautho-
risedly.

Reply to the Protest Note sent to
Israe]

*744. Shri Bhogendra Jha:
Shri Vasudevan Nair:
Shri Atam Das:
Shri Prakash Vir Shastri:
Shri Arjun Singh Bhadoria:
Shri Ram Avtar Sharma:
Shri Y. S. Kushwah:
Dr. Surya Prakash Puri:
Shri Shiv Kumar Shastri:
Shri Narendra Singh Mahida:
Shri Hem Barua:
Shri Samar Guha:
Shri Kameshwar Singh:
Shri Virendrakumar Shah:

Will the Minister of External Affairs
be pleased to state:

(a) whether India has received any
reply to its Protest Note to the Gov-
ernment of Isracl over the killing of
indian soldiers by the Israeli Forces
in the Gaza strip during the recent
Israeli-Arab hostilities in the area;
and

(b) if so, the contents thereof? .

The Deput.y Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Singh): Ya) Yes, Sir.

JUNE 26, 1967

“Pal Singh): (a) and (b).
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(b) The Goverment of Israel has ex-
pressed its regrets at the casualties
caused but disavows responsibility tor
the delibzrate infliction of casualties.
We are not satisfied with this disavo-
wal of Israel’s responsibility and after
investigations which are in progress
have been completed, an appropriate
reply will be sent to the Israeli Gov-
ernment.

Assets of Indians in African Countries

*745. Shri Jyotirmoy Basu:
Shri P. Gopalan:
Shri E. K. Nayanar:
Shri Ganesh Ghosh:

Will the Minister of External Affairs
be pleased to state:

(a) the total value of assets owned
by the Indians in the African countr-
ies; and

(b) the details thereof?

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Information
in regard to assets owned by Indians
in African countries must necessarily
be very rough estimates. In some
cases the information concerned is
wholly unascertainable. Assels, speci-
fically, of Indian citizens in these coun-
tries cannot be stated separately but
these would be negligible. Such
broad estimates as may be attempted,
would apply generally to all persons
of Indian grigin. Most of these are
U.K. citizens and some have taken out
local citizenship of the countries con-
cerned.

According to our information, assets
owned by such persons range from
approximately £1 million to roughly
£20 million in some countries where
there are large populations of persons
of Indian grigin.

Looking after of U.A.R. Interests in
U.S.A. and U.K.

*746. Shri Atam Das: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is g fact that the
U.AR. Government have requested
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the Government of India to look after
her interests in UB.A. gnd U.K; and

(b) if so, the details thereof ang tne
assistance rendereq by the Govern-
ment of India in this regerd?

The Deputy Minister in the Minis-
try of External Affalrs (Shri Surendra
Pal Singh): (2) and (b). The UAR.
Government has reguested the Gov-
ernment of India to look after its
interests in the TUB8.A. India has
agreed to do this in accordance with
the established procedures in this je-
gerd.

qu srrrolt afivere vy srwrfiner svarfare

*747. oft oo ey yog :
w1 tifwend A ag @ € g
w3t i -

(%) =1 ag a« 2 f& ox Sw @
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(w) afx g, &1 & 9 THIT R
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Indian Embassy at Peking

*748. Shri P. N, Solanki:
Shri M. L. Sondhi;
Shri Meghrajji:
Shri 8. K. Tapuriah:

Will the Minister of External Aflairs
be pleascd to state:

(a) the total number of Indian per-
sonne] in the Indian Embassy at
Peking;

(b) the number of members of the
Indian Mission who have their fumil-
ies with them;

(c) the cxpenditure incurred on o
Peking Embassy establishment annual-
b; and

(d) the total number of Chinese per-
sonnel in the Chinese Embassy at
New Delhi ang whether they 2lio have
their families here?

The Deputy Minister in the Minls-
try of External Affairs (Shri Surendra
Pal Singh): (a) 63.

{b) 18.

(c) Rs. 11,87,200.
(d) 9. There is no Chinese family.



7453
Leave Concession te Industrial
Employees

%749, Shri B. M. Banerjee:
Shri Madhn Limaye:

Will the Minister of Defence be
pleased to state:

(a) whether it is g fact that
unanimous recommendation of the
Second Pay Commission regarding
leave concession to the Industrial em-
ployees in the Defence Establishments
have not yet been implemented;

(b) if so, the reasons for this abnor-
mal delay; and

(c) the steps taken by Government
ia this regard?

The Minister of Defence (Shri
Bwaran Singk): (a) to (c). The re-
commendations of the Second Pay
Commission regarding leave to the In-
dustrial employees in Defence Estab-
lishments, except that relating to
‘“Earned leave” have since been im-
plemented. As regards the recom-
mendation relating to “earned leavc”,
it was decided by Government in 1960
that it shoulg be placed before the
National Council of the Joint Consul-
tative Machinery as it involved a
general issue. The rccommendation
wil] be considered by the National
Council In due course.

queieht weitmr s wfieafadt o
gafrqfer

the

*350. ot fagdme sww:

¥t oRy w7 WA, 1967 ¥
HET-HAAT THT HAqT 8 & I T wearw
¥ gz aay 7 g w3 e 37 wfE-
mafat %t wew <M 23 & Al wa aw
a1 wriady v o€ & foef 1962-62
& QR dY i Fxar v Qe forl
mra a wfwe & Afew el o § 2
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aEal w1 felt i F e & fag Wt
Tara g st @ § o .

Underground Drainage in Delhi Cantt.

3574. Shri Eanwar Lal Gupia:
Shri R, 8. Vidyarthl:

Will the Minister of Defence be
pleased to state:

() the present position regarding
the scheme to construect underground
drainage in Delhi Cantonment;

{b) the approximate cost of the
scheme;

(c) whether the proposed scheme in-
cludes the civil areas of Sadar Bazar,
Gopi Nath Bazar and certain villages;
angd

(d) the reasons for not implement-
ing the scheme so far?

The Minister of State in the Ministry
of Defence (Shri B. R. Bhagat): (a)
Detailed planning and survey of the
watep borne sewage scheme at
Canionment Iz being carried out
ing the current financial year
sum of Rs. 1.00 lakhs has been
tioned for the purpose.

(b) Rs, 137.97 lakhs.

(¢) The proposed scheme includes
the Civil Area of Sadar Bazar, Gopl!

Bigt
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accepted in principle, and it is propos-
ed to consider the matter further as
soon as the report of the detalled
planning and survey is available,

fgalt ewmae yafew
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India-Portagal Relations

3579, Shri Shinkre: Will the Minis-
ter of External Affairs be pleused to
state:

(a) whether there has been any im-
provement in the relationship beiween
India and Portugal after India-Pakis-
tan war;

(b) whether any prominent Western
country approached his Ministry re-
cently suggesting high-level talks bet-
ween them for th: resumption of nor-
mal diplomatic relations; ang

(¢) if so, the reaction of Govern- -
ment thereto?

The Minister of Defence (Bhri
Swaran Singh): (a) to (e¢). No, Sir.
Does not arise.
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Recruiiment of Geans in Army, Navy
and Alr Foree '

3580. Shri Shinkre: Wil! the Minis-
ter of Defence be pleased Lo state:

(a) the community-wise number of
QGoans recruitegd in Goa for Army,
Navy and Air Force, respectively,
since independence of that 'rcrrltory

(b) the number of Goans who could
not satisfy the rules ang regulations
of recruitment regarding chest, height
and weight;

(c) whether Government are satis-
fled with the progress of recruitment
campaign in Goa; and

(d) it not, the steps Government
propose to take to boost the campaign
for large-scale recruitments?

The Minister of State in the Minis-
try of Defence (Shri B, R. Bhagat): (a)
to (d). Recruitment from Goa has
béén made to the Armed Forces from
all communities and has been satis-
factory. It is not in public interest
to disclose the actual number of per-
sons recruited. Separate statistics in
respect of those who could not satisty
the prescribed physical standards are
not maintained.

Terrtoria] Army Centre In Goa

3581. Shri Shinkre: Will the Minister
of Defence be pleased to state:

(m) whether there is any Territorial
Army Centre in Goa;

(b) the extent of response, so far,
from Government servants and other
civilians, to get themselves recruited
in the Territorial Army; and

(c) if the reply to part (a) above be
in the negative, whether Government
propose to formulate any scheme to
expand the Territorial Army in the
Union Territory of Gos, Damsn ard
Diu, gpecially in Goa, where all types
of training facilities are available?

The Minister of Siaty In the Minle-
try of Defence (Shri B. B. Bhagat):
(a) No, Sir.

(b) Does not arise.

(c) There is no proposal at present
to formulate any scheme to extend the
Territorial Army to the Union Terri-
tory of Goa, Daman and Diu.

e gk Wy
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Belence Advisery Commiitee

3583. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether Government have been
urged upon for a substantial reorgani-
sation of the Science Advisory Com-
mittee of the Union Government both
as regards its composition and fume-
tions so as to include among itz mem-
bers economists, social scientists and
experts in the fields of industry and
management, to serve a useful pur-
pose; and

(b) if so, the reaction of Govern-
ment thereto?

The Primse Ministier ang Minister of
Atomic Energy (Shrimat{ Indira
Ganéihl): (a) and (b). The Bducation
Commission (1964-68) hesded by Dr.
D. 8. Kothari hsa made some recom-
mendations in regard to the recrgani-
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sation of the Bcientific Advisory Com-
mittee to the Cabinet. Dr. Kothari
has also referred to this subject in his
Founder Memorial Lecture delivered
on April 26, 1967, at the Bhri Ram
Institute for Industrial Research, This
question is being examined,

Prime Minister’s Secretariat

3584, Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Prime Minister be pleased
1o state:

{a) the expenditure incurred om the
Prime Minister's Secretariat in 1985
and 1966; and

(b) whether Government coniem-

plate to reduce the expenditure fur-
ther?

The Prime Micister and Minister of
Atomle Energy (Shrimati Indira
Gandhi); (a) The expenditure on the
Prime Minister’s Secretariat for the
years 1965-66 and 1966-67 was as fol-
lows:—

1965-68 Rs, 15,36,81017
1966-67 Rs. 16,22,20024

(b) Every effort iz made to effect
economies wherever possible.

Weather Broadcast

3585, Shri Bibhutl Mishra:
Shri K. N. Tiwary:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether adequate arrangements
have been made from June to Novem-
Der, 1967 for daily broadcasting in
various State languages about wek-
ther conditions well in advance so that
Kisans may start their cultivation on
the basis of forecasts; and

(b) if 30, the details thereof?

The Minister of Information and
(Shri K. K. Shah): (a)

(b) The Director General, Meteoro-
logy and the various regional offices
of the Meteorological Department sup-
ply these bulletins regularly to all
All India Radio stations. Arrangements
for this purpose already exist,

Will the Minister of External Affairs
be pleased to refer to the reply given
to Unstarred Question No. 367 on the
3rd April, 1967 and state:

(a) whether the report of the Kar-
nali Hydro-Electric Project in Nepal
sent by the Government of Nepal to
the Government of India has been
studied; and

(b) if so, the details of the report
and the action taken thereon?

The Minister of Defence (Shri
Swaran Singh): (a) The report is still
under study.

(b) Does not arise.

Replies to the leiters of M.Ps,
by Ministers

3587. Dr. Karni Singh:
Shrimatl Nirlep Kaur:

Will the Prime Minister be pleased
to state the reasons for the letters
froon Members of Parliament to
various Ministers being replied to by
Private Secretaries which is a de-
parture from the practice that pre-
vailed during Prime Minister Nehru's
time when communications from
Members of Parliament were replied
to by the Ministers themselves in-
cluding the Prime Minister himself?
The Prime Minister and Minister of
Atomic Energy (Shrimatl Indlra
Gandhi): There is no desire to depart
from the practice to which the hon.
Members have referred. On the com=
trary, it is the constunt endeavour of

P



such cages interim replies are sent by
officials.
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Manshay Lehis:
. George Fernandes:

Will the Minister of Defenve be
pleased to atate:

(a) whether Government have re-
ceived any representation from the
union of employeegy of the MIG Fac-
tory at Ozar, Nasik;

(b) if =0, the main demands
grievances of the workers; and

(c) the steps taken by Government
to arrive at a settlement with the em-
ployees?

and

The Minister of Btate in the Minis-
iry of Defence (Bhri B. B. Bhagat):
(a) Hindustan Asronautics Limited
had received a representation from
the Hindustan Aeronautics (Nasik)
Employees’ Union in November 19886.

(b) and (c). A statement giving the
required information is laid on the
Table of the House. [Placed in Lib-
ary. See No. LT-783|67]

Indians living abroad

(b) whether it iz also a fact that
these problems have increased mani-
fold after the Independence of India
and emergence of freedom in those
countries where Indiang are living;

(e) the details of the steps taken to
solve these problems; and

(d) whether any concrete steps have
also besn taken for the orderly re-
turn of the Indians from abroad and
for their rehabilitation?

The Minisier of Defence (Shrl
Bingh): (a) There is no such
at present.

country

lar nature of the problem.
sible step is being taken as and when
problems arise, for an amicable settle-
ment, and where necessary by nego-
tistions with the country concerned.

For instance, in the case of Ceylom,

educationa] facilities for children, etc.

wawe et & ford v Wt
yowe  (@ehfiev)
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w7 yferqor et & fad v s
feafar % §, ¥ sfome Soesn &
aay s axw A g & dar e qg¥
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Protest by African students against
screening of film “The Naked Prey”

3584, Shri Umanath:
Shri Ganesh Ghosh:
Shri Mohammad Ismail:
Shri B. K. Modak:
Shri Bhagaban Das:

Will the Minister of Informatiem
and Broadcasting be pleased io siate:

{a) whether some African students
demonstrated in Bombay, Madras,
Calcutta and Poominut:;om of
Theatres in protest against screen-
ing of an American film “The Naked

(b) whether Government are of
the opinion that the fllm runs downa
the Africans; and

(e) if so, whether Government pro-
pose to ban the film in view of the
sentiments of the African students?

The Minister of Information and

{b) and (c). The exhibition of the
film has been suspended and a motice
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repregentation has since been receiv-
ed from the importers of the film and
is under examination.

Diplomatic Fosts

3595, Shri B. B. Damani: Will the
Minister of External Affairs be plessed
to’ state:

(a) the diplomatic posts held at
present by (i) Members of the Indian
Administrative Service (i) persons

to the Indian Foreign Ser-

scns from public life; and

{b) the date of appointment to the
diplomatic posts held by them at pre-
sent?

The Minister of Defence (Bhri

Swaras Singh):

(a) (i)-—IAS Officers 5
—ICS,

not belonging to IFS 5
(ii) 145

(iii) 5
(iv) 8

(b) The information is given in the
two statements laid on the Tabie of
the House. [Placed in Library. See
No, LT-784/67].

News Broadcast regarding arrest of
students in Srinagar

3596. Shri Bal Raj Madhok:
Shri Hardayal Devgun:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that the
All India Radio, Delhi broadcast a
false news item on the 26th March,
1967 in its 6.15 p.m. bulletin, which
wag relayed by the All India Radio,
Srinagar stating that the students
arrested in connection with Medical
College nseats agitation in  Srinager
were released although the students
werg still under arrest in the Srinagar
Central Jail;

(b). it so, the action taken agesinst
{the persons concerned; and

(c) whether it iz & fact that . the
mwmmm
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agitation are being suppressed and
censored at Srinagar?

The Minister of Information and
Broadcasting (Shri K K. Shah): (a)
to (c). On 26th March, 1867 All India
Radio, Delhi, broadcast a news item
in its Kashmiri bulletin at 815 p.m.
(which was relayed from Srinagar)
as follows:

“The Kashmir Government has
released on bail four University
students who were taken into cus-
tody last evening. The students had
gone on an indefinite hunger strike
on Friday in connection with ad-
!nhsl:mstothesmll’ed.iulca-
lege.’

This was baseq on a Presg Trust
of India message which read as
under:

“The Kashmir Government has or-
dered the release on bhail of four
University Students who were taken
into custody last evening.”

“The studentg had gOne on am
indefinite hunger strike the day
before a5 a protest against what
they called ‘discriminatory policy®

z l"dmlllion to the medioal col-

Apparently the discrepancy im
omitting the word ‘ordered’ in the
news bulletin was an error in edit-
ing which is regretted. It has now
been ascertained that some of the
arrested persons had not been actu-
ally released on 26th March, 1967.

Denial of passporiz fo AITUC
Representatives

3597. m&‘m

Will the Minister of Exteraal
Affairs be pleased 10 state'—

(a} whether some ALTULC. T

were denisd  peasptSte
wﬂm&hm DA

.
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(b) 12 so, the names of the repre-
sentatives and the purpose of their
visits abroad; and

(c) the reasons for refusing pass-
port facilities to them?

The Minister of Defenoce (Shei
Swaran Singh): (a) to (c¢). The in-
formation is being collected and will
be placed on the Table of the House.

(b) it so, the total number of per-
sons who were denled passports?

The Minister of Defence (Bhri
Swaran Singh): (a) and (b). VYes,
Sir. Passport facilities were refused
to only one person as proceedings
dmpmdlﬂlltﬂmtlﬂminleoiﬁ‘t
law.

wrew % w faewrit @ ford wedfomr
nw
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Engine for HF-24 Ailrcrafi Designed
By Hindustan Asromnautios

{a) No, Sir.
(b) and (c). Do not arise.
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Protest by Ambaia M.E.S, Workers®

(a) whether it is a fact that Am-
bala M.E.S, Workers' Union along
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letter from the MES Workers' Union

(Area Committee), Ambala, dated
27-4-1867 containing inter-alia a deci-

pective of their locations. The matter
had, therefore, to be re-examined in
detail and a fresh Government sanc-
tion was issued on the 22nd June 1967
to meet the audit objections and io
clarify the decision of Government,

Constitution of Armed Foroes Service

36806. Shri Onkar Lal Berwa:
8hri Onkar Singh:

Will the Minister of Defence be
pleased to state:

(a) whether there is any proposal
constitute an Armed Forces Ser-
vice; and

-4

(b) if so, the details thereof?

The Minister of State in the Minis.

(Shri B. R. Bhagat):
(a) and (). A to constitute
an Armed Forces Head-quarters Civil
for civiian

|

%

diration of Government.

Pl
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Pamports for UK.

$607. Bhrl Ramachandra Ulaks:
Shri Dhuleshwar Meens:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of External
Affairs be pleased to state:

(a) the number of passports issued.
for the United Kingdom during the

(b) the number of applications re-
ceived during the above period; and

(c) the number of applications re-
jected during the same period?

The Minister of Defence (8hri
Swaran Singh): (a) The number ot
passports issued for U.K. during the
last three months is 13226; while 548
applications are being processed.

(b) The number of applicationg re-
B 1ers, e 'be period In questions.
1 .

(c) Ome application has been re-
jected during the period.

Repatriation of Indians from Burma.

3608. Shri Ramachandra Ulaka:
Shri Dhujeshwar Meena:
Shri Heerji Bhai:
8hri K, Pradhani:

Will the Minister of External’
Affairs be pleased to state:

(a) whether there is any fresh re-
patriation of Indians from Burma
since April, 19067; and

(b) if =0, the details thereof?

The Minister of Defence (Shri
Swaran Siogh): (a) and (b). 150
Indisn nationals have been repatriat-
ed by air during April and May, 1967,
There has been no repatriation by-
sea since the end of 1968,

Staf and Guest artistes of ALR.

3609. Shrimatl Laksivaikanthamgmea:
Will the Minister of Informmation saf.
Bresfoasting be pleased to stete -
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ratio of the aggregate time allotted to
A.I.R. staff artistes and that allotted
to guest artistes in the 'music  pro-
grammes of the All India Radio dur-
ing 1964-65, 1965-66 and 1966-67?

The Minister of Information and
Broadcasting (Shri K. K. Shah): The
time and labour involved in the col-
lection of the information asked for
will not be commensurate with the
results to be achieved.

Ratio between [Expenditure on
Broadcasting Staff and Broad-
casting Programme

3610. Shrimati Lakshmikanthamma:
“Will the Minister of Information and

JUNE 26, 1967
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Broadcasting be pleased to state:

(a) the amount spent on the salaries
and allowances of broadcasting staff
snd broadcasting programmes respec-
tively during the years 1964-65, 1965-
€6 and 1966-67;

(b) the reasonable ratio as between
the above items; and

(c) in case this reasonable ratio
does not obtain as above, what steps
Government contemplate to bring
about the radio? y

The Minister of Iinformation and
Broadcasting (Shri K, K. Shah): (a)

(a) Expenditure en Actuals Actuals Final grant* Remarks
1964-65 1965-66 1966-67
' ) ¥Actuals
(i) Broadcasting Staff ~ 2,63,05651 3,03,76,205 3,45,67,000 for 1966-67
(i) Broadcasting 1,12,77,587 1,42,32,976 1,56, 04,300 have not
programmes been comp-
iled by
Audit yet.

“Broadcasting Staff” includes besides
“the Programme Staff, the Pay and
allowances of Engineering, adminis-
trative, clerical staff and class IV
personnel. Expenditure on Broad-
casting programmes includes expendi-
ture on fees of staff artists, casual
artists etc.

(b) It is not possible to prescribe
any ratio between expenditure on the
gsalaries of broadcasting staff and
broadcasting programmes, because it
depends upon the availability of talent
within the organisation and the talent
required to be booked from outside.

(c) Does not arise.
Broadeasting Time

3611, Shrimati Lakshmikanthamma:
"Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether it is a fact that the
aggregate broadcasting time has.,been
cut down-by the All India Radio
wrecently;

(b) if so, the reasons therefor; and

(c) the anticipated affect of these
cuts on the overall popularity of the
AILR.?

The Minister 0f Information and
Broadcasting (Shri K. K. Shah): (a)
No, Sir.

(b) and (c). Do not arise.

Soviet Film Festival

3612. Shri Ram Charan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that a Soviet
Film Festival was organised with
effect from the 19th May, 1967;

(b) if so, the total expenditure
incurred;
(c) the number ot invitees/dele-

gates; and

(d) the number of officials of the
Ministry and the number of officers
belonging to other Media Units who
attended the Festival?
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gt Wit qevew sy (s @0 Ro
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W & WX wnr §, ewe fegid
FTfargoorsaT f 1T R @
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() o w§
Rlection of Canteen Commities, C.0.D.
of Dol

3614. Shri 8. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Defemoe be
pleased to state:

elections of fhe Canteen Committee,
€.0.D., Delhi Cantonment have not
been held even after a lapse af three

g

(b) ¥ so, whether this constitutes
a violation of the Factories Act; and

(c) when the elections are propossd
to be held?

mmamumm
try of Defepce (Sbri B. R. Bhagst):
(t)andﬂl).munllddmd
WMMM&.M-
teen Managing Committee of the
Central Ordnance Depot, Delhi Cantt,,
mmuamummum
PFactories Rules, 1950. The alection
has not 50 far as there were

T
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MWSMMM

ms.sms.u.m
Shri Madhn Limaye:

Will the Minister of Defence be
pleased to state:

(a) whether elections of the New
C.O0.D. Cooperative Store, Delhi
Cantonment have not yet been held;

(b) it so, the reasons therefor;

(c) whether the Accountz of the
said Cooperative Stores have not been
audited; and

{d) if so, the reasons therefor?

The Minister of State in the Minis-
try of Defence (Bhri B. R. Bhagat):
(a) and (b). The elections could not
be held, as scheduled, as the state-
ment of audited accounts and the
audit report were not received from
the auditors in time, The elections
have since been held on the 17Tth June,
1967,

(c) The accounts have since been
audited.

(d) Does not arise.
Works of the Late Jawnharlal Nehrn

3816. Shry George Fernandes:
~Ahri Rabl Ray:

Will the Minister of Information and
Broadeasting be pleased to state;

(a) whether Government have
taken in hand the publication of the
collected works of the late Jawahar-
lal Nehru;

(b) if so, the works that are being
published, and how many volumes of
them zre expected to be published;

() whether any royaity on these
publications is to be paid; and

{d) it sa, to whom?

The Minlster of Information sad
mtﬁgllm: (l)

Preliminary work
mmhmhmm
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(b) The proposa] ls. to publish the
writings, speeches and letiers, per-
sonal and official, of the late Jawahar-
1lal Nehru under the series ‘“Collected
Works of Jawaharlal Nehru”. The
complete works are expected to be
published in about 40 volumes. .

(c) and (d). The whole question is
still under examination,

Asian Security Conference

3817. Shri Jyotinmoy Basu:
Shri Sidheshwar Prasad:

Will the Minister of Defence be
pleased to state:

(2) the names of the Members of
the Indian contingent which attended
the recent Asian Security Conference
held in Delhi under the joint auspices
of the Institute of Strategic Studies
and the Indian Council of World
Affairs along with their designations;

(b) whether his Ministry contribut-
ed towards the expenditure for hold-
ing this top-secret non-official comp-
ference;

(¢) whether classified information
regarding our defence capabilities
were disclosed to Western and pro-
Western foreign Delegates and Obser-
vers and also their Indian contacts;
and

(d) whether any Indian citizen wita
earlier training in M.IT. Centre for
International Studies and Pentagon
Strategic Studies Working Groups was
associated with the organisation of this
conference?

mm,amhaom
iry of Defonce (S8hri B. R. Bhagat):
(a) The names and designations of
the Indian participants in the Con-
ference are given in the statement
laid on the Table of the House.
[Placed in Library. Se¢ No. LT-TeW
a7).

(b) No, Sir.
{e) o, Bix, -
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(d) We are not aware whether any
of the participants had such earlier
training.

Rerer o strew-fartisft s
3618. Wt fwo wo foy :
st mrerrw
Wt gew W wowT :
w1 dXfrewrd Wl ag T
s w3 fw

(%) = ag v= § fe wra-Swre
* gredl w famey & fodr o &
9 M7 afvy & ¥ wrea-fadrt ware
R O

(=) afx &, ar @ mtw ¥
qOOTY X T ATy WY g 7

sfrcm soh (s @t Fog) -
(%) ofr g + Wy WYz afeenT &
Trve gere T a1 T W TE@ W

aar W wiara (it s et &
W ot W & fafwwr Aol W

e st § 1 wTe FeaTT A wET B
fo v ¥ el ¥ g e ¥
fairefy Forait # wreer ¥ farams et~

e O freolt & wfiepe gafet &

awat Ty fmft e goetdr afe-
fafdt % 1

wisnig & fft Cogarare A
17 I 1967 B FISATE ¥ wyere gark
w§ ¢ wri-faddt s fear
Hfdt g e, somfaw Wi
=i Ofr § sgagre 1 %71 4g Aedraw
IETT § A fr ffer §F any aw-
garare & sfeerfal & sfa fed o
wgTe ¥ wga-fY ' Of & v

werafew a7 e @ fedw sz fvar
Tt wwm s § fie e & wgrfer
¥ g A, fa¥ gy wreT wey wvwd
gWT 9T, FTIHIY FATE WF T XN A
Y gzaTil W T & fad wEw I
L4

ot A & g weErd ®
T kR vam o @y T § )

(%) awc waw §  quivde
(waramg) o€ W W ¥ s ot
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gl et wrerfeet oy qw

3626 ot spfum wew :
it wiite wiremf ¢
oft wfir <o
Wt wwitfe oftedt
ot ®o Wo urAw 3

T RAM RA 57, 1967 ¥ ar<t-
Yoo s &war 275 F AT ¥ maw
¥ qg waT A gur 437 i -

(¥) wav gent aay gt ATy
wa fewet ot ew 3 % ook Wy
¥ arr ¥ wyare fmifen fear omar
t Wt g7 ¥ wEw awr gk &
GTHTT 9¢;

(@) w1 mF & gord aqr gOR
foras w eq aid & o F wrwC O
Fraif@ fear ondr;

() afx =, @ fer ol ¥
[y &g war g1 fy @ ¥ fodr I
i a1 a1 F qeg & wfee ger O
W g

(%) mAfeFIAAMEN 37
® w7 22 9 1 e O & WAy
T ¥ myare feeat grar § sive @
fou TR AL

(¥) w1 27 fawri ot fafr
W ¥ 9g¥ 7 fowel w AR oy Y
o1 37 Wit WY, A AY Fewi Wy
T HF § aqr fgwwt wr dug v
¥ il awy dngredt wr & ot
g o

(%) afr o, @t TIET A
awmrg?

e st wwr wy wfew Wit
(ool ¥Frer otelt) :  (w) @y
{w). qurfawt o, i} @ fly WY

4097 TR AT Wr | WY 661.8 WY
9T ¥ 103 fak wwlwr § 1527
ITHT (6875 9F wWAT WA
10 W8 40 47 wiw woar) o a o,
W 1327.9 AW WrC ¥ 273
feod faZx % gos3 fer (10,840
WY wwet AWy g T9w 20 ¥ wfir
ww) ¥ oA oy

() 7o (w). wsfm T

% srpmfoh afufe § fom e
wErC fisy € sqaeqt awde wer
frda 3 g gavEl gra A
ufiee ¥ wfies v Juew wfw
w1 wifea =fa agr Swwe ad
4]

Participation of s Cabinet Minister in
Seourity Coupecil

3627. Bhri B, 8. Sharma: Will the
“mmuwmum
state:

(a) whether it is a fuct that a senior
member of the Indian Cabinet is leav-
ing for US.A. to take part in the
Security Council's deliberations; and

(b) if so, the name of the Minister?

The M of Defonce (Shei
Swaran Siogh): (a) and (b). The
mcr dmmﬂh
chuhhnm Naw York
the Indian delegation to the
Bpecial Session of the -
nmummm

5'!

Eg



Will the Minister of Defemce be
pleased to state:

(a) the number of Cantonments in
the country whose civic administra-
tion is in the hands of Cantonment
Boards;

(b) whether Government propose fo
sholish the Cantonment Boards and
ewtablisti Municipal Councils in all
these Cantonment areas; and

(c) it not, the ressons therefor?

The Minister of State in the Minis-
try of Defence (Shri B. R, Bhagat):
(a) 82, Sir.

(b) There is no such proposal under
eonsideration of Government.

(c) Cantonment Boards serve a use-
ful purpose, and it is proposed to
continue them jnter alia for the follow-
ing reasons:

(iif)

(iv)

local administraiion in Can-
tonment areag to fulfll inter
aliac the military needs. Their

General Officer
in.Chief and the Government
of India. GOC.-inC
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goolt ywlt werfavet ot wen

3626. st WYuw waww :
it ey st :
&t wf domr 2
st winife W
WY Wo Wo MW ?

T Sty "t 5 9, 1997 ¥ ard-
oo stewr dwnt 277 ¥ IO F waw
¥ ug wY A g 07 o -

(F) %y g aay gy Sl
9T fael ¥ q7u 37 & ok o€ Ay
¥ = ¥ wgyac fwifa fear amar
} wwar g7 ¥ R AWy g &
WTETT q%;

(w) w1 o & gk a9 qUR
vl o7 Few aid & A T wER w

it fargr soi;

(w) afx =, av for Wl &
g wgr Ty g fy @7 ¥ fowd gAd
Y af @ & ger A afuw fwwr ax
}W 0 §;

(%) oo § fer X X v 9
&/ Wi g¥ a@v wt g 1Y ¥ s
T & wfure frear ar § o 7
for g IANAE

(#) w1 7 faws & faly
FR ¥ g I fowd FIX oy @
AT T AWt Y, N & ferwwT wr
T F § awr ol # d9g v
A &R} aay dugrany w1 £ o
§ o

(w) afy g, N Iwr o
o ar g ?

waw st am «y wie Wt
(st theey atdt) : (%) wr
(=), i fawt w1, Wi & flt Y

e

- -

"!*@erh L

w5 & 103 fa waler % 1527
TEMT (6875 9§ WAl  WAW
10 99 40 9% wfy 9w) A X M,
W 1327.9 Ww Wit ¥ |271
fowt frza & so3 < (10,840
WY gOaT ANW 8 WY 20 4¥ wfr
w) Fa¥ o

(®) war (). wgfm
v A wdefol whifs & G
wE fsn & srweqn walher Tar
frda % gt gemvel gra sftag ot
wfew ¥ wfas s dwew afiere ot
n§  xifer aftaq agi sweem adf
t

Participation of a Cabinet Minigter in
Security Council

3627. Bhrl B, 8. Sharma: Will the
t:fnmummnuubepm
state:

(a) whether it is & fact that & senior
member of the Indian Cabinet is leav~
ing for U.S.A. to take part in the
Security Council’s deliberations; and

(b) If so, the name of the Minister?

The Minister of Defencs (Sarl
Swaran Singh): (a) =nd (b). The
Minister of Shrl
M C. Chagla bhas gone to New York
%o lead the Indian delegation to the
wwma:



(a) the number of Cantonments in
the country whose civie administra-
tlon is in the bands of Cantonment
Boards;

(b) whether Government propose fo
abolish the Cantonment Boards and
emtablisti Municipal Councils in all
these Cantonment areas; and

(c) it not, the reasons therefor?

The Minister of State in the Minis-
try of Defence (Shri B. R, Bhagat):
(a) 82, Sir.

(b) There is no such proposal under
considerstion of Government.

(c) Cantonment Boards gserve a use-
ful purpose, and it is proposed to
continue them inter alia for the follow-
{ng reasons:

(iif)

(iv)
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wen e @ vty F et War

3639, ft vy wigewre : w0
Tt wite wETTw ST g W o g
wa v

(%) war wg &% § fv wea Rw
¥ O ™ T6 % wewl ¥ AANY
(Tege wew W) F qw Wed
w2 eqyfoe fE A S AT Y

(=) =fx g, &Y 3§ 9T T
&1 T FrEAEy ¥ 51 frarT §; WR

(w) w@ av % @ froiz #
forqr gt ?

gers ot stareer ol (oft ¥ W
arg) : (%) 7aiw § ow e
T ¥ AT ¥ wrafEd oaTgE &Y
faa7 wrag sAA 7 aifeq oF TE™
Nrea gur &

(w) W= (7). qRAweE da &
g% Wedt FX AT ¥ ST Y | T
feafs 1 Frita, awitey gizdm ¥
Wit W §a FR Sdd) qwEy w7
w17 T B €N Y JIGHRTAT W1
F@ ¥ wiz famn wrn o sE AE
o s@ifae F7 W T JIAT Y
& Fogr oy, o wifea anra o
faRefy qz1 ITwew {1 IR

betWween Armed
Forces Fersonnel and M.Ps,

MMNMMW=
Wil the Minister Defenve

plaased to state:
(a) whether the Armed Forces per-

sonnel are permitted to correspond
their representatives in Parlla-

(c) i not, the reasons fherefar and
whether Government proposs to per-
mit them to correspond with Members
of Parliament as in UX.?

are subject to the provislons of the
Army Act, the Navy Act and the Air
Force Act and rules

keeping the Ministry informed. No
change iu the present position is con-
templated.

‘The position obtaining in UK. is
not known.

Acquisition of Land in M.P. fer
Defence Purposes

3631. Bhri Nitiraj Singh Chagdhary:

Will the Minister of Defeuce be

Pleased to state:

(a) whether the area of Bardha and
adjoining villages in Madhya Pradesh
is proposed to be acquired for estab-
lishing & Defence Establishment;

(b) if so, the total area proposed to
be acquired and the number of fami-
lies who would bs yprooted;

(c) whether Government propose to
provide alternative housss and lands
to the persons to be affected by the
acquisition; and

(d) if not, whether Government

" will consider the possibility of acquir~
Government

Forest
the aforesaid area?

the Minis-

ing alternativg
area, adjoining
MM?M

try of nmmn.a.m:
(a) A proposal in this regard is under
congideration,
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(b) The propoasl envisages the
aoquisition of 13,158 acres of private
and (The total requirement is
25,872 acres and the balance of 12,714
acres is made up of Stale Government
revenue/forest land). About 1,100
damilies are likely to be affected.

(¢) Compensation for the lands and

acquired will be paid accord-

ng to law. As regards rehabilitation

of the affected persons, the matter will

®e primarily for the State Govern-
ment to consider.

(d) Approximately 5,183 acres of
Government forest land considered
suitable is already included in the
proposal. The adjacent Government
forest land is not considered suitable
for the project.

Defence Production Centres in
Vindhya-Satpura Ranges

mmm-jsmmmm:
Will the Minister of Defence
pleased to state:

(a) whether the area of Madhya
Pradesh lying between Vindhya and
Satpura ranges is out of the normal
Air Force striking power of countries
that attacked India in the past;

(b) whether the above area is also
centrally situated and is approachable
from all parts of the country; and

defence producing centres in the afore-
said hills?

public interest to divulge our know-
ledge of the capability of such
countries.

(b) and (c) The suitability of an
area for location of a

§
a'
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case, at present there iz no proposal
to establish any new Defence Produc-
ing centres.

Constitation of Pregramme Advisery
Committee

3638. Shri B. N, Shastri: Will the
Minister of Information and Broad-
casting be pleased 10 state the rules
and procedure for constituting the
Programme Advisory Committee for
the Broadcasting Station of All India
Radio?

The Minister of Information and
Broadcasting (Shri K. K. Shah): The
procedure for the constitution of a
Programme Advisory Committee for
a Broadcasting Station of All India
Radio is that the Officer in charge of
the Station concerned draws up a
panel of about 20 suitable names re-
presenting various interests like lite-
rature, art, science, technology, sports,
Industry etc.; for appointment as
members of the Committee. The
panel is shown by the Officer in charge
to the State Government concerned
with a view to ascertaining whether
they have any objection to any of the
names included therein. The panel
together with the views of the State
Government and additional pames, if
any, suggesied by the State Govern-
ment is sent by the Officer in charge
to the Director General, All India
Radio. The Director General then
makes the final selection of persons
for appointment as members of the
Committee. Thereafter, orders ap-
poiting the selected persons as mem-
bers of the Committee are issued by
the Director General, All India Radio
and thus the Committee is constituted,
The members are informed that they
would be contacied by the Officer in
charge of the Station concerned,

Aewyorzh.mleaat?romml
AdvisoryCommmeuMed
tions of All India Muhhld



(a) the total number of All-India
Radio Stations in Madhya Pradesh;

(b) whether Qovernment propose
to increase the number of these sta-
tions in the near future; and

(c) if so, the location thereof?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
The State of Madhya Pradesh has at
. Ppresent five broadcasting centres at
Bhopal, Indore, Gwalior, Jabalpur and
Raipur. All these centres have a
common programme most of the time
which is originated either at Bhopal
or Indore, where adequate facilities
ﬁ‘:}' programme production are avail-
able.

(b) and {(c). The Fourth Five Year
Plan, as approved by the Planning
Commission, includes provision for
setting up two additional broadcasting
centres at suitable locations—one in
the area pear Jagdalpur and the other
in the BatnalRewa region.

Demonstrations on West Asia Trouble

3635, Shri Swell: Will the Minister
of External Affairs be pleased to state:

(a) whether following the outbreak
of hostilities between Israel gnd the
Arab States, there have been occur-
ances in the country in which the
United Nations Flag has been insulted;

(b) whether  Government  has
received any protest from the United
Nations Organisstion or any of its
agenties; and

(c) the steps tsken by Government
in the matter?

The Minister of Defence (Shri

Writhen Anridéts  7itb
{b) No, Mir,
(c) Stetis  voere taken z e
€ - ..h bﬂn‘th. ]
under control
Pudileation of Bocks

$. No. Language No. of pub= No. of
licetions Pu
inchuding books, in the
pamphelets, etc. on
brought out  31-5-67
during I N
1 English ]
2 Hindi » 22
3 Aum:se ;; "r‘
i:. Gujarati 21 17
Punjabi 24 17
9.  Margthi 25 12
10. Oriya I 34
11 Tamil 15 19
12, Telugu 14
13 Urdu 13
14 Portugese I
Ex-servicemen



Table of the House.

Salnik Schoal, Pashmarhi

3639, Shri Nitira) Singh Chaudhary:
Shrl G. 8. Mishra:

(a) whether Government have re-
considered the All India Radio policy
regard to political broadcasts in
light of the discussionsicriticisms
Parliament;

Fg&

(b) whether any changes have been
'“f‘“i““*m code or rules;
an

(c) if so, In what respects and the

nature of the changes?

The Minisier of Information and
(Shri K. K ‘Shah):

3641, Shri Atam Das: Will the
Minister of Defence be vleased to
state:

(a) whether it is a fact that an
expert Committee hag been set up to
examine the syllabus of National
Defence Academy, Khadakvasla;
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(c) Doeg not arise at present
Lessons of TAR-Israel Confllet

3642, Shyi Hem Barua:
Bhri Samar Guha:

Will the Minister of External
Affalrs be pleased to state:

(a) whether Government have
deduced any lessong from the UAR.-
Israel conflict helpful to our nation
both from the military and inter-
national relations points of view;

(b) it so, what are they; and

(¢) whether Government propose
to take or suggest any measures
through the U.N. for permanent peace
in that part of the world?

The Minister of Defence (Bhri
Swaran Singh): (a) and (b). Recent
developments in West Asia show
force resolves no problem and peace
and stability cannot be achieved im
that region without the complete
withdrawal of the armed forces of
Isrsel from the areasp recently occu-
pied by theni.

(¢) India has consistently stood for
peace and is actively working in the
U.N. and outside towards this end.

Statement by Maj-General Rikhye

3648, Shri Hem Barua:
Shri Eanwar Lal Guptia:
Shri Samar Gaha:

Wil the Minister of External
Affairs be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-

dutholihemdhnpmlo!thn
UNEF in Gaza in his report to the
U.N. Secretary-General which says: ‘A
mtrlbuﬂn‘ factor to the casualties

from artillery fire was the
mnydtmvmmmb-
lic military positions to the camps eon-
centrated’; and

(b) & s0, Government's
thereto?

reaction

Writter Anzwers JUNE 26, 1007
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The Midisier of Defemce (5bel

Swaran Singh): (a) and (b). There
were 3 number of incidents in which
Israeli forces attacked the Indiam
personnel of UNEF. The statement
could only relate to one of those inci-
dents and even with regard to that
one incident further enquiries are
necessary in order to establish its
validity.

Employment of Artista

3644, Shri Yashpal Bingh:
Shri Ram Gopal Shalwale:

Will the Minister of Informatisn
and Rroadeasting be pleased to state:

(a) whether Government propose te
employ the artists trained in the
Indian Film Tastitute, Poona m
Radic and TV programmes; and

(b) if so, when a decision is likely
to be taken?

The Minister of Information

(Bhyi K. K. Bhah):

‘() Yes, Sir. The Government is
working out proposals for the employ-
ment of Diploma-holders from the Film
Institute of India, Poona in the Tele-
vision Centre of All India Radio and
a Committee has been constituted to
go into the details of posts and lay

k

{a) the number of centres
and sub-centres established so far
State-wise for recruitment to the Air
Force;

(b) whether Government proposs to
open one such centre in esch State;
and

(c) if not, the reasons therefary
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The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) to (c). There are 17 Alr Force
recruiting centres in the country. One

in which they are located. There are
no sub-ceénfres. The existing recruit-
ing centres are considered adequate
to meet the requirement.

wour wwrwy § frlt o
st

3647. st wwg W :
st o ww :
=t T Ywe oMy :
st wgrow fag wrolt

47 Wfime-wrd WA 4g Ty ¥
Wﬁﬁf‘l\‘:

(*) =% warmmw & wwafaw
o ¥ Q¥ fway wpara & wgi we
¥y g fey & @ g

(&) ¥ 7g av § f fgt &
v g w1 A et e fgrdt % dwie
fod ot zamgel & ool
wira #t wfwwfal & wafe fdt &
wav % seg avay o+t g 4 WY

{w) afz &, AT Il aar w1
A FH & fad = sdardi s W
fewred ?

whroey sohy (st @t Fog)
(%) o swT & gt w7 & W
o ae ¥ wifos w1 ¥ 0

(W) et & T ¥ e woree
T W W7 TAE WL F wiarfoar
# v fEp o W wht £

() wrofe fedw ¥ & wfe-
*TO ¥ TR s ¥ fa fewmi
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éray 3% figrdy witvard fawa o § Wi
g v ¥ fgdr sfearr dw@T 9T
Hareg ¥ e ¥ WY gart fadw-
fary faw=t/¥F % Y wow fegrar
@ & daem # wfa W awn
wt fawmme w@ ¢ oy fasre  fer

AT e

il wwnit ¥ wit wR el
w fod o
3648, WY Wwp wWwW :
sft s ox :
ot Ow dwe wEy
sy wgrovw Fog v :
wr AWfweed w0 g Ty
#t gyr w6t fw )

(¥) w7 Tk wa™g ¥ = WC
w78 wiwfeat Y svargy A ¥ fav,
S qRFTE FAY T wrew A wf
Y el % ondy &, woely Y dvomr
g §; Wit

(w) afe aff @t A wA &
¥ oo § 7

wforowy st (ot ek Fom) :
(%) o

(@) soerdr fawpilfAareat %
fer arow s & fug gor@ vt
w17 & Frokai/frdet 93 v o
frinrlt 1y warww 9X § WX IR
gt siforger o wrow W & §
forgdt g aowr{y Wiy o siearge
®X awy gTERTT A &F sqaewr §
o fgedy & gy dvear s @A R0
T QYT AT GO E gt At/
fawel g¢ s &5 & A0 R § o
¥ gy fw saww Awwn ¥ ok
SR A Tk WA Ty wy fewre
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Yo T Sevirerse R vy
3649 WY g Were

ot o wm :

it wgvw feg wreelt -

ot Ow {wg Tw :
vt difwend S qg @

Wﬂﬂf“:

(%) 1947 § aifemm w7
wTk & AT AT W g Faww T
T

(W) 31 wTRr, 1966 WY WA
w1 fwed feanr qv; Wit

() awT ¥ fumr wTT &
wwotn aifwera ®Y feey o e
qa & g?

wfrcay sioft (ot wk Fom)

(%) 1047 & Tfwey T & T

wrer ¥ doww W vw acg fgers ol

waran At | agd ooyt Parest

¥ ohrww waw a1 s wiree ¥ faer wq

WYt giarelt ear sy afemt wha

Mg AwrE® wiw foaw o 1-1-

1966 W WITH ¥T HASH 3,268,090

fesnfize ar; ag ¥=a wifewim

-gwsw gra wwed feg ng wiedt ¥

wET g
(w) wg duar fer mv fs

TOAT EEw ¥ @Y & qfT-

arerey  Kaew wiw¥i # i W

wraT § 3 10 a% F fad qQF  aTT

e & wwa St fwar g o

ww foufaw % fowr wofr ¥ 5 s,

1966w waw oY ¥y qTqw farewr

T oy |
() Peafr ww e § -

(i) wrengd wfowry ooy :
ol aw dwrivT oo A gur § W

cufog Y awer F gvieem B
- ETT XX T W aff T o
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(i) shuvepioany wiemer ot @
rateT 1960 ¥ @ YU fwwr o YW
AW R BT § I st & ay
o gArt w3t s ot it
3 oy T Ik w6t W grETr-ae
17 3EY, 1961 WY §T QT o7 www
g /ot faaror evffr g weft
=Y FATETATT AFE X 19 WO, 1961
¥} wardifes o dwn 1674 ¥ IAT
¥ sy & §THY WY 97 |

(i) crwewrrafeew wfwwem
wiwY : Tw §E ¥ e v wnt QO
o § 1 gfe o dRTH gw-gEl
® ¥ 9 gegat dw et faade
wfewrg 7@ ur  gafag garsl o
SEET-HTHY wT warer €} A IT |

(iv) guomafren  arfeem
o dwier w1 W ool U W
gwt 3 | w9 fagma & dud w1 R
g

Visit of Indian Navy Flagship to
Euwalit

3659, Bhri Narendra Singh Mahida:
Wil the Minister of Defence be pleas-
ed to state:

(a) whether It iz a fact that



-
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,home?

(@) if yo,-whether the ship had to
curtail the goodwif) visit and return

(a) snd (b), ‘During their goodwill
visit to Kuwait from 16-3-1985 to
20-3-1985, INS VIKRANT and INS
KUTHAR anchored off Mina-al-
Ahmedi, in accordance with the nor-

.mal practice in Kuwait in the case of

visiting Naval ships.
(c) Yes, Sir, except when they pro-
parties.

“ceeded ashore in organised

(d) Receptions were given by the
Kuwait aufhorities in connection
with the visit of the Indian Naval
ships,

te) The ships did not have to cur-
tail their goodwill visit to Kuwait.

Facilities for Jawans

3651. Shrl Natendra Singh Mahida:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that various

Written Answers 7520

gone during the Indo-Pak conflict,
regaring land for house and agricul-
tural purposes, have been broughy to
the notice of Government.
(d) and (e).
Rajasthan has been addressed to fur-
required

nish the information, it will

be jaid on the Table of the House,

when received.

Military Trucks for Water Supply in
- Bibhar

3652, Shri Atam Das: Will the
Minigter of Defence be pleased to
state:

(a) whether it is g fact that

areas of Madhya Pradesh; and
(c) if 80, the details thereof?
The Minister of State in the Minis-

.try of Defence (Shri B. B. Bhagat):

(a) Yes.

(b) No such request has been re-
ceived from the Government of
Madhya Pradesh and the guestion of
giving such assistance therefore does
not arise.

(c) Does not arise,

Rations - for -Miiliary Personnel
3653, Bhri Atam Das:
Shri Bam Aviar Sharma:
The Minister of Defence be
pleased to state:

(a) whether it is a fact that rations

for military persomnel have been
reduced;

(b) if go, whether the reduction is

temporary;

(c) whether it .uo a tact that
short supply of to the jawans has
MM i  eficlency;

4



The Minigter of Defence (Shri
Swaran Singh): (a) A voluntary ex-
perimental cut of 60 gms (2 Ozs) of

%
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i
¥
£
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3654, Shri Shiva Chandrs Jha: Will
the Minister of Defence be pleased
state:

(2) whether it is a fact that in the
arms aid to Pakistan, USA has also
supplied germ warfare materials; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Defence (Shrl B, E. Bhagat):
fa) Government have no information.

~(b ) Does mnot arise. However,
Pakistan is a signatory to the Geneva
Protocol which proh.tbl.utbeme”g

Shel J. K, Patel:
BheT Molaku Prasd:

Will the Minister of External
Affairs be pleased to state:

(a) whether Government’s attention
has been drawn to the arrest of some
Persons apeaking a tongue similar te
g.m(:hhmin one of the Maldive

(b) whether there are reports of
Chinese inflitration into the Maldive
or othtr Groups of Indian Oceam
Islands; and

(c) if so, the steps proposed te
chack this in concert with Maldive or
other authorities or on its own?

The Minister of Defence (Sbel
Swaran Singh): (a) to (c). Govern-
ment have no information. The gques-

ment of India. However, in go far as
developments of the type mentioned
affect Indian national interests, Gov-
ernment are exercising due vigilance.

Atomic Energy Station in Mysere

3656. Shri K. Lakkapps: Will the
Prime Minister be pleased to state:

(a) whether any survey has beem
made in the Mysore State to locate an
atomic energy station there by the
Central Government; and

(b} if so, the details thereof?



7823 Written Anawers ASADHA 5,

Stadents from Angola

5858. Shei ghinkre: Will the Minis-
wer of External Affairs be pleased to

(a) the number of students from the
Portuguese colony at Angola who
have come to India for specialised
studies in the last five years;

(b) the number of those carrying
their studies in the educational insthk
:il;ﬁe?;uinmdouuide Goa, respec-

{¢) how many of them have been
successful in completing their courses
and with what qualifications;

Government
for the facilities for further studies at
Dehradun and Madras; and

(e) whether there are complaints
from, those Angolan students for the
paucity of funds or for bad trestment
by a sector of Goan population on
racial grounds and politica] ideology?

The Minister of Defence (Shrl
Swaran Bingh): (a) 24

(b) The following is the break-up
of the courses which the students sre
following:

«(i) Military Training at the IMA,
Dehradun—7 students,

{ii) Police Training at the Police
Training School, Phillaur—
6 students.

{iii) Nursing Course at Margoa in
Goa—7 students.

{(iv) Polytechnic course at Goa—2
students and another two at
the Industrial Tralning Insti-
tute in Madras,

(c) So far none of the students have
their studies at ihe educa-
tions. They ved in

g ill treatment

“in regard to ting the pro-
mmepomyamdingtomwe-
dilections and enabling them to em-
pwmmotthe&ehoieemhh‘
others in the allocation of pro-
grammes; and




7533 te. JUNE 326,. 1967 Re, CA 2486
* (d) whether Government, prepess to M. Degmty-Speaker: I save slresdy
nation the rules and regul

.Information and
(shri K, K. Shah):
{a) ‘lod._Gom employees working at
AIR, Panaji were taken over, at the
time of liberation. They had 7-8
year's service at the station.

(b) and (d). Employees of ALR,
Panaji, including Goans taken over
from the Emissora-de-Goa are subject
to the service conditions relating to

rules and regulations are
applied to all employees without dis-
erim
(¢) No Bir
1317 hrs. -

Shri Krishna Euomar Chatterji
(Howrah): We have given a calling
attention an hon. member

JEEE

Shri Raaws  (Mangaldal):
Leave the attautien
notices. The very fact that a member

to the Minister of FParliamentary
Affairs.
The Minister of

to make a statproent.

0 g fored () @ TUFS AW
X wrw e fear & W fa¥ Ty
ATETAET TE ® WA WX | XY A
v ¥ ¥
Mr. Deputy-Speakes: I cannot off-

hand say. How can I say? It will
be considered.

Shri Sheo Narain: He is a member
of the House.

drapara): Has the Minister to say any-
thingy You can ssk the

Dr. Ram BSubhag Singh: I have
conveyed to you that I shall
the feelings on the matter
he

i
Re

ndhot:n:‘?hnlﬂ;nw.
House according to ber

]

[

Shri  Jyelirmey .
Harbour): -The mattar will -be

i



An bhon. Member: It is a matter of
life and death.

Shri Sheo Narain: You yourself might
have read in the papers. The men Is

on his dying bed. He is in the hospi-
tal.

Mr. Deputy-Speaker: The Minister
has already said that he would com-
municate the feelings of the House
and in due course information would
be placed on the Table of the House.
Call attention notice.

1220 hra.
CALLING ATTENTION TO MATTER

OF URGENT PUBLIC [IMPOR-
TANCE

REPORTED HUNGER STRIKE 3V EMPLOYERS
or Foop DEPARTMENT

Shri Samar Guba (Contal): Sir, I

: oy

lowing matter of urgent
o}, and request that he may
ake a statément thereon:

e
i 1967 teen
R R

| Hunger Strike ASADHA 8, 1880 (SAKA) by Food Corporation7sa8’

Employees (CA.)

Bhri 8. M. Banerjee (Kanpur): Be-
fore he makes a statement, T have
& submission to make, Telegrams
were received on the 10th that
hunger strike was to take place
the 20th. Today the Minister
the opportunity to answer, when
information has become a story.
important call attention notices
their significance if they are not
answered in time. You should teil
the Ministers to deal with them ur-
gently.

Mr. Deputy-Spesker: You should
realise that 100 notices are received
every day. We have to shift them
and determine priority on account of
the urgency of each notice. In that
process sometimes it is not possible
to answer them the next day. BEvery
day we take one notice. I fully ap-
preciate what you say but thiz can-
not be helped.

§8skss

Annesahib Shimde): It is oot correct
to say that 18,000 food employees all
over Iridia went on a mass hunger
strike on the 20th June, 1967. The
actual position is that the All India
Food Employees' Associntion issued a
directive to the employees of  the
Food numbering about
17,000 (of whom about 6,000 are
already on deputation with the Food:
Corporation of India) to observe &
fast only on the 20th June, 1867 to get
thelr grievances redressed. Exact in-
formation about the number of em-
ployees who actually observed  the
fast on that dayl.snotmllable. It
has, however, been reported that the
fast was observed peacefully and
without detriment to mormal  work
anywhere,

2. The demands of the Association’
are:—

(a) Effecting total regional in-
fegration of the functions and



3. The position about these demands
is seriatim as follows:—

(a) Since the Food Corporation was
established on the 1st January, 1965

Food Corporation. The transfer of
other work of the Food Department
Corporation has had to  be

Hunger Strike JUNE 26, 1967 by FoodCorporution 7530
. Eopisyess

©ca)

clearance and distribution of food-
graing all over the country. How-
ever, the policy of Goverumeng has
not undergone any change and it is
proposed to transfer the remaining
items of work to the Corporation as
early as it is practicable.

(b) Government have already de-
cided to provide for the termsz and
conditions for the transfer of the
employees of the Food Department to
the Food Corporation of India by
propasing a suitable amendment to
the Food Corporations Act, 1964. A
Bill for this purpose is likely to be
introduced during the current session
of the Parliament.

(c) The departmentalisation of ¢he

dis-
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a statement ful! of s0 many contradic-
tlons? Would the hon. Minister make
a specific statement saying that all
the employees would be absorbed in
the Food Corporation? Secondly,
what is the exact time when that Act
of 19084 will be amended? (c¢) They
say that they will be in a position to

certain aspects of

™ M. Deputy-Speaker: Do not follow
Mr. Hem Barua.

ABADHA 5, 1389 (SAKA) by Food Corporstion7s3y

Employees (CA.)
have contacted the different regional
directorates. We have said that all
the 18,000 were not on hunger strike,
The regional directors say: we are
not in a position to say how many
employees in our office were on hun-
ger strike because . . . (Interrup-
tions) they say that they did not
know whether on one day the em-
ployees took their meals in  their
houses or not. They have no infor-
mation.

Shri Hem Barua (Mangaldai): That
ig unfair.

Shri Umanath (Pudukkattai): If
you do not have the actual figures,
do not malign them. After all they
are our countrymen.

Shri Hem Barua: That is the Con-
gress way of fasting. I am sorry the
Minister is addng insu't to injury.

Shri Umanath: He should not cast
reflection on the bona fides of these
employees. If he cannot verify the
figures, that is different.
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7533 Hunger Strike JUNE
[Shri Ranga}.

motives to those peopls who go on

fasts. May I request you to ask the

minister to say that he is sorry to

have made that slip of the tongue and

i
f
§
i

;
g
4
4
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men infor-
mation of the officers concerned under
whom they are working. I am not
casting gny aspersion nor am I sug-
gesting that they did not observe
fast. I am really sorry if that sort
of impression is created in the minds
of hon. members.

Coming to the question, I will be

Affairs that in this session we should
‘be allowed time to take up this
legislation. I hope it will be possible

for the Business Advisory Committee -

to find time for it. We are as eager
as the hon. member to see that the
employees are not dissatisfied on
account of the non-existence of legis-
1ation. We wish to extend all neces-
sary protection regarding their ser-
wviee conditions, ete.

Shet Suremdiamath Dwivedy: Has
the Bill been introduced?

'siwt Anmasahik Bhinde: The Bill is
ready with me. I have written for

permission that it may be taken up
in this session.

ve given to those old Feod Depart-

Minjster will see to it that at lemst
this demand, that hereafier when
recrultment is made first preference
should be given to those employees -



753 ,MM ¢ ASADHA '.S.WISAM) by Food

Gopalan has raised the point about
new posts that are created. When
they are advertised, these officers

why preference cannot be given to
these old emp'oyees of the Food De-
partment who have been retrenched
Cannot the Government say thst they
must be given preference? ﬁey“h::
been working for so many years.

they have been retrenched. The
Government should say that first pre-
shoulg be given to those em-

-

Shri Anps mahlb Shinde: Without
fettering the right to select on merx,
I am prepared to suggest that the

Corporation7536
(CA)

the deputationists will be ca'led hack
and, if they are mot golng to call
back the deputationists, the rcasons
for mot calling them back?

Shrimadi Swetels Gopalan (Amba-
fapuzha): The hon. Minister said that
he will be bringing forward legisla-



sle 311

Bhrl Umanath: Sir, I rise to a
of order. The hon lady Member
Shrimati Gopalan, said that

the Government proposed an amend-
the employees rejected

been with the Government for near-
iy a year now. Bhe wanted to know
whether the Bill that the Minis‘e~ is
bringing forward will contain those
very provisions which the employees
rejected or it will contain the rovi-

:
S8R%
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Hungor Strike JUNE 38, 1967

by Food Corparetion
Bmployees (C.A)

Bill is ready he can

whether the provisions in the Bil! are
the same which were rejected by the
&Morith the other way

7508

Shri Annasahib Shinde: T am not
prepared to say that word by word
it is the same.

Shri Umanath: Not word by word,
but essentially.

Bhrl Annasshih Bhinde: What I am
submitting is that the two important
demands of the employees have been
incorporated in the Bill

Shri Umansath: He is evading the

|
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I was going to reply to that but he
interrupted me and was explaining
the background. 1If all this goes righ?,
we are thinking of departmentalising
it within the next three or four
months.

1247 hrs,

ESTIMATES COMMITTEE

Fmst AND SecOND REromTs
Shei P. Venkatasubbalah (Nandyal):

1 beg to present the following Re-
poris of the Estimates Committee:—

(1) First Report on the Ministry
of Informetion and Broadeast-
ing—Film Institute of Indis,

Mr. Depuiy-Speaker: At the intro-
duction stage?

Shri 5, M. Banerjee:
only a minute.

Mr., Deputy-Speaker: You have not
written to met gbout it. According to

Yes; I want

duction gtage. You have not done s0.
I will not permit you.

Shri 8. M. Banerjee: I want @
clarification from the hon. Minister.

Mr. Deputy-Speaker: Not at this
stage.

Mr. DePuty-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to smend the
the Salariez and Allowanoes of
Ministers Act, 1952,

The motion was adopted.
Shri Hathl: I introduce the Bill

i and
Minister? After death, you and I will
be affected.

1348 Rrs.

TEA DISTRICTS EMIGRANT
LABOUR (REPBAL) BILL*
The Maisiar of lLaleur and
Rehabliitation (S8hrt Hathi): I beg to

*Published in Guzette of India Extra ordinary, Part II, sectico 2, dated
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7593 Companier
(Abolltion) BiL
‘Clanse 1 was added o the Bill...
Olsage $-» (Tvansitional provisions).
Mr. Depuly-Speaker: There are
some amendments to clause 3.
Shri O, Mulhutamd (Karur): Sir, 1
beg to0 move:
1) Page 1, lineg 4 and §5,—

for “Centrsl Government and
that Government”.

substitute “High Court having
jurisdiction in the Btate of court
of action and that High Court”
{1).

(if) Page 2, line 8,—

for “Government” swbstitute—
“High Court”. (32).
(iil) Page 2, line 12,—

for “Magistrste of the First
Class”

’?lhlﬂm “District  Judge.”
3).

{iv) Page 2, line 13—
for “Presidency Magisirate”
substitute— :

“District Judge”. (4),
{v) Page 3, line 20, —

for “Magistrate of the First
Class"

substitute  “District  Judge™.
6).
{vi) Page 2, lines 20 and 21,—

for “Presidency Magistrate”
subatitute—
“Distries Judge”. (6).
I shall put

My, Depuly-Spoaker:
me

mu«. 1to 6 were put and

Tribunal ABADHA §, 1986 (SAKA)

D.G. (Min. of Dsfence)

wlr.m-l.-hnm quastisn

m‘l?tclm..mmdﬁt
The motion was adopted.
Clause 3 was added to the Biil.
Clause 4 wog added to the Bill
The Schedule was added to the Bill

Clause 1, the Enacting Formuls and
the Title were added to the Bill.

shei F. A. Ahmed: Sir, I move:
“That the Bil! be pamsed.”
hm.nm-mhmm question
“That the Bill be passed.”
The motion was adopted.

*DEMANDS FOR GRANTS, 100708
Monstey or Dzrencs

Mr. Depaty-Sposker: The Howse
will now take up discussion and wot-
ing on Demand Nos. 4 to 8 and 111
relating to the Ministry of Defence for
which 7 hours have been aliotted

Hon. Members present in the [Iuuse
who are desirous of moving their cut
motions may send alips to the Table
within 13 mioutes indicating the
serial numbers of the cut motioms
they would like to move.

Dxsawp No. 4—Mpasrey or Dsrases
Mr. Deputy-Bpeaker:  Mollen

_Wum
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be involved at the outset of course, is
the establishment of a major naval
base, and a dockyard on the east coast
with dry dock, repair and supply faci-
lities. The moment I say this, 1
remember that since 1952 at any rate,
Government have had under consi-
deration the building of a dry dock
.on the east coast. But 15 years have
elapsed; they have not taken any
decision, they have done nothing. To-
day even for the merchant marine,
the repair dry dock and turn-round
facilitieg that are available on  the
eest coast are so ridiculous that only
. comntry like this covld tolerate these.
In fact, vesgels built at Vizag have to
for ins-

dry dock with all that is {mplied in
such a process. What is involved,
therefore, in this guestion of consti-

Now, Sir, I will venture to step
where angles fear to tread, namely, to
-consider what we should be, in brnad
terms the composition of a fleet on
the east coast. I have neither the
technical knowledge nor indeed the
information to be dogmatic about
this. My knowledge iz limited and my
information is =also limited, but it
Jeems to me, on & general review of
“his question, that the essential efe-
nents of an eastern nava)l fleet would
se at least one, perhaps two, aircraft
earriery with the appropriate com-
plement of four fast, well armad and
equipped protective units for esch
~of them, I say aircraft carrier because

That being the position I envisage
for the eastern fleet, certain  subsi-
diary questions arise. I dp not knowm

!
]
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I have a cut

dbut I do want to focus ottention on
Just one aspect which jn fact, troubled
me a great deal during the Indo-
Pakistan conflict and for months sub-

we got stuck, we just got stuck there. I
know that subsequently there has been
a lot of whitewashing snd mealy~
mouthed statements to the effect that

let me add my ressans for mention-
ing them is this, that 1 have grave
doubtas wheiher snything is being done

units went forward,

Secondly, the infantry units which
should have follwed immedistely after
the armoured units were terribly long
in coming, and thig for the simple
reason that although they were mobile
they were mobile in trucks

i

tyred wheels, not track wheels. When
a tank attack is made even a layman
like me knows that the tanks do not

advancee on broad roads, they go
country. They have to be followed
occupation of territry by
forces; but the infantry forces h
io be conveyed in track vehicles,
vehicles with tyres. The resulg

the Sialkot front was that our
cing tank forces did not receive in-
fantry support for 1 believe two days,
possibly three,

si%gig

i

The same difficulty arose in regard
to the maintenance of supporting sup-
plies. The logistics of the whole
operation, T gather, was not something
to be proud of. It was disgracefully
inadequate, and if the forward grmour-
ed corps troops held their ground, it
was entirely because of their personal
bravery, their tenacity and the leader-
ship they received from the junior
officers up to the level of the officers
that sctually go into the battlefleld.
They held the ground not because they
reccived adequate air support or air
cover, not because the infartry !oll_ﬂw-
ed up in time, not because the legistic
position was adequate, but entirely be-
cause of their own capabilities.

Then. the artillery. I believe we
are still functioning with artillery

which is not self-propelled. 1 =m
aghast at thig thought that the srifi-
lnyhaatobedrnggedh&ep]m
fad 10 be manoetvred, had to be tssn



7569 ba.

{Shri N. Dandeker}

hither and thither by being dragged
by someother vehicle. Our artillery is
not even today self-prapetled; and, of
course, its range is limited g3 compar-
ed to the range of the artillery which
ig at the disposal and commang of the
Pakistani forces. Worst of &all per-
haps—I would like to say & little
more about this—was communications.
One could say, communications were
practically a total failure during the
Pakistan operations. I am saying that
in all seriousness. I wanted to say
this last year but 1 thought it was too
close to the events and I would not
have liked to say it then because of
all sorts of possible consequences. But
today, when we are very nearly two
years away from the events, I believe
I should be failing in my duty, with
the knowledge that I have pieced to-
gether in the last eighteen months, if
I failed to say that one of the gravest
failures during those operations was
the failure of communications. I will
not go into the details of it. I have
considerable knowledge of the details,
but I have no doubt that the Defence
Minister can get them from the signals
and other appropriate wings of the
Army and the Air Force; the reasons
for the failure, the effects of the
failure; and so on. The real fact is
that there was considerable failure of
communications between the opera-
tional units, the defence units ang the
commands.

Now, Sir, about the tanks them-
selves. The Centurions with which
our armoured regiments are equipped
are first-class tanks. Qur people know
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Corps: how many tanks would be
battle worthy at 24 hours' notice? I
doubt whether more than per
cent of any squadron would be battle
worthy. 1 know, nevertheless, it there
was such an order tomorrow the men
would limp into battl: with their
tanks and give a jolly gooq iight. That
is their business and they do it re-
markably well. But that is aot good
enough. It is true, as pecople often
say: the best of weapons gre only as
good as the men behing them. But
it is equally true that the best of men
can be only as good as the geapons

The fact is that there is 5 great
deal in all the matters gbout which I
have been speaking that requires to
be put right urgently. That is why I
have raised these issues. Had I any
reasonable ground for believing that
all these geficiencies that came to

:
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fesra gt @ gt § ar o ol T
T § T g TF I AT
¢ o ww t1 sfge ¥ ag smfar
e g fe ot 3w ot gy age
ofgs wRga g, wy N wwaw 7
wnefl, § vy WY A 3wt § ) W
g Wi foere gt 7 w61 Wi o
TG TEA@ETEET ) e
q egxeqr A &%, @ FEwTA
oy fwaey g geaw &Y @Ay

g wen! O ara & g0 €Y FEeTER
&¥F o e gf, g Aarw ¥ ag
wTF MY o7 w1 UAETA AL
Y fzgr 1| THeATY TORTL A weT AT
fw ag ay® I, 1967 v qO
wr arft afgg +  TwemTT FTEIT
¥ wg fw g qg aw® e Kfew
Y qg 7AATEY 6 g7 wxw #1 WAy
& fay g a1 mefrd W sF g
frat ®CF w97 A w99 H a9y
N Al ga Wz w3 7 gt ¥
TR TR HT wgi 777 for wha
qQEwd § -8 WY wd #F T 7
HT & @ I 7 A0l W Frye
Ao 1 TorewTT TR g A
Wgz ¥, sercgeifracdnr il Wit
g 7% et dmregd ) ww U
OO X o 7 § for g v v fadh
Ay i FOF wT qww Ty & oy
2 gt & 5w ¥ wios 78 3 awT )
aft 8 @1 9 WX WA T ¥y aww
XH T TAEH §ONT B H §,
WIT ag AT A% TN AW A (7@
& ¥ feqfa & o §, ¥fer aTO @
TRy T & w, faiy o
fawt faqed w @ & wz, At wrely
fager w& & arg TwenT T
wg g fe gr Swwarg S ¥ Ay
T 3@ of ¥ qw Ay Twmw
T ¥ g feww & 1 or A oy
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AT A% Yw e, W e T
TR ot Gur W O ¥ v Qe
a1 @ A ey W vk fardr

& wrarm wigm g fr ww awr
% N T goerT T ot §
og ATy § 1 wy e &Y o i
% T gt §, RS ¥ ¥ o aww
FETHWT & gAA wadY &, xw &
STETHT AFF GTHT W OF wT fwen
# wravnwaT § Tt 9T $a Ow Ty
ettt I Sau ¥
T A Farw W agy & e e
aTavwT § weEt W Irw fawi o,
TW T W goew s wr oar
fewrar wrgar g

o e €1 g At A Sl
2 | OF FWYT & TR WX EE -
g v | foesd 7w € ¥ aw ww
60 T ¥Y o WT WA dwre o
T T g T ¥ KA o | wgr
W A & oI Y agi @Al &
TR F AT AT F 60 AW whly
WE Wy w1 faerar WA geRw
ATETEY §  HATHT § AEAT AW TF
{ory AT geAr & gfewwwr & and
W wT =TT 91, e Iw R -
v gw, ¥ T @ T T g
I wgred, Wiy W wmy § fe
el & fod gww! ¥ wiew sy
@ @ § 1 fegaamivam @
¥ arx W A o wrr T v e, o
1T W I § 1 AEYT W QWY
i I s 91 afeee § ok
WG WA A, W H TA G I/
aff weraT o, ¥feT WE & gy
v wiwia ¥ ww Zeww ¥
g TgaT Mg ¥ wfewfol W
g ff | g ® gk wgrlt s
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s afi av, dfwr fore aggl s
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wifeerdy T 1wt v H a9 TR
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FHm N T & fa o aigh e
wf@ @R ag da Wi TAAT
dy e wnd ¥ gwrar TG
aft firer wwan 1 Afowa #8w 6 T
w A g F g AT
¥ aavat § Iw A Twg ¥ €O 15 A
20 gL wizhirgl wwda ¥ Tw
N ® W WY WA € S 9
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T G Y ag s faar § fe ag
wim #ft wY  qg W A gTA W
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oA W W S I¥, T
ate B oF, & IW ¥ qAOA T
frr g, sic agr & N W A
T & gy WY AW g, g W
Y PP o TR W R T T
Gar wff r Wy i Y S a1 waY
wTarc Al SF | Afww W W
Ywwfor w1 wowr 3§ tw oY XC @
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&1 T @, 97 ¥ TG 0N AT 0T
wara fear e r  4A¥ IR O
wraw o 9 few g ) owaw afwrt
¥ wrew W frvery & fad et
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sare AWt A% g gl gur R

15.04 hrs.

{Sswz G. S. DERLLON in the Chair]

arg ff w19 & qoern wgar g
fr Forr soTe o7 ag i & v it g
wfimt & 1\ Sgrdgr R @ WA
¢, foamdy oWl & s vy ¥ oyfaer
R awdl ¥ 1 OF AF T s o
7 A W %0 &7 gfordw T & Iet
sz afversy oY qo, @) www § 9 @
& I %1 wter &7 wn T @ A wOF
10,12 TN urefgt & 9T AT IT
F waely WY 97 % W ol o ewy
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o ¥ vy 5 g ord gy
gary W faa § 97 wrgEEr w QO
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ML WY F TEHTT AT wwon ) o,
3fem wa a% ga7 T fw ag dfiom
Fgt § | wfewrT aty 9% W T
0y ag fa=r § ar 57w, wife-
T F A A A AT QR WA
& W7 T T A R TH A AT WY
T H 3T T AR dvEl w5
qa ¥ (i oAt arr s aT 7org
9 7 fag 37 & fad qreer7 %7 drqoy
# nt &, afvw @ & g ¥ fay
Y7 37 %) ozt & fog ot aswr
FrEarE A wTaE § 1 HT A6 oft &
Hat wgreq %7 eart fRer wgan g

s o< fafie qwerr W s &
o %1 extR feAra wig § | TwenT
¥ @ et v F fow o §
faw ot @ FFAW 15 T W
gaTd Wt Hweh § £ o sae
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ST ¥ 1 ap qw Jmrgerw & fow &
@IET ATy g WRN A wa & gt
QT § oA Aew Wiy |
ax w1k By w7 faerdt Feme g I
& a= g warw ¥ ofcare w e, 9w
¥ wifgw Ay fad o & awid
farar & a3 o 37 9T Y ol e
X & o sy famar arrar § 1w wmar
¥ I g W T
A wm-amT g7 Ny A § fr oF
o & s, fammd & s,
T fo s, 37 & Tl N oW
e & omiefy e & w19 & Ty
g AAray #1 oy §9 T fasmar
g fr gt £ d@ & o oAy
Tl ¥ ¥y wr 9% & o7 & ofvant
wY ag foreraar @ fir forr gl o
arvwr, T Fograat & S, for
gTET T grqur &Y SR § 99 9T
WRA FZAT AF g, ATEET AHIA
Fart Holv aou7 o frgr ¥ TR T
ye ferrad aga 78 durd av &Y wr
7§ & 1 & wrgar fv gy g7 oraml wY
Argfead & it afd st foer oY
award # oA ¥, 97 9T W WY
fear g 1

Shri Ranjit Singh (Khalilabad): Mr,
Chairman, Sir, 1 am constrained to re-
mark, at the outs.t, that in forty
minutes’ time I have to cxpose the
neglect of the vital subject which has
taken place during the last twenty
years. The way the Defence Budget
has been presented puts one in doubt
ag to whether there are any
formulated by the Government for the
presentation and the formulation of the
Defence Budget.

At the very outset, let me speak a
litile on the very question of the
principles on which the defence of
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of preparation of the armed forces for
the defence of the nation, there ’s al-
ways a higher directive laid down by
the Cabinet, a definite and a firm
directive, given to the Services. In
our country, this divective does not
exist. This directive is known as the
national war aim. This was also cri-
ticised in the NEFA Report that a
higher dirctive was non-existing.

It is a great tragedy that 2ven now
there is no higher directive as formu-
lated by the Cabinet and givea to the
services. In fact, the Government
does not know—it is in a dilemma—
whether we are at war or at peace
with our two troublesome neighbours.
The Government will probably deny
that we are in a state of war with
them.

Shri Surendranath Dwivedy (Ken-
drapara): Any way we are in an
emergency all right.

Shri Ranjit Singh: What was our re-
lationship with China in 1962, between
20th October and 15th November?
Were we at war with China or not?
‘If we were at war with China, when
did we revert to peace? China has
still got targe chunks of our territory
under their occupation. When did we
revert to peace with China?  What
was our relationship with Pakistan
be‘ween 5th August and 23rd Septem-
ber, 1965? We were at war with
.them. When the borders had been
violated on both the sides, there was
no question about the fact that we
were at war with them. When did
we revert to peace? The :nera cease-
fire—in the case of China, our Govern-
ment calls a unilateral cease-fire—is
only suspension of hostilities so that
peace negotiations may take place. A
cease-fire is not an end to war and, cer-
tainly, no country with any dignity,
accepts peace with its territory under
foreign occupation. Therefore, our
Government should have decided a5 to
whether our national war voiicv was
the liberation of the terri‘srvy under
foreign occupation. Similarlv, a
directive laying down the jational war
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aim should have gone to the armed
forces.

The Government should have given
to the armed forces a national war
aim in the following manner: You
will prepare for the liberation of all
Indian territory under alien occupa-
tion. Then only, the armed forces
would have the motivation to prepare
themselves. We have no motivation
at the moment and, therefore, the
Government formulates the Defence
Budget without taking into considera-
tion the fact that we must liberate
the territory that we have lost to the
enemy, whether it is China or
Pakistan.

Only a few months ago, I read a
statement made by the External
Affairs Minister in which he had said,
“At the moment, we are not in a
position to liberate our territories.”
He had obviously addressed that re-
mark to China. It implied inherently
that we will make an effort to get into
position to liberate those territories.
But the Government hasmnot made that
effort. Either the Ministry of Defence
thinks otherwise or the External
Affairs Minister was talking against
the principles of his own Government.
Therefore, the very basis for the De-
fence Budget does not exist, the prin-
ciples on which the defencs of this
country should be founded. @When
We are in a state of war as we are at
the moment, we have to zive a direc-
tive to the army for preparation with
an aim for all training in pcace. Par-
ticularly the army says that they
train in peace to prepare for war. That
is not enough. There shouig be a
firm directive from the Government
because the greatest threat to peace—
I cite 3 Swiss dictum—is to take peace
for granted. Our Government has
taken peace for granted ever while
fighting the enemy. It is no use going
into the legal jargon whether we are
at war or not. A war that lasted for
wwenty years from 1925,to 1945 bet-
ween Javan and China was always
referred to by the Japanese as the
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Mukden incident. There was no fur-
mal declaration of war wnen Pakistan
violated our territories; yet, on the
5th August and again on the 1st Sep-
tumber, 1865, the forces clasheq and
we occupied each other’s territory;
had there been a proper aim given to
the army, there would have been an
unconditional surrender of gl Pakis-
tani forces within 15 days. There hag
recenily been another war, 3 wér in
h t belligerant nations took
and seven of them were reduced
such a mockery by a amall nationl!
There was no formal declaration of
war at all. 8o, gur Government have
to decide wheiher we are at war or at
peace with China and Pakistan. How
can a na'ion having the slightest self-
respect be at peace with people who
in occupation of our territory?
I request the Government to give
the Armed Forces the motivation
their training that all their train-
all their preparation, will be
directed towards the liberation of our

D.G. .
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neither train itself well nor in times
of war can it fight,

I will now come to the question of
the preparation, rather than the pre-
paredness, of the Armeg Forces. 1 will
deal with it in the following headings:
its strength, its organisation, equp-
ment, training, intelligence and above
all, morale.
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namely, that of Israel. it had a
standing army of 50,000 troops only,
but within 48 hours, the sirength of
that standing army Went up to 2,50,000.
This was the state of preparedness of
ils auxiliary forces. It is this state of
preparedness that we must have, But
what are Government doing regarding
the strength of the Army?

have reduced the strength of
the in the Army. They have
got rig and are getting rid of more
than 6,000 emcrgency commissioned
officers most of whom have had baltle
experience. From the answers given
on this subject, you know how much
the House was exercised over the
question of the release of these emer-
gency commissioned officers, and it
was said that we were giving them a
very raw deal, and that in fact we
are being unfaithful to those pecple
who had served the country with their
very life, But the answers given were
sp evamive, and I might say that the
answers given were also not true in alt
cases; I do not say that the untruth
wes spoken deliberately by the De-
fence Minister, but he was probably
misinfored; I shall scoeps that posl-
tion because generally Ministers heve
are m ., Now, what ia the
type of answers that we have besm
seoiting regurding these smezgemey
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in one year, and the turnover of the
Defence Academy and the OTS was
only 1100 officers in a year. There-
fore, in a single yea:w weﬂwcre fuo;hcr
reducing the stren our cer
corps by 700. The Amy is already
woarking on a hard cores of cofficirs of
80 per cent strength only, and by re-
ducing that strength further, we were
weakening our units, But the Defence
Minister hag replicd then that it was
necessary to do so to keep the Army
But, then, probably, as a re-
of that very question, Govern-
ot rid of the younger set of
of the emergency commission
and they extended the time-limit of
who were to retire, by another

Is" this the way to keep
e Army young? Those officers
whose services have been extended

is taking place. On the one hand, to
eover up a false answer, a misinform-
ed answer is given; on the other hand,
the time-limit of the older officers is
this the way the Minis-
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when the gcheme started in 1963 we
were very much short of officers. It
was in 1964 and 1065 that the scheme
came t0 a slow progress. But in 1988
Government stalled the scheme with-
out giving g fair trial to it; when the
new director-general came, he told
Government that he could not do it
and, thercfore, Government acceptea
his ruling, sng that which had been
decided by a committee and which
nad no! even been given & Tair tra
was shunted and the NCC girength
was reduced.

Then I come to the Territorial
Army, the saddest part the Govern-
ment have played in respuct of it
not only regarding its strength but
also regarding its morale. The Terri-
torial Army was instituted as a second
line of defence in this country. In
1960, certain territorial army units,
notably the artillery units, were em~
bodied. From 1860 to 1962, they were
kept in that position. In August 1962,
orders came for disembodiment of
these unjts—at a time when China
was threatening. The Government
themselves had adopted a tough pos-
ture pis-z-vis China, and at that time
they thought of reducing this army

ed? In October 1962 when the Chi-
nese were advancing on our borders.
Right through the war with China,
from 20 October to 15 November,

back, these vital units of the artillery
were kept on being disembodied.
And when the Chinese ceased fre,
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was proceeding, the Government
stopped it again. Then came Septem-
ber 1965. In September orders weze
given that these territorial army unita
should again be disembodied. I was
sent to Delhi by certain army friends
to try and use my influence with cer-
tain' of my friends in the Ministry
and in the political parties to stop
the disembodiment of these units. 1
pleaded with them, government offi-
cials as well as Ministers, that we
were going to face a war very soon.
But they said everything was under
control. ‘In Kashmir, everything is
under control. We will not need the
territorial army units’. In fact, one
Minister went to the extent of saying,
“You army people panic for nothing.
In Kashmir. cverything is ynder con-
trol’. I went back, met my army
commanders and told them what the
situation was. They sent me again
on the 1st of September. I came on
the 1st of September. I saw Shri
Dandeker and Shri Vajpayee, 1
wanteq to see Shri Krishna Menon,
but 1 could not see him. I wanted to
see leaders of all shades of opinion
ang tell that at this vital moment the
army was Dbeing reduced. These
leaders grasped the purport of all that
was happening, but they were help-
less againsy the attitude of the Gov-
ernment. Even on the 3rd September,
batches of the territorial army were
put on the train to be sent home,
when Jnurian had already fallen. On
4th September, orders were given to
call back those jawans from their
homes.

This was the state of the territorial
army then, All this happened be-
cause it has been the policy of Gov-
ernment to send their rotten elements
of the regular army promoted to the
NCC and the Territorial Army. I
will give rxamples. A Director of
the Territorial Army sold a military
rank. nromnting a Wwine merchant
direct from hony. Captain to the rank
ot honv. Lt. Col. and immediately
after ‘hat took the job of General
Manager in his factory. People on

I come now to the gquestion of
equipment on which my esteemed
friend Mr. Dandekar has already
thrown much light, and on which I
shall throw further light, because by
good fortune I happen to have fought
in the last war with Pakitsan, by
good fortune I happen to have earned
certain singular honours, and by good

Good equipment means also good
morale, During the last war, we
were greatly helped by God, there is
no doubt about it. For instance. I
know that every time the First
Armoured Division moved out for
manoeuvres, only 50 per cent of its
Centurion tanks reached the destina-
tion, the rest having breakdowns on
the way. but when the First Armour-
ed Division moved one of its units to

of God again?



Again, naturally the gun remains,
but it is also the man bechind the

The question of the wireless sets
has already been elaborately told over
here by Mr. Dandeker, Now I will
give two examples to show how the
army suffrred due tn lack of commu-
nications and breakdown of commu-
nicalions. When our forces were
advancing for the capture of Sialkot
and there was nothing left in Bialkot,
their army had deserted it, the civi-
lians had deserted jt, it was only a
question of going there to occupy it,
because of the loss of communications
two brigades could not place each
other ¢n the ground, ind they dclay-
ed this the whole night trying to
place cach other's position, and in the
morning came cease-fire, These
wireless sets which we were using
never functioned at night, at night
they just failed to function, and even
now the army is short of good wircless
sots. We need wireless sets which
are transistorised which we can
manufacture in the country, but the
sources are neither being tapped, nor
are the finances forthcoming.

Then ther is the question of rifles.
Ichapore gave a very good rifle to
theumy.butitisariﬂcunttssﬁll
cumbersome to CAITY.

Mr. Chatrman: He has already
taken 30 minutes, the time allotted to
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his party, but he is making quite an
interesting speech, and I would not
ming giving him a few more minutes.

as
advanced as our own and to have the
smaller thing, fusellage manufactured
in this country is indeed something
that does not tally with intelligence.

An hon. Member: Are we still
manufacturing it there?

Shri Samar Guha (Contai): My
short notice quetsion on this matter
had been rejected.

Shri Ranjit Singh: Now, the rifles
that we are using weigh 10.5 lbs. By
using calibre bullet ‘303, the carry-
ing capacity of the soldier for bullets
is not increased by using thrze rifles.
The world has gone on to rifles with
much higher velocity and with lighter
body weight, and much smaller calibre
to ensure that soldier is able to carry
greater load of ammaunition on his
body. The tendency is to go in for.2
class with muzzle velocity of 3200—
3700 feet per sccond.  These riftes
were being used by the Israelis and
these are the latest rifles that America
is using, It costs lr<s than the present
.303 rifles nsed bv the Army; the wast-
age of ammunition is much less and
the soldier can carry a much larger
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nad of ammunition without increas-
g the weight. But 2 mere Rs. 10
crares to switch over to these rifles
arg not coming from the finance and
therefore our flre power is stunted.
The lessons of the last war as learnt
by our defence forces are not being
applied by the Government because
of financial bottlenecks. For instance,
we felt acute shortage of air defence
equipment at the battle front itself.
In the Central sector, while advancing
towards Lahore we had no air defence

gun in a full divisional fromt.
enemy aircraft came and we had no
interception arrangements. It is
under such circumstances that the
morale of the Army breaks down. It
is to be said to the eredit of our forces
that even under these circumstances
we held our ground and did not run
awsy like some other armies have
done when there was no air
rity or air cover offered to them.
at the same time it was felt that we
should have good antj tank d
for our gun mreas. Our guns were ex-
posed at times to the enemy tanks. It
happened in Xashmir, One ot our
regiments had to leave its guns and
come back because there was no
anti-tank gun protection. It was re-
commended that there should be
anti-tank, defence in each gun arca
given to the divisiona) artilliery and
that it should be an integral part and
each division should at least have one
battery if not a full regiment of anti-
aircraft guns. But what is the sorry
state of affaire? We negotiateq for
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away, leaving 4000 rejected for our
army. This is the sorry state of def-
ence filnance.

Now, I will give another example,
and that is about intelligence. I will
give examples of the faulty military
intelligence which iz still placing use
in danger. We all know of the exis-
tencte of the Ichhogil canal, but for

east bank and contained the anti-tank
defence. Unless we reconnoitered this
position, and wunless we neutralised
this anti-tank gun positions, naturaily
it would be suicidal for our tanks
advance. How much time doeg it
to ind out whether one bank of
Ichhogil canal is higher than the
bank? There were thousands
grims, thousands of tradesmen, god
to Pakistan every day before the
and passing over the Ichhogil
why could we not send a i
officer, disguised as a civilian, wil
civillan passport, just to pass over
canal, pecp out and see whether the
canal had equal banks or one bank
was higher? Our Government just
did not think about it.

Mer, Chairman: The hon. Member's
time js up.

Shri Ranjit Singh: I wil] take just
five more minutes. I will give just
one or two examples. The contribu-
tion that I am making is from my

Eﬂgggﬁgs
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attle conditions. Therefore, condi-
ons must be created here and now,
uring peace-time, to ece that
wrale of the soldier will be i
all circumstances,

;
g
§
:
i

hen the morzle of the army becomes
ati-Government, that seeds are laid
w military revolution which none of
» would welcome, but which this
overnment, 1 am sorry to say, has
.

Consider the economic bottlenecks
at exist in the budget for defence.
here is a reduction in the budget,
) vital issues. For instance, we have

s what we provisioned when the
Me om sccount was passed, and what
e bave provisioned now, there is &
flerence of Ra. 15 crores. In Rs. 15
ores, you could have raised a com-
mhn anradven o Sahtar alrcraft ieb

ASADHA 5, 1889 (SAKA)
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We are cutting down all these things,
and at the same time, we are allot-
ting priorities to the expansion of the
Asoka Flotel. We are allotting prioti-
tles for building a 20 lakh audito-
ﬂmmﬁl‘mmmom
_pl.-nel. If we think our borders are
in danger and our country has to
face the enemy, if the Government is
determined that some day we must
liberate those areas now under forcign
occupation, then we must think of
allotting priorities first and foremost
to the defence organisation. For,
nothing can subjugate the defence of
the country. The present budget as
formulateq must be outright rejected,
because it is not defence-conscious
mmewryboﬁnningtothevm

What 15 the remedy to all theseT
The Defence Minister will not under-
stand; probably he cannot understand.
The Government refuses to under
stand. Now, the only remedy is for
a Standing Committee of Parliament
to go into all these things to allot
priorities and also to formulate the
national war aims. Without a natio-
nal war aim—in fact this Govern-
ment is proceeding without any aih
anywhere—they will proceed no-
where.

Shri Shashi Ranjan (Pupri): You
are giving a very good speech and
we are listening to it attentively. Do
not dilute it by mixing up other
things.

Shri Ranjit Singh: You are more
worried about dilution of the Govera-
ment's reputation then the diluation
of the defence preparedness of the
country. It is not an aspersion on any
political party. It goes to show that
defence is & very technical matter,
which cannot be handled by non-
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‘We c&n only say we are sorry for these
bon. Members (Interruptions).

Mr, Chairman: As the hon, Mem-
ber still seems to be not convinced,
let me tell him that I have been a

ing to the Ministry of Defence, sub-
{ect to their being otherwise admissi-
le.

Shri S. Kundo
to maove:

“That the demand under the
head Ministry of Defence he re-
duced to Re. 1%,

[Failure to provide proper and effec-
tive defence services on the north-
east border of India from Raniganj
to Jalpaiguri. (1)].

Shri N. Dandeker: I beg to move:

(Balasore): 1 beg

Shri E. K. Nayanar (Palghst): I
beg to move
“That demand under

ASADHA B8, 1880 (SAKA) illin.of Defence) 7596

[Handling the retrenchment and the
rescitlement of water carriers and
sweepers by the authorities of
BEG. and Centre Kirki, Poons—3,
(8]

“That the demand under the
head Ministry of Defence be re-
duced by Rs, 100™.

[Need for recognition of the trade
union rights of the civilian emplo-
yees of B.EEG. and Centre, Kirki,
Poona. (5)].

“That the demand under the
head Ministry of Defence be re-
duced by Rs, 100",

[Need to remove the grievances relat-
ing to service conditions of the per-
sons of B.E.G. and Centre, Kirki,
Poona. (8)].

“That the demand under the
head Ministry of Defence be re-
duced by Rs, 100™.

[Deniel of the privilege of mutual
transfer to certain employees of 512
Army Base Workshop, Kirki, Poona
Ml

“That the demand under the
head Ministry of Defence bde
reduced by Rs. 100",

(Delcvbvthe!fmmwofmlmh

[Discharging employees under the rule
5 of the gervice conduct ruies of the
civilian employees in Defence. (9)].

Shri Ramavatar Shastrl (Patoa): I
beg to move:

“That the demand under the
head Ministry of Defence be
reduced by Rs. 100",
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{Excessive om high [Need to pay adequate attention 0
offieials in the name general the amenities of Territorial Army

“Need for more expenditure on the
amenities of ordinary employees as
againgt high officials. (12)].
ghri 8, Kmmdn: 1 beg to move:

“That the demand under the
head Defence Services Effective-
Army be reduced to Re. 1"

1Failure to roise Orissa regiment. (14)]
Shri Samar Guha: 1 beg to move:

“That the demand under the
head Defence Services Effective-
Army be reduced to Re. 1.”

{Failure to organise guerilla army for
the Himalayan region, (18)].

‘“That the demand under the
head Defence Services Effective-
Army be reduced to Re. 1.”

{Failure in formation of para military
border force. (17)].

Shri N. Dandeker: I beg to move:

“That the demand under the
head Defence Services, Effective-
Army be reduced to Re. 1.”

4Failure to study and to draw lessons
from the Indo-Pakistan conflict in
1965 and to undertake appropriate
reorgenisation, re-equipment ang re-
training of the Armed Forces for
hostile operations on the Western
Fromt. (30)].

Shrl Ramavatar Shasirl: I beg to
nove:

“That the demand under the
bead Defence Services, Effective-
Army be reduced by Rs. 100™.

{Need to grant adequate poy and si-
Jowances to civilian employees, (51)].

personnel. (53)].
Sh¥] 8. Kundu: | beg to move:

"rhutmell-n.ud under the
bhead Defence Bervices
Navy be reduced to Re. 1”.

[Failure to provide one naval base o
Paredip Port. (81)).

Bhri Samar Guha: I beg to move:

“That the demand under the
head Defence Services, EKffective-
Navy be reduced to Re. 1",

{Failure to set up a base in Andaman
Islands. (62)].

“That the demand under the
head Defence Services, Effective-
Navy be reduced to Re. 1".

{Policy regarding recruitment in
Navy. (63)].

Shri N. Dandeker: I beg to move:

“That the demand under the
head Defence Services, Effective-
Navy be reduced to Re. 1".

{Failure to re-organise the nacal forces
into two separate fleets: the Eastern
and the Western. (64)].

Shri Ramavatar Shastri: I beg fo
move:

“That the demand under the
hesd Defence Servicea, Effective-
Navy be reduced by Rs. 100".

(Need to do justice to all Stadey in
the matter of recruitment #0 the
Navy. (88)).

Navy be reduced by Rs. 100",

[Fall in the standard of living of
Jawang in the Navy. (089)].

Shri Samar Guba: I beg to move:
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[F’admre in further strengthening the
 Air Force. (70)].

. “That the demand under the
‘head Defence Services, Effective-
»."Air Force be reduced to Re. 1"

fi‘ atlure to manufacture rockets for
the Air Force. ani.

Shri
move:

Shinkre (Panjim): I beg to

"I"hat ‘the démand under the
& head Defence Serv1ces Effective-
Alr Force be reduced to Re. 1.”.

[Failure to give due aiténtion to ex-
pansion-of the Air Force. (72)1].

Shri Ramavatar Shastri: I beg to

move:

“That the demand undey the
head Defence Services, Effective-
Ajr Force be reduced by Rs. 100”.

{Neecd to give adequate representation
~ to the people of Bihar in recruit-
ment to Air Force. (73)].

“That the demand undey the
head Defence Services, Effective-
Air Force be reduced by Rs. 100”.

[Need to increase the amenities for
air-men. (74)1.

shri 8. Kundu: I beg to move:

“That the demand undey the
head Defence Capital outlay be
_reduced to Re. 1"

[Need to establish new defence based
industries in Orissa. (79)].

“That the demand under the
head Defence Capital outlay be
reduced to Re. 1".

{Need to improve the present proof
and experimental centre at Balasore,
Orissa, into a major one. (80)].

Shri Ramavatar Shastri:
nmove:

I beg to

“That the demand under the
head Defence Capital outlay be
reduced to Re. 1”.

865 (Ai) LSD—T.

ASADHA ., 1889 (SAKA)
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[Retrenchment policy in ordmnce
factories. (81)7.

“That the demand under -the
_head Defence Capital outlay be .
reduced to Re. 12 . !

[Need to improve the working condl-
tions of workers of ordnance ‘fac-
fones (82) 1.

. “That the demand- under the
head Defenece Capital outlay bem
reduced to Re. 1”.

[Dependence on foreign. countrieg iwr
the field of defence requirements. of
the country. (83)].

“That the demand under the _
head Defence Capital outlay be
reduced to Re. 1”.

[Lack of ordnance factories to mani-
facture latest weapons in sufficient
quantity. (84)].

“That the demand wunder the
head Defence Capital outlay be
reduced by Rs. 100”.

[Need to pay special attention to mak-
ing the country self-sufficient in the
matter of arms. (89)].

“That the demand under the
head Defence Capital outlay be
reduced by Rs. 100”.

[Need to manufacture modern arms tﬁ
the country. (90)].

“That the demand under the
head Defegce Capital outlay be
reduced by Rs. 100",

[Retrenchment of ordance factories
workers. (91) 1.

“That the demand under the
head Defence Capital outlay be
reduced by Rs. 100",

[Need to pay adequate attention to the
development of ordnance factories.
. (92)7.
3 ?
Mr. Chaitman: The cut motions are
+now also before the House.
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16.55 hrs,
[Mr. DEPUTY-SPEAKER in the Chair]

Shri D. C. Sharma (Gurdaspur): I
congratulate the hon. Minister and the
hon. Member who precedeq me for
making a very valuable suggestion.
But while I listened to him, I asked
myself one question, and this has been
put not only by me to myself but by
others also to themselves, and that
#; Are we always to believe the
axperts? *

President Kennedy lost Cuba—it is
glven in his biographies—in the first
place, because he believed in experts,
Be took the advice of experts, and he
was not able to win over Cuba. Next
fime, he turned a deaf ear to the
advice of experts and he was able to
do something. Therefore, I am always
veyy careful about what experts say
because I know that experts know
¥ess and less of more and more and
they get lost in the jungles of details
end they do not see the wood for the
frees.

I was very happy to find that my
%on. friend had taken some part in the
gast war that we fought against Pakis-
fan and I was very happy that he gave
ug his first-hand experiences of that
war. Sir, the Second Worlq War was
fought long long ago. I have not
been a soldier but I have been very
2ond of soldiers, I have been very fond
of reading books op strategy and tac-
tics and I have been very fond of
reading reminiscences of generalg and
soldiers and other persons. After
going through all these, I can assure
you one thing that no two persons
dave agreed about the reading of the
altuation then. Therefore, I submit,
personal experiences are not always a
very correct guide of national policy;
personal experiences are not always
the right kind of pointer to having
a national policy in any field of
national endeavour. But all the same
we have a national defence policy. .I
ask myself onz question: Don’t we
Bave a national policy?

JUNE 26, 1967

Motion re. Statement on 7602
Emergency

An hon. Member: No.

L

Shri D. C. Sharma: You say, ‘No’.
The gentleman sitting there talked
of a military coup; he talked of mili-
tary officers; he talked of armed
revolutions and all that. Therefore,
you do not think in terms of nationa?
defence policy. I think in terms of
national defence policy. I know what
our defence policy is.

Here is this gentleman who i#
always capitalising on his being a jo%.
Why should he sit here? He musé
8o to his seat. Otherwise, I will not
speak. He must go to his seat....
(Interruption).

Mr. Deputy-Speaker:
coming in your way.

Shri D. C. Sharma: I ask you: Wky
should this man sit here?

Mr. Deputy-Speaker: Order, order.
He is not blocking you in any way.
Please continue your speech.

He is mnot

Shri D. C. Sharma: What does hwe
know? I know jats are gresi
people....

=i qf R g (Tgaw® ) : AT
TE AN TI9HT FAT [qEAY §
H 3T Io90 F@TE AfdaT ¥ R
g sgI AT EN

Shri D, C. Sharma: I ask this mar
to go to his seat . . . (Interruption).

Shri Randhir Singh: I care a hang
for him, Who is he to ask me to go?
If he has no respect, I am not obliged
to pay him respect.

Mr. Deputy-Speaker: I will requess
the hon. Member to resume his speeeh
tomorrow. Whatever time he has
taken now will be deducted.

16 hrs.

MOTION RE. STATEMENT ORK
EMERGENCY

Mr. Deputy-Speaker: Now we take
up the motion on the statement ewx
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Emerg.ency made by the Minister of
Home Affairs on the 22nd June, 1967.

Mr. Hem Barua.

Before he starts, shall we decide
on the time limit? We have got two
hours.

ot sz fagy awad (q9w-
q7) : %4 faa F fa7 Q=2 #7797
W@IETE | A T aqyaeii & fa=w
AT TEAF AZI & 1 T A8 a1 qIA
FTw AT 3T faa w1 www @,
aagT W faaR & @ A A
FARSE ]

Mr. Deputy-Speaker: It was already
axtended by one hour,

Shri Surendranath Dwivedy (Ken-
drapara): We may extend it by one
more hour. We can sit upto 7 p.m.

Mr. Deputy-Speaker: Let us see at
6 p.m. Not more than 15 minutes
each,

Shri Surendranath Dwivedy: The
Mover should have 30 minutes.

shoay faax (U72) @ swfeat
BT FH TATIT | 1 AN KA FIHT

g1

& glo At fAary (Matawisr) :
T FIHT S |

CHKE AR Co BRI CIS E G
57
Q .

Shri D. N. Tiwary: What is this dis-
erimination? It is always going on
in this House. We are not going to
accept this.

Whatever the time allotted, it will
be divided half and half. 9% WI

mifafra &, enre w9 sfafaza 2
This attitude is very bad.

ot ay fowq : 6T awa agaEy )

Emergency
St Fo Ao fandy: g7 AT
T g Ao e o s E

off wax o a (feeelt 9)) 0
ot QHTHE F AR ¥ g AN O Fr
2 afeq fafrerage 7 s dvaaw
T gk @A T@ ' g fE few
TR A TaaAar FW A AQ0E &1 W gy
gE IR A AT dafeq cfaa E s ®w
WR A A A Far afony
gr, W qE fW® A 1 g
AR wr faega gzr f e @y Far
g ? " A% & bFAuA SRT
e 7 g q9 q gk fay Al
g S Y $EAT FAT

TF TR 0 RE Y fagn | & qramv
IR g owEY am mwd 7
FAT MG FalET G.& &0 ars@an
fFfaaaed ag wmad amwm #
ATE I W g1 o wdo &I H
gt fusw w1@ Fe fdaa f&Far
qT1 IFT o AT fawar 7 &
LI FaAT g fw Aadl wiea &=
g e 1 g4 a1dt A1 @wre FIR
al T=wl gRIT| SAST aarET  =Fifge
f& feala aar g

Mr. Deputy-Speaker: Does the
Minister want to say something?

The Minister of Home Affairs (Shri
Y. B. Chavan): No.

Mr. Deputy-Speaker: Mr. Hem
Barua.

Shri Hem Barua (Mangaldai): I
beg to move:

“That the statement on emer-
gency made by the Minister of
Home Affairs on the 22nd June,
1967, be taken into consideration.”

I must congratulate the hon.
Speaker for having allowed this ge-
cusssion en Emergency.® This Indian
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[Shri Hem Barua]

‘Parliament has, of late, specialised in
wasting its time, energy and the tax-
payers’ money in discussing - trifies.
We know that the Indian Parliament
Was spent Rs. 1,26,500 on discussing
stalin’s daughter, Madam Svetlana.
(Interruptions). .

A w fawd -1@1{ gt g My
W: 5t 1—'5{'4 r.—rr,} E{ 3'1‘3??0: i

TSlri Hem Barua: I have collected
this -figure straight from the horse’s
wiouth Therefore you need not har-
bbur any doubt about it.

I have gone through the siatement
of the hon. Home Minister made
!he 22nd June, with utmost care and
caution and I find that this is a wvery
#isappointing itatement because it
gogs conirary to the expectations that
were roused in this country by the
statement made on the 18th  March
and in which indications were, given
that the Emergency would Dbe lifted
from this country. He has given
certain reasons. I do not want to get
into those reasons now. But then, I
must submit that somehow cor other,
emergency has become normalcy in
#his country; emergency has become
aa occupational disease with our
rulers.

Shri Surendranath Dwivedy: Like
the cease-fire.

Shri Hem Barua: Emergency might
be compatible or might not be incom-
patible with dictatorship. For in-
stance, the pecple in China are con-
demned to unproclaimed emergency
bhecause there is a totalitarian regime
in that country. But we have a demo-
¢racy in our country and emergency
in the context of democracy is an
enachronism. The hon. Home Minis-
ter should realise that.

He has advanced certain arguments,
and I must submit that these argu-
ments are most unconvincing. Thase
drguments sfow ohly lack of vision
and a lack of a sense of reality on

/

T L]
the part of the Home Minister. T did
not expect this from the Home Minis-
ter as I knew him. It is also a fact
that when loglc recedes passions pre-
Vail’ afd ‘this is what has’ happened
with the Home Minister and when
passions prevail, political ms1ght gets
dlstorted ' 3

May I submitf that I could not com-
promise the statement made by the
Home Minister on the 22nd June with
th& natural temperament with whish

Shri Y. B. Chavan is endowed? He
has a sober approach to things and
he has a just temperament. In spite
af-all these things, why has he come
out with a statement that. contradicts
the basic qualities that the ma.
possesses? Often I wonder whether
it was the ghost of his distinguished
predecessor who used to see bugbears

in moonlight, that n,\é?at%d over

hlm, or else,” 1t s di
this sudden somersault on the ’

of the Home Minister.

There is a tendency, unfortunately,
on the part of the Home Minister, to
blame the Opposition parties. He has
blamed the Opposition parties and he
has laid the blame.at the door of the
Opposition parties. But one need not
be a genius to see through the psy-
chology that has prompted the Home
Minister to extend the emergency in .
an unspecified way to an unspecified
time. If I say that he wants to extend
the emergency, judging from the state-
ment made by him on the 22nd June, %
from now to eternity, possibly I wouid 1
not be wrong.

|
Shri Pileo Medy (Godhra): Why is i
the hon. Member wasting his time? |
The hon. Minister is not listening to <
him. ‘
Shri Hem Barua: Shri Piloo Mody
says that I should not waste my time ~
because the Home Minister is not :
listening to me.

Shri Ranga (Srikakulam): The
Home Minister is still in conference
with his colleagues.
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Shri Hem Berua: On a point of
order. ...

The Minister of State in the Minfs-
try of Home Affairs (Bhri Vidya
Charan Shukla): We were talking
about the points that the hon. Mem-
ber had made.

Shri Hem Barua: May I continue
now, Sir?

Mr. Depuly-Speaker: Yes.

Shri Hum Barua: Is it not a fact
that during the last elections, the
Congress Party assured the people of
India that the emergency would be
lifted? 1 just want to know it from
the hon. Minister.

16.99 .

[(M=. SPxaKER in the Chair.]

1 want W know from my hon.
frienda opposite whether they are
going or they are willing to seek a
fresh mandate from the people on the
question of the continuation of the

eme or not. Somehow or other,
I find that this Government does not
mﬂukommoral compunctions, and
thiaaovmmontwu not fight shy
oahntunamholowt.behe t it it
thinks thet that is going to pay it
dividends.

ASADHA 5, 1889 (SAKA)

Statement on 7608
Emergency

mies who were threatening us with
annihilation.

But somehow or other, what has
happened today? Instead of sireng-
thening our defence apparatus, the
emergency powers are often used
a very malicious way against indivi- .
duals. Now the Home Minister comaes
and says that this emergency would
not apply to certain pars of ihe
country, although it is there. Possibly
he has States like Andhra Pradesh
m mind. Bul suppose sumne Qver-
zealous district ofticer or police officer
in Andhra Pradesh under the sheller
of these emergency powers tries te
destroy a small shopkeeper, could you .
prevent him legally from doing i4?
You cannot. Therefore, the original,
purpose which inspired our pecple »w
support the declaration of the emer-
gency by Government js now lost W
a mad craze for power oh the partr
of this Government, .

What do they do? During thnn..

technique and one dnpl.ommy nmy..
They know full well to use thus tech-
nigue or diplomacy against the Oppe-
sition parties and that has come w
light.

While trying to indulge in the
exlension of the emergency provisions 3
for another unspecitied period, the
Home Minister mentions the threat of ¢
exiernal aggression and external
danger. The entire idea is related o
anticipations. Government anucnpale
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any method. For five years sinCe
1962 we are in a state of emergency.
‘The Chinese aggression lusted only
for five days. (Interruptions)—for a
- few days—and the emergency has
tasted for flve years.

Whatever that might be, the Chinese
aggression lasted only for a few days,
but somehow or other the emergency
has become a permanent feature in
thie life of this nation. During the
tast five years we have been under
a wiate of emergency, the people of
India have been under a state of
emergency, during the last five years,
the tundamental rights that ware

to the people of India
under the Constitution have been put
in cold storage.

Ikareuauﬂnningnukd
constitutional anarchy. High Court
affer High Court have given their
verdict against the continuance of the
emergency provisions becausg the
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has become a permanent festunre,
except Indis? In the UK or say
other mature democracy, when exter-
nal aggression takes place, when there
is occasion for emergency, emergency
is impowed, and as soon as the exter-
nal danger or external aggression i
liguidated, the emergency is alse
withdrawn. In this country, emer-
gency has been made a permanent
feature of our nationa] life with =
purpose., The purpose is to perpetuate
power for some people who rule this
country.

The Home Minister might say that
the purpose of continuing or perbe-
tuating the emergency is to create =
sense of urgency in this country,
Where ijs that sense of urgency in
this country? It pains me to say that
cven at the time whep the Chinese
aggression took place there was not
that sense of emergency which we all
want for this country, for our people;
there was no sense of urgency from
the Central Secretariat down to
connaught Place. There was no sense
of prgency in the country.

The main purpose for which you
want emergency DOWErs is to stren-
gthen our defence apparatus, to create
a sense of urgency in this country,
You are defested in your purpose.
Why do you want 1o perpetuate a
legislation or perpetuate a declaralion
or perpetuate the emergency for
which you do not have the powers,
even if you have the power, You do
not have the will, even if you axe
exercising power you are
in the wrong way. 8hrl Nath Psi
was very right when he sald, while
speaking on the emergency, thai tha
nation wanted emergency to be used
as a gword in its interests, but in the
palsied and paralysed hands of this
Government it has become 5 jaru, a

Pak asstession.
dividends I do not know, In apite of
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ing at the doors of the different world
Powers for help, but the help did not

:

‘Thet is about Xashmir, and that is
about Pakistani infiltration, but what
abaut China? There is another argu-
ment about China also. True it is
that China poses a threa:, true it is
that China has developed her thermo-
owplear power, It is true, I concede,
that China has ceased to be a paper
tiger. I also concede that the nuclear
teeth of the Chinese tiger have now
become long

meet the Chinese threat you do not

Shri Hem Barna: The hon, Ministey
spoke of collusion of the

collusion that came to light on
floor of this House, the fact t 3
collusion started as early 10687
That was the time when our Goverh-
ment was empowered to the teeth with
all sorts of powers including R
emergency powers. Why do you o8-
get that? You could not do anything
1o destroy that collusion in 1983. Now
you say that ycu want to deter that
collusion by extending the emergensy
provisions. Nobody would beliew
You. Since the rebellion started
the Mizo hills fifteen months baclk,
the Mizo hostiles are in constant com-
munion and collusion not only with
China but also with Pakistan. I raisedl
the question in this House that d
the last year when Mr, Chen Yi
Chinese Foreign Minisier visi
the capital of East Pakistan,
Naga
hostiles,
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come
Parliament that they want to extas
these emergency provisions becatse
they want to disrupt the collusion of
the Naga and the Mizo hostiles with

i
%



fare and for collection of arms. Have
you been able to stop ihis collusion
of the Mizos with China during all
13 months since the rebellion
started? You have no:; You cannot
Because you are busy in the stinking
aguabble for power inside your own
; you cannot mobilise the will ‘o
destroy all these connections with
foreign powers. At long last I appeal
%0 the hon, Hcme Minister who is 2
shrewd man and a good man....

Shri Piloo Mody: That is the only
sentence he heard.

f

3

Shri Wem Barua: I hope and trust
Minister, 8 man
who foresight, will
apring up in his seat and declare to
this House and through this House to
the nation, that from this day, the
is ended in this country.

“This House, having considered
the sistement on the emergency

JUNE 36, 1907 Statement on Emergency7614

méde by the Minister of Home
Affairs on the ZInd Jume. 1967,
is of the opinion that the imme-
diate steps be taken for the dele-
tion or appropriate amendment
of article 358 of the Constitution
30 that there is no., as at present,
the blanket suspension through-
out the country of the funda-
mental rights under article 19 of
the Constitution.” (2)

ot Wy ool : wemm wgra, *
E A AT ARAT § 1 KT wEa |
“eefqaZs” Faw W1 wmed  wig fad”
2 WH g P uwar gim
wife®d amas 1 s@l v
t 4]

I move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the statement on emergency made
by the Minister of Home Affairs
an the 22ng June, 1967, recom-
mends to the Governmen; of
India:



9614 Motion re,
fhel Surendranath Dwivedy: The
last part of the motion, beginning with

the words, “and may bring forward”.
[ move:

That for the griginal motion. the
fallowing be substituted, namejy:—

“This House, having considered
the statement on emergency made
hy the Minister of Home Affairs
on the 22nd June, 1967. is of
opindion that the Governmen:
should take immediate steps -o lift
the emergency from the 1st of
July, 1967". (8)

Shri Humayum Kabir (Basirhat): 1
move:

‘That for the original mol... . .ho
following be substituted, namely:—

“This House, having considered
the statement on emergency made
by the Minister of Home Affaire
on the 22nd June, 1987, is of the
opinion that there is no justifica-
tion for the continuation of the
emergency and it should be termi-
nated forthwith.,” (8)

Shri Ranga: Mr. Speaker, Sir, if
there is to be any direct, clear and
unequivocal confession of failure on
the part of the Government, here 1s
that confession. sald that there

ABADHA B, 1880 (SAKA)

Statement on  7616-
Emergency

tional rights being enjoyed by the
people” Instead of that, they had
carried on this emergency for such a
long time and misused it jn guch a
shameless manner, and the very word
“emergency” has com.: tp be the butt
of ridicule and later on, the Govers-
ment had had to say this; ‘“Yes; the real
emergency has aris:n in regard to this
matter.,” They themselves camce %o
realise that there wag no recal emer-
gency and there was no need for this
emergency and emergency powers, and
then, what did they do? They found
this instrument, this weapon so very
convenient with them. that they
began to misuse it and in an uncon-
scionable manner. Even then, after
such g lot of protest from wvarious sec-
tions of this House, and from wvaricus

as many State Qovernments as poasi-
ble by saying—the predecessor of the
present Home Minister said-—that
many of the State Governments had



That is how it came not only into
rli:::k. but into contempt also,

1st July, which they should have done,
which all of us demand, But they
do not want to withdraw those powers
at all. They want o keep it ith them.
selves. It is like a baby learning to
walk with a crutch, but even when it
no longer needs it, it must hang on to
it. That is how Governmeni wants

ralse above those few stages, It
wants to hang on to the eruth, Is it
-obly because of its foolishness? No.
There is same evil-mindedness bebind
it. 1 do mot want to blame any parti-
cular individual—the Home Minister
or Defence Minister. 1 biame the
system in which Government func-
tions. This Government wanis to
hang on to 4o many POWers. Is it
cipable of using them? Has it shown
by practice in the past that it is capa-

even the Mizo fiills people or
Kashmiri peopls, who are all mer
ed here. It is we in the rest of

angry at the very mention of this term
“Emergency’ when there is no emer-
gency at all. It is for our benefit or

should the Government be so angry
with the people at large that they

powers? When the Nagas declared
themselves independent and some of
them had establisheq an jndependent
Government, did we need this emer-

thinking of
at all? Did

manner or to the extent in which we
were able to deal with them? We aid
not need the emergency powers there.

powers



A
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Motion re.

Gavernment there may be
time.

at that

Who is to implement these eme:-
gency powers Let us see. It is the
State Governments. Even when they
were having their own Congress gov-
ernments in all the States they were
not able to prevent those State Gov-
ernments from misusing these powers.
Today, in all the major, States, Cong-
ress, fortunately for us and for the
country, is no longer able to form the
government. It is non-Congress gov-
ernmets that are there. It is those
non-Congress governments that Hhave
got to implement thesz powers. Sup-
posing they misue these oowers to-
morrow against my hon. friends them-
selves, would there be any redress?
Nothing at all. Would the Govern-
ment of India be able to go and teil
them that they should not do it? Sup-
posing they fail to use these powers
when a real emergency comes, would
they be able to tell them that they are
not doing their duty? All that ihey
can do is to dismiss the governments
that are there. That is the power that
they want to have. In order to dis-
miss State governments also these
powers are not needed. Whey they
dismissed the Communist Government
in Kerala, did they need these powers?
But it would certainly come in handy
if they were to dismiss them, because
it is a very convenient weapon.
Otherwise, have they been able to
come and tell us that they have assur-
ed themselves of the willing co-opera-
tion of the State Governments in the
proper implementation and proper use
of these powers? They have not given
us that information. Have those Stale
Governments themselves asked for
these powers to be given to them,
‘have they asked the Central Govern-
ment not to keep these powers in their
hands and to give it to them sg that
they may properly implement it? We
have not been given that information.
Without their cooperation, without
their asking for these powers, why is it
that this Government want to arm
themselves with these powers? There
can be only one imaginable weason. and

ASADHA 5, 1889 (SAKA)

L]

Statement on
Emergency
that is that the Government wants to

make use of them some day to get rid
of these non-Congress governments.

7620

Do they want to do it? We do not
know what they are going to do. How

can we believe this Government?
I say this for thig reason, that
then the Communists were there

in Kerala, at the time of the
last general elections—not this one
but the previous gpne—and the Govern-
ment thought that the Communists
were likely to capture power there,
here is my hon. friend, Shri A, K.
Gopalan, who is a standing example of
what you did to those peonle there.
You put them all in jail hoping
thereby to gu:t a majority for yourself,
to manufacture a majority for your-
self. But, fortunately for the country
and democracy, the people of Kerala
refused to be coweq down by this
Government and they elected these
people, Shri Gopalan and all the rest
of them. I do not agree with their
policy and programme. I am opposed
to the Communist Party. But, it the
same time, the people there wanted
the Communists to be elected and they
elected them in spite of the misuse
they made of the powers in their -
hands. In the face of this failure of
the Government, in the face of this
dishonourable use of powers by this
Government in Kerala, how 1is it
possible for me to accept my hon.
friend, Shri Chavans personal assur-
ance—it can only be personal and
nothing more—that these powers are
not going to be misused?

All that I ¢~n sav is this.
need these p-~wers now. I would be
the first ~~~ ‘o support the Home
Minister, whoever may be the Home
Minister of the day, and the Govern-
ment, whatever may be the political
colour of that Government, the
moment he convinces me, my party
and the people in this country that a
real emergency has arisen. Let Ching
be foolish enough to invade us once
again. She may be armed with
Hydrogen bomb an& all the rest of it,
it would be still foolish for her to in-
vade us if she were to do it. Let

We do not
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[(Shri Ranga}

o eatrying on wht Chins mad ey YTy frr & A< et s
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Szt D. N. Tiwary: I was in the
‘menting; there was no question of that.

el 8. A. Dange (Bombay Central
South): Qur Pariy had not agreed.

Sari D, N, Tiwary: That there is
neeq for Emergency was agreed to.

Tw aer goiy g fafmeyag gy
X fy &w & Wrowral § gaAST 2T @
wrg sty Fra qrdc qfear g7 vy
wr¥ | Tt fay aravgw qr fa aif=a
Tqwa ¥ dvivas @ ) whes frad
¥ AT 5§ arq 1Y Wy F {47 fo0v
Y ¥ 1w gy o bw g Ay Ay I
wE RA Sff F AL @IS
¥o gt ® oF fy o 47 fF5 (md
wride o qzaafy g1 w3 ar vTEaw
xf & 7zt AN A Ay F@w A
ks qzamy gl ot w3 IS &
wTagi AL A fvir Y i s
¢ nxifr fzesy § 30 | 3AF
ot T AL 29 A 13 FAad
urar ) Fegieafa ag % fs war ax
wgx ¥ s s arde Feartec am
Q N ag 9% fa¥ abwr arqy e
% 1an fem odr T AW ¥ Ay
foelr & saay qfr axg & gor faar
w | wdT B339 wizdc &Y v
fad ft fro w0 w2t ¥ axbwar &«
Jax wg wr § e e2q e ard
fxak wifeczqur ®t a¥s foar av
w¥ utx ag fad ardT gfars gt any
 w¥ 1 wrg wiYRer T we R
wr? fe & fecz o wite § wrr T
grdc Ifeara T § ag oy ok, A
& o g fafree wrge ¥ @7 w{dw
wear for g ¥E ara ® w1 & |hoew
¢ sfre 1 Wi e wg AdY qaTE
wdwry wy § owid | & aaa §
g ©rer caar wigy st wft § 1
@y oy e fieare ¥ 9 e g,
ot a1y Whit ¥ qu wgr & fe vl

ASADHA 5, 1689 (SAKA)

Statement
on gb24

Wi wry & A A R t fe ¥
wraf agt ¥ AR wr @R E A W
teafy % o Trat $¥ 7 v iy ?
sravew feafa & gaey o Ty o
wrfiglt, e w1 ot ¥8 2w i sty
oY wga wow 7Y §U & | a7 9'i 1
FTTAT R E DT A § 1 73 A
£ A A% i€ Wy ww sfaw
iy @y & oY fw gt ¥ AT gq
AN E ) AT E, WA ¥ A A
X FATA &, (6 A= AYONTAHT
AW T @ E | wiEgT IRY Y dav
xR ? 2w Afgrif@ N Srawaz
war Wi ? iw fad ey & f&
TAAdY Iq AT & A @ AT LEAY
TE@E TR MTEAAC |

TE HANT ALY © wqr AT
wrafwr & ot @t ?

o Wio ATo faardi : g WA
# & ar At ag wiwa fagar g o
# wg @@ @ f% of faindy oot & Aav
2ry 2w ¥ war & fay &5 v fame
w3 & g Mafae ¥ o Jqr @
gt we ¥ fir ag vy § v ¢
qré s & ufaforr atc sl
¥ g fare woT gy Wi andt
ofcra & 2 fawr wow algd &
§& WHEAT T g AT o wwAr § o
T ag TaT Agt ¥4 A arEc e
T T ¥ ol e & {9 T
A 1 v ol ware st <o e wrgd
§ g et A ot W R, AN TG TS
ged §) gEwer g A
T gR AW wifeggu &Y ar a¥e
ST TE oY % Tl wTEwd | R
ypridsn R sw e i) wied
% 3 W fe wg W anw €
fw Tw ¥ o ¥ fokr wifeorgem &
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{_ﬁ’(‘l’o AT M]
wity, i iy iz Gt T ot
wrdt ard forglf g W g ax
o @ N eff g A @)

ow are-ygh 7 Wi 7k fir awvile
¥ gy dadh wfer § 1 WAy wiger
fomr W1 W W ge 6 feer
TFTNTATEX § 3 § Ao wy gy
) & wwow w5 A wEwr ) agt
o fffy e 3 agt T T &
wrelt § 1 wmT wrarew el gr A
ouyr wut oy st § 1w e
oy {1 W A ZAT ErHrw W
R & ft AT A T AW @
fon & o ¥ sfawm ) dnfue
fod gq B t v aff § ¥
o Wt % warevor feqfa §, e
s W gt ar @ E A At ar
Q@ § ot za% faez wETr W@ @
FYPT AR T W WY @ A wT
53 | ST g wawmwar g e af
i fadr @Y ag woey &+ TdEw,
ag wfe gIw Sry w¢ ol I A
g 8 o

@hri A, B. Vajpayee: We can extend
it by one howr.

Mr, Spesker: That means that we
will heve to sit upto 7 p.m. Even then,

Iwe ¥ ver ¥ dwewrw R Refr
wifrr ot W 1| Iw wyvde # oy
vy war § fiv oy demww o fal
& i e pft afe doyg swn o
wr firdbr & o 1wl dficarr @

WG?WWQWI

grewrer &7 feafa #) s s
T sfqum gro s gy sfaerd
g ¥ o afim s Y,
T & W amfoel At aoad Wt
wt, oafa & gfastc f difig
77 &Gy a1y g, =fwme wnftwar
agfag § amt @ Az faom s v
fedft amafior ®) Aoreaer we 9@ fed)
Y ¥ g Im 3G Oy WY HeEwTe
# fenfr % w7 ad mar

a5 T oveerer TR e
# fegfe Y S ¥ of + avh Aoy
it 5, WY Tw A Fwer wnds femw o
Mer o fadas i Y wr § 7 -
wwiY wETRY A W I wron ¥ fawry
w0 Wfg® | xEwr oW f Sror P
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W & wrwd dwe @ §, den o

ot &, wot At g, A g
SR § 1 W g vy
wTew ¥ §, 7 wwrae F B, w worey <
w &, o % {1 o ofh s § Bfew
e ¥ spifir agf § oY fsc ampr &
wwe ¥ ffe avrd e ®1 w1 Iy
ENIT 1 &y T swivfeany aw i § A
W sfonny wY oy & awwy & fog
s I fear Ewewre ¥ feafa WY
QA 3w g

wr gerr Wiy xw fefa w
Tt v & fag e oy § e
WX @ O g A=Y wgRT WA

AT R E? Ao A

W & it sgaar | fow fer i e
wwr ¥ d5% wrow gf, ¥ f fm
T I e wx & fir gF ek
¥ grzwra W feofy 3w & w30
Wt aw difvw @0 | 3o Bw T
*T M St Y ff ) oy 3y Hw
ivEl Y WX oy AT @ § § W
LECESRE R R R
Fagrfiamarz i raar g 1 qg
Y ¥ i fandt 2=t a7 e wis-
W ¥ gwET w1 & fg 9y S w]
¥ W ! g S W @
¥ forg dare oY § 1 wr g e 2 g
QT Y 7RE ¥ ?

o QRN W% - qEIEE ¥
L &

of; ara fagrdi xeddi ©  wrow
O wwarr grn Fr 3w 3 aeqm e @
WX Wiy 3w g% I Frawor 53 @
Fog wfiere wng &, Wi et oo @
Feg =¥ | T Wi ST Y wrEm
wayfari vy ¥ g aag 1 ?
R 1062 ¥ ¥ vk Iw qra wfawr
wfepravaw e & = 4% v
Qv Qe v qfr § & g
Raer it ST, o ER T R ?

ABADHA 5, 1008 (SAKA)

Statement on
7628

afie gowrT vw vfie oY v w0 ¥ g
TN I &) g gveeTw Y Raf ur
wlE = By dmT § ) ofe wwTI Qe
fagrg oy wwiiT WY qan w0 & g
T W & IR W T Y WEIRII
w2 & fag 7§ 1 Afaw wane
wu fewt & o wow o wigdr dw
sy fag g Gwet o Ty Brar wigl
£ wi woere vafay wfuwre wigd §
fie o wnwT & AaT wresor g am
& 1 war 7y wrwinT 9w fer it o fas
far w27 & T Y of & fx qw
ot ¥ dventw 9 faafer A 3o o
% witfwer wx fear sgar ? ofk gw few
ag weuAt ag) o O & ygar Sy oy -
FTX wt wgEfoar §, qg qWIT w9l
ATF F W1 @A ¥ @ W wdAt )
oy ot orfesarw & siwaw 87 swe
Iq qug oY uT | 4F GvT W W &
#fem fedt mwnfeg gve & man
¥ g WY amafel Y weanie @
wewa wfwrd) ¥ dfae i ax o
£ 1 S o amy a afe dw ox e
STHAY T A WHIT 9 FTww
%t feafa aifag wT qwdt & 1 Gfeeme
FRufimTtfgriai A mn
TA=ST ¥ ggAN fadar | WX ¥w aw
I T JTAw WA AT W THAT @
7 & 1 g F g wARfR g Ffaw
oA g W A g #1 Awifar
sfgTdl & g fa=rar gmr
17 hrs.

g WY WgaT i @ 7w
@af ¥ gyewre # feafr QM qEqe
afawr] #1 vana g WX Wy v #
qit g ERT | W FERT  HETHIA
3o Yo% difre @I Wi e
AT ) aneeTy ¥ feqfr ¥ Forsr
e W e e ¥ ey § oy
ez St § Y 2w & g W ¥ § e
Fat W ¥ Faret st ot et 1
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[ wew fagrdr wraddft]
mwr dar § A eeget aw ce gt § ? e
AL FTWIT W7 dwe TG WY #T gHT
Y & ? e wrww o oy ¥ owgre A
¥ ' saET 9T, I Y wywwar g
v emfaT g7 wETe At & 7
afz v O Tt &Y weanr ¥ frvarer
w¥ § 9T wrefiT ¥ e v T
A% qrQdl ey Y wed ¥ vy AT ET
T T AET § QY 9 37 W 3O
st ¥ qifaw 7@ &Y seAT wEE
wg Wit arTr fog @y wadt &1 gEer
ome o 3 =g

werq wgrea, gAY Wt &
T 74 wfHaTT § 1 T8 A=Y gk,
T @ 17 ¥ feafr #Y sy e
I, WP, AW HWT M g
qfaa wAT SER it ) gy A e
waV & AAGATIET 771§ Wi TE
oY OF W T G gy &
w¥r ¥ dfafra of e & 7 socag o
Wl g gfavtwriay |
g % T & 5 o ol @ word
¥ qryy fret o feafy 31 T v §
forg o8 ¥ qafer wfgare §? ofaw
¥t o AT awe & 1 o\ oae
s & wigsrcagy & svre o ?
wr ot ¥ afase a5y wiaere snr
7Y v g | W iAW dmw F
oeTe gAfQY . Tt § AW &
fag @R ArTEE & (AT 77 AORTC TR
¥ fadwfaere S YN § 1 Ffer o
T ST I W 7 ¥
e wr AT W | g ? ofer
% wr gat ? 7% wrgEANt & v
afft W W A §e
ot feufis & 1 wreny ¥ are wfrere ot §1
we s # 7 O frwfee oy
wq t wfieraf wr s foar mv o
Fwerwr wrapter W g Wi WY vy Wy
& o 1 Fanr i Fareren wrdngl gt ot
wf 1w wfirwre & wire wvdamdy w %

JUNE 28, 1087 Monm';@

oY sifirere dmy and § i Wy sfirert
& wit goeT e wT A afiwrc
Wt owmw ¢ oWl gRedt X
afay v waraw wfowtd ¥ ww-
vowar agy & )

4T 7@ AT & GO faan o1 gmov

wwE ¥ W gwdt g, woT @i franff
¥ T, aTTd wwrd faveare fa

wgrarer ¥ ow 99 faag w dvx &
fer Fedier s =fzar wew o Swahr
a1 | Mg WY wERA Wyt &
g eaforg ww et ¥1 WE @
1 Fr B wfusre Rm

&t 21 fom dmvd! Al g dAY
wgey warta 1 feafa Ao

e Wd § @ Witw  wfam g

amrg s feafs & ama @ &
awd E afed, Wi s § ek agi &
a e ot vw A 1 Iwm TR
37 # %1€ <M § a1 afs A R e
ot gwa ¢ Y 5@ Wy oY g et
ST FEAT 31 aW TF WA & fa ot
aw gt faare v & fag o g
f& amfoni ¥ sgave wfeed 1 aww
a1 equrr fisdr firr 2w o0 o 0% g
*T groet fear @%@ ® fag
woere afiere gt § o ag AW
TRITY AT G| FE T ¥ QWY
wy frwre wx & g Fdha w37 e
€ weg & wiEete B ¥ frg dare
aff § forr wfrerd) w1 wrew wgww
aft wr et e o wfwerc wrw o
frufir % omyraw oft mff fewn€ AW

FIvaE qENT, QF WS W4
e T T
o apefe ot § 1 v iy dw ¥

]



763t

dar wofr grfty T o we W oY
X AT AE qET  ERKT o |
X Torrhas gz ¥ fpr wT AR
w fgmr wigmy wfar e
afirere v ow T ¥ aro )
TN WY e X T eserandy
1 AT AT AT fFUT I § ) o
oawdy 8, faiadawe WY § afer
afvwlr dm=m At GeETc W oa
fewadiere w1 so@m &G & fag
T Y & o1 2 A g vy i v
sfas wfiestr ot fg ot <7 wr
T UL Y FIwT K7 AT o
W7 wradi € T e Awe A &
Ny WA AT BT WY Tg TATAT areY
# fis fer wem diudl 1 3 faar
fafao fear 7 fea® wsq wft dwcwre
N fafmaad AT 33§ yeOT X
Agwx §1 g Wy Al % A
2T ¥1 qEr FreTT gAvAT fuy Aty
ar) wrawa gz AN agem wew
Afrdi ®Y Wi A w0 @ oad
*@ 7 wifae we qAT W fa
21 3 WY Ave o feafw & wafa
g wige 59 ¥ ¥ a9 @
#1 31 ¥ farw el wofgn) e
ag fagr aff & &1 2€ feeelt & d5we
sataren afawrdd w1 e gweangy
® AW F qara T SAWAT)
# g 94 wERa ¥ wgar g §
ag fax & fasrc w1 ot 1 gk,
# g3 fer avY § 1 T4 w1 A Fefin
oW X § WL i fae  areafon
$OT WA 27 AT & &Y Sy qW A
®T §wYT FOT | Al IrEAlaw
- WET WA W o ag ¥wt 4 oT A ff wEA
oy} 7wy ot o1 wER ) ey
Shei ‘Seskiyan (Kumbskenam): Sir,
1 support the motion brought forward
hyvlllr:ﬂuam.lmdedbythe
98 (Al). LSD—s,

Motion re.

ASADHA &, 1888 (SAKA)

Statement on 7632
Emergency
other Members of the House demand-
ing that the emergency should be Jift-
ed from the 1st of July. The Home
Minister made a solemn geclaration on
18th March that the emergency would
be lifted from 1st of July. That state-
ment contained only three sentences.
He hes now produced a very long
statement asking the House and the
outside world that due to various rea-
sons the emergency has to be conti-
nued. He has mentioned in the state-
ment that the proposal to amend the
constitution gid not meet with the ap-
proval of the oppesition parties and so
he has decided not to introduce the
amendment. I highly appreciate the
democratic spirit of the Home Minister,

Shri Ranga: He is hclpless,

Shri Beshiyan: This high sense of
democratic apirit has come to him not
out of moral strength but out of the
numerical strength. In the cuse of the
passports Bill, the entire opposition
parties opposed that Bill. It Govern-
ment had the same democratic spirit,
they should have dropped that Bill.
But where they could push through a
Bill, with their own majority, they do
so. But where they require the oppo-
sition votes, they assume p different
posture,

There ale two points in the nmend-
ment proposed by the Government.
First they want to limit the operation
of the emergency to certain areas.
Becondly, they want to indemnify the
Government servants for acvts done
during the emergency. Once the

. emergency is lifted without doing this
amendment,

hundreds and thousands
of damage suits will go to the court
in respect of the past mistakes. They
want to avoid that and that is why
they want to continue the emergency.
They perpetuated and perpetrated
these acts and they should be prepar-
ed for the consequences. If their con-
science is clear and if they think that
they ysed the emergency powers with
restraint and only in the interest of
the country, they should not be afraid
of the damage suits. Because their
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[Shri Sezhiyan]
conscience is not so clear and they are
afraid of their actions, they do not re-
voke the emergency. They say there
is the threat of arrogant China and
agpressive Pakistan and hence the
emergency should be continued. I
think that it was Prime Minister Nehru
who said thas the Chinese danger was
going to be with us there for thou-
sand years. Are you to have

this emergency also for thousand
Years to come?

An hon. Member: Thank God, Cong-
ress will not remain for thousand
Mears.

‘Shri Seshiyan: The Detence of India
rules and the emergency Ppowers—
have become part and parcel of the
daily life of India? These powers
have been misused to a great exient,
1 want to apprise Members of the
implications of the emergency. The
combined effect of the proclamation of
emergency issued by the President
under articles 352 and the Presidential
order under article 358(1) of the
Constitution is that all rights under
article 19(1) remain suspended and
secondly, any citizen who had been
affected by the suspension of article
19¢1} is debarred from approaching
any court for redress under articles 14,
21 and 22. Even if a person has been
detained, he cannot file a petition for
writ of habeas corpous before a court.
‘Therefore, once you put a citizen be-

ma, 1967 Mmmmw

Justice Bedi of the Punjab High
Court, in delivering a judgment
22nd November, lm.ui,d: o

“If the police for one reasom or
the other could pot get them con-
victed adequately under the law of
the land, it did not mean that they
should resort to the emergency
powers.”

This has been said by a high cowt
judge in disposing of a cas>. There-
fore, if you do not like Mr. Gopslan
or anybody else, you simply apply the
emergency powers and Put him inside
the jail. It is wrong, because you do
not bring him before the proper forum
under the law of the land.

Mr. M. C. Stealvad. an eminent jurist
of this country, and who was also the
Attorney-General had this to say:

“In substance, the executive has
taken advantage of the Chinese
aggression to constitute itself into
what may be called a constitu-
tiona] diciatorship.”

This has come from the mouth of an
eminent jurist. ) -

I can quote still higher authorities.
Mr. Justice Tarkunde of the Bombay
High Court, while delivering a judg-
ment and disposing of a case on 9h
December, 1966, said:
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which citizens are deprived of
their fundamental right of liberty,
Wwithout 4 trial on the.ground tha
the Emergency proclaimed by the
President in 1062 stlll continues
and the powers conferred gn the
appropriate authories by the De-
fence of India Rules justify the
deprivation of such liberty,....
that even during Emergency, the
freedom of Indian citizens cannet
be taken away without the exist-
ece of the justifying necessity
specified by the Rules themselves
The tendency to treat these mat-
ters in a somewhat casual and
cavalier manner which may con-
ceivably result from the continu-
ous use of such unfettered
powers, may ultimately pose a
serious threat to the basic values
on which the democratic way of
life in this country is founded™

He went on to say:

“It is true that cases of this
kind are rare: but even the pre-
sence of such rare cases constitut-
es & warning to which we think it
iz our duty to invite the attention
of the appropriate authorities.”

Therefore, high court judges, Supreme
Court judges and many other eminent
Jurists of our country, have declared
‘themselves against this
Powers vested under emergency.
Even the Minister—the then Minister
of Law, who was respansible for pilot-
ing the measure in this Houge in
1962—Mr. A K. Sen. when he was no
longer a Minister and became an ordi-
ng Member like us, has said, in
1

“The' emergency must be with-
drawn because the purpose for
which it was introduced did not

ABADHA 5, 1880 (SAKA)
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their last quarterly bulletin publiched
:ml(nehthhmr.hwenidu
lows:

“...til]l now India has been re-
garded a5 a bastion of demoeracy
and a champion of the rule of law
in Asia, But legisla-
tion permitting protective deten-
uon and depriving detainees Jf
safeguards and legal remedies—
imtroduction in 1962 because of
threats from China—is still in
force although the situation has
returned ty normal”

They have also stated:
“Continued suspension of funda-

India has aroused growing anxiety
throughout the free world about
the country’s future.,”
That is what the International Com-
mission of jurists have stated in their
last quarterly bulletin How tar-
nished the image of India has become
in the eyes of te international jurists.

I can meet the argument whether
Government have got enough powers
to deal with these things in their
present structure of statutes. This
has been analysed by the Home Minis-
try itself. In the Hindustan
dated 2nd August, 1988, the Govern-
ment's opinion has been expressed as
, follows:

"A the Home Ministry
Nveal:mtdh’atbyﬂ-e provisions  of

India Rules and which is not under

the Security Acts.”

Mr. Nanda seems to have .
letter to all the Thied .isd
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[Sbri Sezhiyan]
that has been referred to in the paper:
“In a letler addressed to the
Chief Ministers early this yaar,

Union Home Minister G. L. Nanda
said:

“I understand that with two
or threc exceptions, the Slates
have public security laws, under
different designations, which sup-
plement the provisiong of the IPC,
Cr. P.C., etc. I believe that with
the possible addition of some pro-
visions, those laws would prove
adequate for the maintenance of
public order angq public safety
without involving denial or ab-
ridgment of the fundamental
rights.”

If the Home Ministry is satisfied tha!
the States have enough powers under
the existing Acts, why do they want
to continue this emergency? As 1
said, misuses and abuses have been
carried too far.

They require continuance of emer-
gency not because there is ‘hreat of
aggression from outside. To meet
asggressions from outside, we are all
prepared to the last man. But here
it a calculated aggression by the rul-
ing party on the fundamental rights
of the countrymen, There is an emer-
gency not so much due to any =nemy
across the border. But there is an
emergency for themselves. There is
emergency for their constitutional die-
tatorship; there ia emergency for their
police state, there is emergency for
their regime—a regime with a black
past and a bleak future. For that
emergency, they want to continue this
one. Therefore, I support the amend-
ments moved here and demand that
from 1st July the emergency
be lifted, for their own good and for
the good of the country,

(Howrah): Sir, 1 rise to opPose

to
lify the emereency. I feel smazad to
u.thatmo(mymtrlendlou
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the other side are living and bresth-
ing in an atmosphere of unreaiity and
artificiality. Shri Hem Barua, a man
of poetic disposition, has built a para-
dise of his own to live in. But we are
men of the soil of India; and we know
the reality of the situation and we
cannot be complacent about it. It
woulg he a present unto them if I
present through you some news item
appearing today in the Times of
India . . . (Interruptions).

Mr. Speaker: That is ot proper. The
speeches of the opposition leaders
were listened to in pin-drop stlence.
He has also a right to speak. You
may not agree with him, but you can-
not go on interrupting.

Shri Jyotifmoy Basu (Diamond
Harbour): I have got one submission.

Mr. Speaker: I would only say I am
very unhappy.

Shri Krishna Xumar Chaiteril: A
little while ago, an expert in military
strategy on the other side has been
convincing the House that we are in &
state of war. Sir. 1 was almost
convinced that a state of war had
begun although we are living in
peaceful conditions. From the same
side now we are told that there
is ng necessity of ap emergency.
1 will read out a.news item to the
House and then my hon. friends will
perhaps realise what kind of a danger
India is facing today. This news comes
from Jammu where it is said:

“The Pakistani authorities are
to have pushed about

fire line in the Poonch-Rajouri
sector with a view to sending them
clandestine'y to the Indian side.

Most of them migrated to Pakis-
tan-held areas during the 1903
conflict and had been camped at.

Samalia and other -
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Anumbtro!thm.m are
stated to have been given training
in guerilla warfare.”

There is another news item that has
appeared in the same newspaper. It
is i:l disturbing news item where it is
said:

“The ‘uneasy peace’ prevalent
now in disturbed Naxalbari,
Kharaibari and Phansidews is
congidered to be a ‘tricky’ one by
informed circles, ... Extremist
leaders are reported to be harping
on the police firing of May 25 in
which ten people, including
women and children, were killed,
to keep up the tempo of the agita-
tion and rouse further the zenti-
ments of their followers in pre-
paration of ‘the second phase of
the struggle’.

Some leaders are reported ta be
engaged during this 'ull in arming
themselves and perfecting their
communication system, This sys-
tem reportedly consists of couriers
and sound signals and is being
worked in the troubled areas from
one end to the other. This means
that in case of a police action in
any pary of the threc arcas, the
‘comrades’ a1l over will come to
know of it immediately. The ex-
tremist leaders are reported to
have already instructed their fol-
lowers to resist police action.”

.

There is one other news item that
hag appeared in the newspapers. It
was propagated that the Chinese are

ASADHA 5, 1888 (SAKA)

Statement on 7540
. Emergency

Mr, Speaker: There is no point of
order.

Shri Xrishngy Kumar Chatter)i: Sir, -
the Naga question, the Mizo problem
and all those problems are there. A
friend of mine had been to the Sik-
kim border recently. I am taking the
House into confidence. He had been
there on a personal mission. He found
quite a large number of Chinese army
men concentrated on the Sikkim bor-
der. Sir, we in West Bengal are
living in a state of consternation and
cannot afford to ask the Home Minis-
ter to lift the emergency. I am one of
those who had becn a security pri-
soner during the British regime. Then
we were fighting for our independence
and today we have to fight for pre-
serving that independence. Therefore,
1 feel that the emergency should be
there under the conditions prevailing
now, We have tg prevent external
aggression and internal sabotaging. I
must congratulate the hon, Home
Minister for the commendable rest-
raint that he has shown by limiting
these emoergency powers to  certain
areas only. A few minutes ago my
hon. friend. Shri Hem Barua said that
Indian Ministers are cubs. But Indian
so'diers are not cubs. They can fight
out our enemies. Our policemen and
military men are not cubs, Even if the
ministers are cubs. our policemen and
military men can fight out aggression.
That is why these emergency powers
have to be there. If it is tn be lifted
the Minister must be satisfled that
there is no danger to the securfty of
our land. (Interruptions).

ghri Hem Barua: Sir, I did not say
that the Indian ministers are cubs. T
said that the nuclear teeth of the
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[Shri §: A, Dange]
Now, the case made by the Home
Minister really does not seemn to be

The reasons given here are some-
thing like these; that there is China
there which once invaded us, that
there is Pakistan there which invaded
us, that their armies are there which
might do something. that now China's
hydrogen bomb has come and, along
with hydrogen bomb, there is a red
book of quotations of Mao Tse-tung
and that the hydrogen bomb is hang-
ing in the air over Tibet agnd some-
where else. It is said:
sufficient reasons for continuing Emer-
gency inside India? Does the Home

clusion that the tribal problem can
never be resolved except by military
means and even then that ig a question
mark. Iz that the political standpolut
of the Congress Party that the Naga
problem will be resolved by Emerg-
ency or that the Mizo problem will be
resolved by Emergency or that Assam
tribes’ problem will be suppressed by
Emergency? If that is 5o, then we 3a¥,
we 8re opposed to the continuation of
Emergency on anyone of these, This
war against the tribals must be stop-
ped. Military operations against the

Then, about the of
ency, a tribal delegation of
whom they declare hostlles, is
all the wonderful




come before this country snd say that
you cannot deal with about five mil-
lion tribals and, therefore, 500 million
Indian people must be deprived of
their fundamenta] rights. A wonder-
ful solution of the most democratically
conceived Ministry that we are told
it is, that 500 million people’s demo-
cratic rights are suppressed because
they cannct solve the problem of 5
lakhs or 5 million Nagas, which is 2
gimple thing. That shows to what
depty of degeneration the concept of
and to what

ASADHA 5, 139 (SAKA)

Statement on 7644

bemryhr;t.m“ the “rula™
least hmwlﬁﬂd at

Mr. Speaker: The hon. Member is
expected to address the Chair.

airm 8. A. Dange; Not your cuin,

.

Mr. Bpesker: The hon. Member
was addressing the Congressmen.

Shri 8. A. Demge: Now the real
thing is this. The Congress leader
there who just spoke has really done
disservice to his Government and
his Party. He has really revealed
the real resson for the Emergency
that js Naxalbari. That is why I
was asking my friends to keep
quite and allow him to talk. In
some ten sq. mile ares, 200 Adiva-
sis were deprived of their land, and
they were thrown out by Jotedars
and the Adivasis do nét know the
intricacies of the Supreme Court
judgment or the pleadings in the
High Court and so on. They simply
say. “if you take my'land, I will comie
back and teke that land” and when
they gu back, your wonderful heroes
shoot ten women down and then
you come round and 3ay, “gince
they are not by the mur-
der of ten women and two children,
we shall now proclaim Emergency
due to Naxalbari”. That is the justi-
fication given. I hope you will
disown it perhaps; 1 do not know;
you may not, but that is the real
reason. ‘They are creating havoc
in the country as though one little
spotintlnlebuiamicoutto
overthrown the whaole
pire and the whole

misrul by ordinary mﬁlwdl
I Iy
sumnd'm‘mclﬂl rights
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. [Shri S. A. Dange}
this country. That is the rea) mean-
ing of his demand for continuing the
Emergency, Therefore, they are cons-
piring firat aguinst that strong West
Bengal Government, that popular Gov-
ernment, which they hate most because
there foreign capitalists are concen-
trated, there the highest monopolies
are concentrated, it is the seat of Biria
empire that is being threatened, there
the big jotedars are still intact, there
the revolt being the acutest they want
to suppress it by the continuatics of
the Emergency. They are not only
doing it surreptitiously, but here it is
said:

“The United Front circles here
doubt the propriety of the speech
of the West Bengal Governor,
Mr, Dharma Vira, made to Dis-
trict Magistrates and Superinten-
dents of Police.”
What a logic, Under the framewaork of
e Constitution, a Governor goes to
a State, It is an accepied principle....

The Minister of State in the Depart-
ments of Affairg and
Communications (Shri I. K. Gujreal):
The contradiction has come in the
papers,

Mr. Speaker: He says that the con-
iradiction hag come,

Shri 8. A. Dange: Then, please lay
it on the Table.

Mr. Speaker:
come in papers,

Sbri 8. A Dange: I am not going to
accept his words, (Interruption).

He says that it has

by SBhri Nanda, they were released
after 36 hourg with an apology with
folded hands and an astrologer 1o
help. This wag the fate of the cmer-
gency action against the blackmarke-

arc being put in prison;
friend Shri A, K. Gopalan will confirm
me when I say this. Even now, *tri

are being suppressed. Even in a
strategic plant like the Bhilai plant.
today demands are being refused and
security guards are beating up workers,
and arresty are being made, and the
union secretary and others are being
put into jail in the name of emergency
and all that. Whose aggression iz it
Are they fighting an internal distur-
bance? Yes. They are fighting an In-
ternal disturbance in a collapsing eco-
nomy, governed by the Birla empire
and the monopolists; it is the aggres-
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victimised. Is that the justification for
continuing the emergency?

They are trotting out the names of
Ching and Pakisttan, But are
trotting out these names just to hum-
bug the people. Their main desire 1s
to perpetuate an undemocratic rule,
to supports the monopolists, to conti-
ue a police State and thereby pre-
serve the class power of monopolists
and landlords. May I request them to
please reconsider their decision? This
s not going ot help. This is not going
to help in solving the Naga problem;
thig js not going to help in solving the
strikers’ problem; this is not going to
help in solving the problem of scarcity
and the financial disaster that is in
front of them. The emergency has also
a clause called financial emergency.

Mr, Speaker: At this rate, we may
be able to finish this debate even
If 20 or 25 minutes are
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ABADHA 5, 1889 (SAKA)  ~ Statement on 7648
Emergency

It I were to call all the Members,
then it may even be 930 pm. I have
got 30 many names in the list before
me and it includes Congress Members

aiso. I would request hon, Members
to be very brief.

Shri 8. M. Banerjee (Kanpur): Les
us continue thig debate tomorrow.

come up. So, how could he say that
this should be dragged on to tomor-

ot ami worhw (wad-afaw) :
qeud wERY, 9F TF A agl 9%
w1 a=l qf a0  wifeegrz sinaay
aAr dfsgAaag Rt ar s s awm
+q T AT 9gH FE 9V sfaum W d9qz
¥4 997, I8 ®7 { 7 LA K Fwifaw
#11 afaam a4 ax wwi F, &
wifizzrz smadi ¥ wardi A A
afed Tlo Hrdeq™ #Q .41 A7 Sq &
we |ifgdi A, (a9 € g1 T Bgaa
€ dfaum #1 %Al § 1 v, gx 949
FRrsgeamarf-rE STwT § 3
q@il TE wEEEQE ylag A1 wifeeedz
GRSAT W 27 W %l 90 safE ga
QEIAGT QAT T FaT ¥A A wradg
gzl A ned faia fawn a1 ag ag
oar:

“This emergency provision is
merely intended to meet dne pur-
pose, viz. that al]l our
these years spent in constitution
making may not go in vain and
those people who wield power in
future will be adequately em-
powered to save the Constitution”.

RIT WTRC wrgy WERT, a8 W
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[S st woesw)
oy ag Reepe wre oY wr @
fo dfenrr & dom & fag  orore
ATW wEH AR W wiEr 9] o
Ffgfen WA A dfwwer w1 aerar
Ay TEY Ay Y, oW dwr Wi forar
W fs T ¥ am v oW
Yy e wg srdEnA ATd 1@, anrid
o af@ aw & fa wrd <1 Afew
G T &Y AT wTA W7 Iw Qrar
uquursrmim?‘!m
mnﬁsw:qﬁ%m%fn&w nfgwrt
gogTe F o H o1 ogaf ® oW @
&Y 2T % A rav ) IHE & WA
F awg Y e ey fzar | 3Te wnAEwT
VRN WY I AN N7 AT ATG Q1

*“The second change that
introduced in sub-cl. (c) of cl. 2
&hat orginally it was provided tha
the proclamation shall cease to
mnu-tthemlﬂ‘“““"‘
anonths. It is now proposad that

=y

2 s wee qr ww &% fie Afruer
TR A Avii & 7 & ¥ faoe A
gt feave ag ui fs wveTe a1 g
%1 fain SfieTow ¥ wx WA &
fag fok o o< Tew ¥ o feew W
gwewn ot offrafy ox & wr wwg
& for wrd Y WQ A TTEC

<tre

regafn ¥ gre & gPew oy e
gt " ofR OE TrcHe W1 W
pwy Werd fadn v {8
et wd oy o {0 gut gl
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ar g repaf F afiwre Wi e
%1 [uuc  dwewniin afifafs o
sfem & aeee fordkt gt afcfefondt
¥ wqore ww ¥ a1 qodt WY a1
for % ur wre W W fae ¥ wgete
A wy ot g &Y vemfk WS
o A fc o wfewre wraw we €
fis swewreite feafis &Y ay fre witfes
wT &)

weqw AXEA, g WA A ¥ 7 g6
W oew ol 1 aTe TeR & o
¥egrh, Aigs MmO g, oA ¥
# v wwrw i e § o & s A
wymery § fr or swewtel afeferfa
Stardt WA qe-na FF Ty wEN
g § Fraart O ¥ g SwewEW
afrfeafi gl amica & &1 aw S
nwmufuﬁautﬁ:ﬂ T

® N o Wt i
qfcfeafa g ag Y SU & A &1 (R
At g SF i € wrw o frewnd ot
zaT§ 1 wwwr<t ¥ gw ox Rk fr v
feara aw ww ag A€ afcfeafa wod
ar & 1 §) wwa § fe ag-sielt o %
% fs & & ag av 7ff gt § fie femrx
# a1 merrT ¥ fr T ow ST fearTgaT ¢
arfper AT ag e § fr o -
maﬁwmimwtw'ﬂ
F @ wragh oy ot ¥ feeft o et
TRt oW AL gEIwW
g wrer § et & 1 €Y e § Fs e

oy wrra wge e WY @Y ) 8¢ Wy
sfid e wife v
fuwsac ow ag SFCRAR ar® Qe
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X FRT g 9 fawre @3 w7 et
ST | QT ST & < Ay
wofisfiag, wguwd § fewpwi# ww
Ty farar < fea e e v ok
Fadw wTelt § o wu I wATT ¥ Yo"y
TS et fdtced &
fir F& it & X g Ko WY ey
T TR § A R W Wi A
T YT Y T Y T § o T
& 7% fa1 Y fis st fasaT &
£ 9T g1 fewrogim % aee
wrgar g fe @Y w7 w) ool &
fog ) ag wix § WIT AT 5: WG
FAX TR AR F ar
arfeeara & ama® § a7 faw a1 A
Y & qrAd & 31 TP W e
AT & gr W7 Wy fewr amer #
gty FE W fgmm F w0 @
T ¥ AwAT § EWYY qg-HaT A Wy
% § fis Tara fearg it At afcfeafr
WA R €7 T W v I qrn § ¢

Motion re.

TR qE A AN & FIEE aafarnm
WO T F T § rfeT A e ag T
RE IOF oW g WA, TAXFIA
i sy a€ aral v T § ar AT AT
oAt § fir 0% T § £ W ¥AN BAH
*Y wg Wi 5T Y § 77 w0 Wi
=Tt E 1 Ewzwrena afidfeaflr fad
fegem™ w1 § dwr &1 At faelt 2,
oot gfivar & gen § faT w1 3w N
Taofi R, x& w7 arsaT givan & ol
BN FET IR | T A FFIC
v & v et ¥ qerae # g Q
Ay 1 e wraw ¥ ufestos
wldr K& e ¥ wx gera Ay,
5o ¥ 3 agt ¥ gifvy ¥ w7 Gwen
§ oA ay Suwt wTe ST §

Whehi there ig & clear snd present
- danges.

ABADEHK 5, 1380 (SAKA)

Statement on >
Emaergency 7652
as Wit ww A wauw g O
fac  wwzerelir foafir wiwwy @Y
ot 3, Y wroew & wfewre W
TETHT AT wwAT § ;g g W
afcfenfy gmit wew ¥ §, wr wfieT
% SRz TAC Cr g 2w & aned
& 1 G XA A ¥ et WY AT W WY
wga T Q@ § N7 qaden, G,
wia, A efe % g aw ey i €
afenr o9 A& 5 €7 a9 aurer
faerams ¥ werf ay wr g oI
Ryl 7gi gord Aoaraf wgt ga T
FTWY | O ww T & W ARG
wrt ¥ o wfaerdd & ey aga Y
a¥Y 7% %7 BF W & | AfeT 9y aw
€9 O g Wt wwdrer ¥ Ffaaw sTow
% "fustr & AgY gzvar nar @, =i
gz feafae wrawr afy Sy iR
ot WY sfwsre fagaamy & wvr &
qEH a1 AR AT &1 AT 0
O ¥ A agt 2, & AWy WAL
TR WY AR & W AT g
TR ATAEY AT A & AW WG GAIwT
*T TN 2 3 §, Aw wrw gafesar
oI E A E AT AR
vgfaaraas  ad@ gar & A1 ww
X Ty § @Y agi safer eriqa
% fog gfawd v ardy &, 37 » 37
A gk &, ST A H ol o fawr
woar ot wex £

# a1 WA wrgar § fe e
W W W ¥ wwewreT afcfeafy
®Y gTA ®7 syyeqr K Wfgd | awi
ax Qi 91T i &7 T B,
RN AT azu §, IO
wortat st wrha w3 W fear §
orC & T T WY W Y W gL
& o sfroy ap-atoft oft & W W
stk irtemrare¥ara § 1 X



7653 Motion re.

e s e R gfve sk
w19 & g7 §, NET fawdfe & aneH
wTaR Wi & arw §, gLIFTTR af ofeafa
& qEwAT ¥@ % fag ww ¥ @
w142 § W &¥ ¥ ayr 7w wiE 97
RATAA 1 Weq w7 qryt fufes fedmar
qe Wi uTTH TTF § | 99 £ 7aE
WY & T/ § Ar 5% og A
gfcfeafa &1 Fér @ar w7 wA
feda urs  xfsar  m&s w1 AT
TAAT NG SIRH &1 G F1aamm w13 ¢,
TUTTF Y T2 AT U9 g %1 grrrms
wFCAFA L

AT ¥7 W9 FTRIW ZH & |
# 7z W A ¥ a2 fHATT WEen
g fr anmel 37 mueT SwEET
afcfeafr & @it g & @ &
wqT W7 g E 1 gt aw e A
ATH T AYAY @ EANT §T X WAL AT A
Tz wmiw frar & fa =3 39 wow WY
@ WS AN ¥ Ow wTH & AW
Wi gg 1+ ATITRT ¥ Sradi weAEr
wdt g 1 gafeEr Y Y i W
wafa € aaEt & 1 T St ot gt
gt fs
We are negotiating with the friendly
hostile Nagas. )
&y offeafr % avmdi a7 waTaen
F ¥ fAl W07 WY HFRETH Ty WA
oY I FO9 W7 @A vER WY &
Ty ¥ g gQ g a1 w6, A § agav
i safir waaE oC §F W Xw T
®X gH WY B AT T | e
AT YT Y wgar § wsaw wgy fw
o a% qg W asevrem affenfo w
CERAAT GT TG AT (T & e
o Wt S e W@, W wege
arEeT T, I W wm v &
A | TN S A ¥
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T W CREI FNT |G T W e
¥ worw wg, 1063 ¥ WA wwmw
& w=x fielt & iz Wit oY arow wir e,
afier fsx T gra w1 W pedwre

© AR AT w6 W oy & fadr

R v e far mr e # o g,
X & qg WAt & wvw qur, Ty &
g wat & qut, fawt & orrw = feww,
#3 wyr fa wree F & s, ¥aT W
# =Tt | Srarw o f e fa fage
o gfear gwe & v T wif WY A
orT ¥ ¥R ¥ wrEavgEAT Af) @ xafar
™ w9 ¥ T ¥Ry fw q@) frgarr
T o & WY 7Y a1 W S,
g gt T AT s gy A fw
fagr s sfear one 1 & w7 wre W
TR W & ¥R & fam o owr
TR w S N f v ft
arg ®Y a1z fesnan =eAn g o Y
ATEY FNT WY W10 AT A wifawnay
s gt at ¥ FAegY swEea i
¥ ®IF AT WTAT 9T | F@l wEl
Iq T TR q wWr oy ? faw faw
TR §NT 99 fev grens) W) e
w1 %07 g ®wl A famr ) fadrgn @
FIHFTT §T WA § WAT 37 017 g0
&l & 7 fagr oY ow gw ol oY
W §, q9gT WAl 5 9w ¥,
Fq gt ¥ WK & §W fazw a1 wganr
firar aY wTe ¥ ¥IT & 39 W owrE Wy
foywrar § fo foX 9w & 17X wrer g
W %7 R gw & Wl a7 gR
£1 1962 ¥ S qrwnY ¥ oy AW
wgew, I g% i goa e ¥ fog
GET PR WX W WS WTT oY gt
#y Wit o g fer | et ¥
e % wider Haray o Aff Wk ®,
T WY ¥ WY A | AU AW XY W
wor Y 7T At g WY 327 wx Newrfe-
wrTe ¥ o v far | (vewww) oo
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& AT gX wWaR ey W &
9 % & oy qwr & weew WYE ofr | pzwTe
afcfufe Q). 31 w1 qufemr v &
fag ww & are vk 1ot ST & @
¥ 3; fria & 5 g3 Aeemam
sfefeqfn, #1 qraw % 1 ooy gomv
%) W1 & qerter g Wiy | oF AT
W %% § 1 wifar ® {7 quIRT w1
aY W wx § 1 afew wqr Aa
QIR B AT ATAY R © AT AT
N wals & 3w wabe ¥ 41 WIS
wfY fearé 3T & 7w W a7 woNRL
EIET ¥ A ¥ agw wAr ) wAE I
WY ¥ ¥ Fepfean zraw af s g
Tt WRT § AT} vTOT wq w7 @
..... (). . . oefraz, qomer
g, R wew w7 a1 g 1wk T
WT XY ¥ Zig@T, MG wvar ¥ w7
T wifzai gt & 1 qer freeit § it
adY wrgz feaw faz %1 39 & owrdy
g fFrr e wyed s ¥ gt
ag w1 fezerem qfdrafr 2 7 g
dszwAm  qfvfegfy €1 wRd € Ay
&A%Y ria W Form it 1 s Hr ATy
S & uz wraAr W g 9 s@mAr
# WY ¥w feer €1 v fator gr e fs
fxa & 31 % &1 wwa Y g (& AT
w1 dfenfy & fag 1 gefasr a0y
¥ faq xrarT w faiv  wigery wr
RIEFFET ¥ |

Mr. Speaker: Shri A.Sl Gopalan.

. st ws fwo Wmat (fcaﬂgt) 3
€T WIT ¥ wrdaT W gy & P ogw
wWil ¥ oy awr fowr @@

My, Bpeaker: 1 not mind calling
the Mem the hon.
Mwmtmso'em
call 5 dosen Iw
thig side and then this side.
prepared,

i

5p
5

31
i

ABADHA 5, 1889 (SAKA)
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off vaare fag (O aE) CdAw
A T 1 0w O 3T ¥ W AT
faerar nfg

oft afowk &> «kr  (TR¥E) -
AN AENIT, FX AN T2 g% AT qE
0 &1 ZA T1 AT W & AT A
AreAT g 7

Mr. Speaker: Your name is not
there. TR 71

o ferrcaw (a41) : g7 A7
T AT AT 0

o wfwa € Ro w2 : qemr Fgry,
# AT 9T T AT AE AT «wT
ETT T Wiv AR Fow sy fear e

Mr. Speaker: Mr. Manibhai Patel
ig floating; he has gone there from.
here thinking that he can make more
trouble. Your name is not in the list;
even if 1 were to call the Congress-
men you will not get & chance. Neither
Mr. Sheo Narain nor Mr. Manibhai
Patel. After giving chance to the
leaders of parties, I will give a chance
to the Congress Members in the list.
It all depends on the Minister. I am
prepared to give a chance to all I
will put somebody in the Chair and
you can continue till 8 or 8.30; I have

the leaders of all the parties. Then,
nthe Members will get a rhanre. I
have called Shri Gopalan.

Shri Manibhai J. Patel rose—

Mr. Speaker: Mr. Manibhai Patel, 1

am wamning you. The moment I sit
down, you are getting up. 1 have
told you that your name is not there.
You are not going to be called. If
you want to go, Pleaze go.

An hon. Member: How long is this
debate to last?

My, Speaker: 1 do not know. upto
SO'd.oetllmm



experience of a spy and so 1 carinot
my! I slsp Imow how we had been
treated inside the jails. On reesoms
of security of the country, our letterw
%0 the Spesker had not been forward-
ed to him The papers given from
here were not given to us and it was
waid that for the sakib of sevurity of
the country, on grounds of national
seeusity, this um: done, A
Tetier written to M. N. C, Chitterjee,
ms far a3 a case ‘Wal cohcivnel, Was

g
%
]
:
3
:

fom that, even if it is & case of }
writing or sending a letter,
ing a letter, if it is against
security angd national interests,

say I have had enough of it. The
Home Minister says that the emer-

s
A

one of the victims of it; I am not
afraid of it. (Interruption). I would

mmbm%w
out justifieation,
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18 hrs,

The statement of the Home Minis-
try continuwing the emergency iz a
death blow to the fundamental rights
Swaraniesd by the Constitution. Al-
it ‘-has become a grave of ali
political aspirations of the people

At

i
i
i
il

used
last

:

is not able to function, thst
ment forfeits the confidence of
the people and “instead of continuing
the emergency, that Government has
to be thrown out.

§

The Supreme Court judgment clear-
1y says what will happen if the emer-
gency powers are used:

‘“The tendency to ignore the
rule of law is contagious. If our
Parliament which  unwittingly
made a void law not only allows
it to remain on the statute-book
but also permits it to be adminis-
tered by the executive, the conta-
gion may spread to the people
and the habit of lawlessness like
other habits diez hard.”

The contagion has spread and if there
are any ijnternal disturbances, it is

consult the Chief Ministers”.
used to say, “No; the Chief Ministers
sheuld not be consulted. It is the
Parlisment which should decide”

ASADNA 35, 1689 (SAKA)
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Emesrgency

it and how many did not, If you force-
the -Chief Ministers to implement ver-
tain things which they do -mot wunt,.
I do not know what dificulties will
come,

It is said that there is a grave situa-
tion in the country and so emergency
should continue. On the other hand,
[ understand that 6000 Bmergency
Commissioned Officers have been
given notice and they have to go-
away in September. If this iz done,
what happens to the morale of the
army? The commissioned officers
who were fighting and suffering in
1962 are given notice and they are-
not promised that they  will be
absorbed in any other place. Now
the Home Minister says, emergency
must continue,

What ] say is, really there is no
emergency as far as the situation inv
the country is concerned, either exter-
nally-or internally.

It is said that they want these
powers to be used in some pockets,
to be used here and there. As has
already been explained, the concept
of emergency is total and nationsl,
the concept of emergency is not ‘that
you can declare emergency here and
not there. You cannot declare a state
of emergency in Chandni Chowk and
say that there is np emergency in the
New Delhi area. How can there be .
emergency only in some pockets and'
not in the whole country? How caw
you say that there is emergency in
the border areas only and not in the
whole country? The state of emer-
gency, if it is there, it is for the whole
The people
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[Shri A. K. Gopalan]

means the purpose is not national
amergency, the purpose is something

A point was made here about inter-
nal disturbances, Naxalbari, gheraos
and all those things were mentioned,
There had been emergency in
the country for the Jast five
years. The Preventive Detention
Act wag there, the DIR was there
and all those powers were there
with the Government. How is it.
with all those powers these gheraos,
- Naxalbari trouble, the Naga problem
the Mizo problem and other pro-
dlems could not be solved. Not only
these problems have not been solved,
they are increasing. Sir, the ques-
tion of Naxalbari is not a problem of
internal disorder. It is a question of
land. What are gheraos? Because
the awards are not properly imple-
mented, because the tribunals’ deci-
sions are not carried out, the workers
and peasants are desperate. When
there is food shortage in the coun-
iry, You are able to get any amount
©of rice in the black-market. When
people do not get their rations for
two or three days they go and loot
the shops and other places. There-
fore, if you want to continue emer-
gency for this internal disorder, then
you will have to continue emergency
for ever, because as long as you do
not find out the real causes of these
troubles and try to remedy them, as
Tong as the forces that are creating
unemployment, hoarding, discontent-
ment among the workers etc., are
not checked, this sort of disorder
‘will be there and you will have to
continue the emergency for ever,
‘Same is the case with regard to the
question of China and Pakistan,
China and Pakistan have been there
all these five years. Unless we take
some steps to solve the problem, we
will have to continue the emergency
till China and Pakistan do not exist.
“There is the question of Mizos, Today
we read in the papers that the tribals
of Tripurs are also agitating, Their
1and has been taken away angd that

JUNE 28, 1987 m“mm

is why they are agitating.  Thase
questions will have to be settled,
otherwise the trouble will continue
and politico-socio-economic tensiom
will be there. We must find out what
is the cause of this politico-gocio-eco-
nomic tension and take pecessary
steps to remove it. If that is not done,
it the border question iz not settled
in some way or the other, if the
workers and peasants are not kept
satisfied, you will have to continue
this emergency for ever.

‘1 only want to make a request.
Please lif: the emergency. We have
known it for the last five years. If at
any time there is real danger, it can
be revoked. Therefore, 1 request the
Government to lift the emergency or
they must get oul. If there is an jotu
of shame, self-respect, prestige, love
to the country, love to civil liberties
and fundamental rights guaranteed by
the Constitution, they must know that
there is a limit up to which they can
deprive the people of their rights. - If
they want to deprive them of these
rights for ever, the result will be that
the Government will not be able to
continue. As it has already been
pointed out, using the Emergency
powers and putting persons in jail
will never help and that will not solve
the problem.

Mr. Speaker: Shri Saleem,

There are another six names before



you, Oihorwiu.wh:?li‘s‘the
moving a8 motion like this?

ot Wo Yo ool (A=ifET)
AT FIHT WA, TF #1A & afaw-
xow & fard Fora gom wgdr wranfieal
* fag stz Gerfiem Twgzw # fgmom
¥ fag agraa € Y, gy & wuter
fr o &1 250% A FA@ET FTAT
wFr qAWAFT waAr § 1 Ay fomdr
wIRA WA F mrARw A
& wifge Y § wag v ag & @
wx M fogr o 1 9g Aww T
fir frelY % w97 7 WY og T o darT
& A O QYT & FaT )t ot
& fw iy ¥ fealge felr ot B AT
qHOX F g A WA AL R E 1 I|T
¥ xaddr & Tam f5y o & A
W wurA fod m § ag wivEw
wa Tt At § T fedt smadgw
AT X @ TIN  F WHA @A AGY
foear §

% warx &rHT agw WTIRT TEASg
wifzwa 352 & Ig¥ foars £ TS
yayw s u»T frail feag wgr nar

aiferars ®T gaw aTeaT § WX
SN wTET gw a4 g s wm
¥ 7 w92 Anq W€ gor § WA &
wATHIE 9¢ Wi 37 Ty g
gz &t wifver s o oY dard
% gafeas awm wavan Y o §,
wrc fear wny A ag wgw @ fe
quifas ¥4 97 427 i e &
fAwmasficesranrgaife =
Wit aifeeam fogea & famis wit-
el F aoAT waws § oW G
fea Y T aww AT o7 vy § T
sifeem ar S fg-grma % 9.7 g
g ¢ w< & fr zgema A grwa
ot WY FaR ¥ 9 W |

qafas a# 61 gar ¥ A o
@YY <8 F T Qe swid
¥ o 1 wfag ag ey wr
awar i 352 & &Y wewn § ag @y
agt W | uw TF T qg 21§01
fe gz M Akt fewtrge &1 af §
Jus qufeas fos ov @ fear
mr § N aartw A9 ¥ B

At A TR gife W@

G F TR T F it e
v st ot € oAt (e gl
% wwae frr o o gfare
¢ %Y YeETs fear oy @y § 9@ W
gaw ag § o MNwa a3 gwen feat o
we

1817 hrs.

[Ma. Drrury-Seeaxzz in u.ut.‘hdr.l
waw faft st gy, § W
g o¥ v fr we ganfes wawww
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[sft o g0 wiw]

Yoy Xt aft O, ;g dE e wT
= afige fiway T § 9 % go ot
£t &t wrwr s qowr fag wex
mere 3% 83 g § w ol o #
T 3 DX 1 AT Farm, gl
T KE §AE A, T qwAred S
AT FA 71 75 O o v gow F
NIN A f I 9T wacw qdeew
i a X ot o frem i g
aff art § f& faadt ag aura fear mar
{ fe ww grgara & &% 9, W
wx reaq & A v fiexy faavy
W@ ¥ ST W A feer sy
W §  TARAC N awwr
ANAFT § SAL 1 QW 1, WK
faa®, UAdl QM@ w IRHTH
feqy wan €Y 1 A5t A o frmw WY
qw T W wk § faga WA= A
ik g A R w32 JEa A
%1 Tar FY Lafed agin wigh § v g
Dfafews Fadl ¥, Nfafera aled
# faars a8y s@um™ SXAT IRl
£ <% Y as a1 L s o A gy
EIEAAE R, W@ 45
# aga ¥ ¥ ava 4o § f orddr
®T QAT W A FRay aman a1 g
1 /< 34 farmrad v ok § e e
drc a¢ gedaY w1 gedare (et
& o< it oY e A g AAH T
fieay AT 1 W@ w1 Aava g6ua A Wi fem
gl gea 7 I aais & ALl
¥ § ¥FET g1 WA a7 Ay #
oy ARIWUL v R nw
afesd &Y gfram g« at sav wediz
&) JadY ¥1 iTA® 97 AW T w9
& ww faar an g § o fis
iy arferaen, s Wi A W
wra fygema & awwor § o
fpgrmi R e et 2 gt g,

.....

Bhri M. Y, Saleem: 15 to 20 minutes
were given to the other mambers. I
should be given at least ten minutes.
I have not spoken even for five
tes. I will take two or three
mare,

i

Shri 8. M, Banerjee: There is Emer-
gency; he should finish it early.

Wt %o o weltwy: & v ot
|t q3a § wd we wr a1 fv fom
a0 F T & werareE A @

@ gfrare o gi, Gt ok Formrw e
wre & werar dw A A7 o wwd
e & wr fadt o wew & fawms
R 7 af Y afy § e wg fedft
feardY arwrer &7 ®& P R ¥
¥ ame § e woadY & og
Q¥ A B oY fircware fvar wan § A
aol & witw ¥ gfiesr T ¥ dfew
ot Wt A ax o7 ¥ gfefadiy
¥ faars yagrr &y gq i ST &Y
Faa w1 far 1 ag v faw-
g worer § e fodt o oo & fewrs
o fedt g% qifefower amiangRmm &
fams et »1 A= fear wr
 {

& g o fardy AT g T AT awi
wy wew wem Wi vy ag § fe ok §
o fafrex ¥ agt o Qe ¥ Wy
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we fiar wrar. e qw wf ow ¥
uy ot v ff WX o awr fedt
wew ¥ ay Qererw Y fiva a7 s e
Y wY 37 warel § ay o Ardm
wgt frerdaw §t @ & ot A

O w1 wur der ) T § wgt @%
ey oY AT o e
W o gifew v & fag afefiesr
368 ¥ AwAox Foim T ¥ fag
£ fafrex wga e grow ¥ ag warw,
foar fs ogH swivr & woery
¥ qATFT I ¥ wEe § e
wrgr | &fer IEMA o aoiy f a3
9T JAPT WX F, FWTIR wA Y
wore v far v & v e §7
™ & 7 3% gq fr o qwrame ax
OrEE aTETT W W AwTT § I
TC AR ¥ wETT WY weE @
& araz IR widdegey § aoiw
w & ¥ e firar e ol womr Y
wOFUT Tt iy i I 6 Xw
Qe ¥ wgw qargar w1 & gENT w)
T v & A e anfe g
 aees ¥ o F wrgeeht dor g
srveftenr & qre ag g wwr gAT Ny
¥g 2l #3w ¥ fawrs e woT
gt § WX Q6 {1 grw dur wow
gt § e 7T g W1 W 0T
WA T 9% W IWET q4Ty ATy
XS & Iw v ¥ st 9% frdr
fis gEIT I W 3T Y WD ¥ AT
wor wrgelt 8, 99 ¥ wArdHew Uwew
¥ wwew o wielt §1

wifwr® arr ag & fv wiieww 19
#fr Pt N ot g e A Y
rer ar wrs Qi § far & wrerme vl
feduw Qe WX Fro W{ow¥o W
wic mfwxr ey gy feld w) TR

ASADHA B, 1880 (SAKA)

Statement on
!ﬂwmm

Frar ar qwen &, 3w & TR T AR
ﬁt&;wﬁmmamgaﬁomio
<o %Y apd fuaft wuw WY & 3 o
or wwar § ®faw wifenw 19 W %
wariiea aew g, for o wifeezgew
¥ xu v & wgfait ) fear § oive for
w1 e @ ¥ e fedt gl
N agw W€ Tew oE o 9w ¥ el e
Fre £ wTTo AT T Wy § WA
fifer fedva gwe 15 2 s &)
¥ fay ool 37 ITenT e sl
§ ofe @ g ¥ o o w
wY w7 =T § o § vE v g
v ¥R gera ¥ g wowa
@I

Shri Frank Anthony: My substitute

niotion reads thus:

“This House, having considered
the statement on the emergency
made by the Minister of Home
Aftairs on the 22nd June, 1987,
is of the opinion that immediate
steps be taken for the deletion or
appropriate amendment of article
358 of the Constitution so that
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mmm:nvgm:m
Sangh supported me. Let me explain
the implications.

Tt is generally accepted among
Jurists that an emergency should
never continue for more than six
months when a country is not actually
at war. That is generzally accepted by
jurists, so far as the application of
the emergency powers in any demo-
cracy is concerned. And ] say this
wi.h great respect because I had some-
thing to do with the framing of the
Constitution, that it was obviously also
the intention of the framers of the
Cons:itution, We were framing it in
the context of procedures and practices
in democratic countries. It was ob-
viously their intention that an emer-
gency involving the ouster of the
jurisdiction of the courts, an emer-
gency involving blanket suspension of
fundamental rights, an emergency in-
volving the conferring of absolute and
extraordinary powers, should never be
indefinitely continued when a country
is not at war. That was clear the
intention of the framers of the Con-
stitution,

There is one matter that Govern-
ment and the Home Minister have ig-
nored. Tt is a crucial issue. I am giad
that they want to make the emergency
applicable only to certain selected
sensitive areas.

Aa bon. Member: That is it

Shri Frank Asthony: That is it, but
it is a complete non gequitur,
you delete article 358 or appropriately
amend it, what would it mean? As-

Motion re.

Unless

is trying to build his whole case on
a basis which is completely mislead-
ing.

Bhri Frank Anthony: All right.
am glad the Home Minister has said
that because we had nothing positive
before us.

I am accepting that your amendment
would have involved a suitable am-
endment of 358. Art. 338 ip its
sent form means this—let me state its
application, 358 in its present form
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Emergency
o7 Is our profession oconnected wsk the Home Minister to do it. Look
vith the of the State? 1
v mm - A at art. th':t read utith 359. You already
recause under art. 338, can by an
take away

Shri Frank Anthody: Because I say
irt. 358 is otiose—] mm using a legal
'xpression. It is unnecessary. You
an act under 352 read with 358. You
ave already got a proclamation of
mergency declared. All right. Let
he proclamation go to this extent that
L applies to the whole of India. Then
'‘ou invoke art. 339. The President
omes in. The President say, ‘under
irt. 358, I suspend fundamental rights
n respect of certain areas'.

You have got 352. You have got the
proclamation. Do not withdraw it.
fou have got 339 under which the
>resident says 'T am suspending fun-
lamental rights only with regard to
he border areas. You have every-
hing in the Constitution today. You
lo not have to do anything else. You
mspend the fundamental rights only
ris-a-vis the sensitive areas.

Then you do not have this situation
which 1 referred to, Only the other
lay I had argued and got out one
Banta Singh on the ground that the
wtion against him under the DLR. was
nala fide. I had to go the circuitous
vay because of the DIR. When you
mspend fundamental rights only
inder art 358, selectively, I can im-
nediately invoke art. 19 so that Banta
3ingh or somebody else placed in o

1ve the power to do it and apply tha
proclamation selectively. I would

What I say is this: You have your
pacglamation of gmergency. You
have its application to certain select-
ed areas. Now under art. 338 you
suspend fundamental rights, if you
like with regard specifically to those
particular selected areas. And you
achieve what you say you want tu
achieve. What outrages my conscien-
ce as a lawyer is this indefinite con-
tinuance of the emergency, this per-
petuation. Three evils are preceipi-
tated. The first is you inure the exe-
cutive to the exercise of extraordinary
powers. 1 know several people |in
Delhi itself have been released, they
had been wrongly mala fide arrested,
I got them released, but with great
difficulty, because the D.LR. is cpen
to so much abuse. There is this for-
mation of the habit of the executive
in not only exercising extraordinary
powers, but in abusing those extraor-
dinary powers. What is worse than
that, several members on this  side
have made that point, is that you
erase any sense of emergency from
the minds of the people. After all,
this is a vast country, it is not =8
country, it is a sub-continent, you are
bound to have perenially some kind
of trouble somewhere, but if you keep
crying unecessarily wolf the whole
time, then when you have the wolf
really at your throat, the people will
not respond. and they will have be-
come cynical.

Worst of all, I say to the Prime
Minister: what kind of image are we
projecting. by virtually perpetuating
this emergency what kind of image
are we projecting internationally? My
friend is right, I am a member of (his
International Commission of Jurists,
You are projecting the image intsr.
nationally of a country that is un-
stable. of a country that is in a state
nf siege. of a country that is bedevil-
led by a permanent emergency. That
is the image you are projecting.
And therefors I say to the Home



Mr, Deputy-Speaker: Shri Kabir.
Just ten minutes.
Shri Humayun Kabis: will not

tive evidence before the country and

with the matter under the normal laws
of the land.

Similarly, the Naga affair continued

tained without

Positively and negatively therefore
there is evidence to show that the
emeérgency has not in any way helped
the Government.



7675

Naga area and in a major part of
Assam the Armed Forces Special
Powers Act. They have all the powers
they need and therefore the continua..
tion of the emergency is completely
without justification.

- Motion re.

It you read articles 352 and 380(2)
together, in & sense even today the
Government can declare an emer-
gency in certain parts of the country,
and not the entire country. Article
352 reads: “whereby the security of
India or any part of the territory..”
It is explicitly mentioned there, 359(2)
explicitly mentions that the funda-
mental Rights can be suspended only
_ in certain parts. The constitution
© makers had foreseen this eventuality.
At the same time they made a very
clear distinction between two different
kinds of situations; one is where there

five years. Btrichline ia a very good
tonic but if you give it all the time
to & patient, patient very soon

|
E

ABADHA B, 1680 (SAKA)

These arguments,

On the other hand, even when the
emergency is there, Government can-
not adequately deal with the situation.
I have heard the other day the Home
Minister using the words ‘real emer-
gency', what is the difference between
real and unreal emergency? Have we
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[Shri Humayun Kabir])

the emergency today. If hon. friends
Opposite will put their hands on thelr
hearts and ask their conscience, I
think a majority of them will admit

feafy w1 o w7 A 17 w4y amel
g M oF oo A agt o feafr W 2w
w< fgaar &) avneft @l ¥ A
qUHT wew T Y § T wWy aww
T 9 wreata wfvary & fad o dw
* tfrgre & for o R T W

sy B WAy agammy fv -

gATX Awarfadl 6 W wow @ WY
¥t mdrcaT & I AT wwETEy Qv
farsrre woat wifglr 1 ot 58 fer oy
WY w1z §, Ay agifeat ¥ forw srwTT A

g2 tm & swedw safr ke awr ¥ foren
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wh gt &1 A feafiv ¥ drarenft Rolt
% gwewrein feufer ¥ vy wc fear
I WX ¥ TR ¥ wfinsr wo e
¥ wrow wT fer ard, xw Ay R
BT ¥ wiear wee §, dfew AHfe &
w fagrer fowr gor 84—

Tuft o Sefasg arwofie s |

T & od, o ¥ O wy W *w
Tt §, et wre T ¥ wrewT Sw
¥ fagda g1, &Y o w1 wibw ag )
arert § fie g 1T Fu gre Ow T ey
L2l

1 WATE WY Fwewrety feafy o
Fraet w1y Safeaw § 1 oot o den
*7 wigdwy 11 woRr aw §, 36t o
feafa wreft § &) dmr e &, o &
w1t w2y v fr wox & fomi Wiy O-
ot ww §, & o favw X were &
|« T+ 7g weAT wig felult s
wt feufer o g a1 oft farrg %1 ot
% WU I u« gv qgur o
et ¥ wex Yo7 §, ol g
w1 ofag 2 st §, A dbaw fadoft
waut %1 gEtwer vt & fod, afes
W % 43 gy nepet ¥ qeawr v @ &
fordy oft a1 3w Y T wHTRY AT
o feafir afic ww WY fog welt § oY
g WA WA WOHTT WY & WHIX &7
sfiwere ¥ ¥ freft wue o fpwinwrge
off ¥ yafed  woere « awn
Wt wrrn ST ST w Y, Sl
TR BT GTAH BTN JT ¢ dwzwrlin
feufir o fimgrer  wrrow i Wy wrfigh s

0 ww ¥ wify frafiy oy § et
go for & are g o & Fritew

srarge quitfedie & ddw # iy



879 Motion re,
1 % za fedaw ® wgi aw s
Ay, T X TN g WET
wfwere grov gy § Py derandin
feafar &Y Qe sxaTT ATgE & ot A oft
€ Xore & wfwsre wert ¥ g
* Wt fs xo aIwC F ool & @iy
STETAT & ST AT R

Wy auag Mfiwasafs
ax g} fedt zal Y @& w=fr ¥
qg Tu § dre gonTT g dw Wt gt
fe o ¢1€ aw? ¥ §@ T+ ¥ 67
T @@ dwcadln fafa & faiw
s@ir wr feafy aff wr, ot Fowz
ara g¥ Wyt e @ A a,
afer ww w1 1w ¥ ¥ AW ¥ A
qF FAIRT TOT w7 et g3fera

ABADHA B8, 188) (SAKA)

Statement on
mmﬂo

The Minister of State in the Mini-
try of Education (Shri Bhagwat Jha
Azed): Either he should prove it on
he should apclogise.

it sfiqas weddt (wrorm)
JqTETR WYIRA, WTIA X 9T fiyelw
fear, £ &1 513 A1 # gRar 5 www
g wwr w7 wn fokr e, s
ey ?

= iz ey . W Wiy wd @
Qe foar snm

Mr. Deputy-Speaker. After this ex-

planation, as you cannot substantiate

what you said, in fairness you should
withdraw your statement.

ot wri sohe | IS wERT,
# g agm fe mrd 3 el v W
gwr fedw fag 3wy w femr)
Mr. Deputy-Speaker: You made
mention aboul his daughter's mar-
ringe. That is not fair, In  fairness,
you should withdraw it.
ot 7 wnE . IqTenE wENew,
WY & wrel ey w por—A W H
wh soT A 1 & ¢w W Qe
o6 won wgn § fw fasfy wfiw @
w¥ faar ar fedft oy % @ gor—
gg e ¥ e &) MR e d frwrdt ¥
wigerd., . (vowwwr). | @ ¥
wTE W 7 T A )

oft fve fay: TTRw AERE,
W IR aw v T §, wfge d g
W ok ot @) & o) o
g § o v ww e WY o few

ing debate on the statement T have
made about the continuence of the
emergency. The whols story starts



1681 Motion re.

(Shri ¥. B. Chavan]

with a statement I made on 18th
March, 1967. In order to remind the
House what exact'y was the commit-
ment made at that time, T would llke
to read a portion of it:

“The Proclamation of Emer-
gency which was made in the
wake of the Chinese aggression
has been reviewed, In actual prac.
tice, the Government has al-
ready restricted the exercise of
emergency powers to certain
sreas only.

Now comes
part—

‘he most operative

“It is their intention to seek
constitutional authority to termi-
nate with effect from 1st July, 1867
the state of emergency in all parts
of the country except whore ab-
normal conditions still persist.”

corporated in the Constitution is based
on articles 352, 353, 338 angd 359 of
the Constitution. The concept of
emergency is total and na‘iomal in
ts scope, as Mr, Gopalan said. That is
the present constitutional position.
There is no doubt about that. But in
the course of the last few years a
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can be applied only to certain parts
of the country. This is the
thing. On 18th March T did not say
that we would completely revoke
the proclamation of emergency. 1
said that our intention was to seek
constitu*ional authority to apply the
emergency to only certain parts of
the country. Today the emergency s
indivisible, total and national. Ewven
thiz is a fact. It is not a ques‘ion of
merely sentiments. Certainly

parts of the country. What is our
asscasment of the conditions that exist
in those par‘s of the country? That
is. really speakinz. the basic point in
this whole controversy. The consti-
tutional asoects can be congidered
later. T will consider the suegestions
given bv mv hon. friend, Shrl
Frank Anthomy, a little Ia‘er,
the whole thine now depewmds upnn
what [x our assessment of the condi-

4

A charge was made, based on their
own politieal theory, that this emer-
gency is being continued only +to
continue the war we are waging with
the tribals in the eant. Tt was said,
we are doing it because we want to
have the emergency powery to  Geal
with the internal conditions, becaues
we want to intensify the police State
that exists. This was the theory that



ing continuation of thisz emergency to
deal with the internal problems, The
characer of the problem changes
when externsl powers take interest,
take a hand in these affairs and un-
dertake operations of subversion with

including Jammu and Kashmir, Pak-
istan and China, individually and
jointly, take iInterest in subversive

of Pakistan and China is
we cannot afford to ignore. That s a
reality. When that collusion is making
itsel? operative very effectively in

that. I am not arguing tha* point

My major point today is that these
ew factors v-ake the pizture of
Nagaland, Mizg land, Jammu and
Kashmir, completely a different pic-
ture. It is not a question of merely
internal trouble. We are, certainly.
capabie ecough to face internal
trouble, not only in thi the
areg but in the rest of the parts of
“a comtry. That ‘have
glven an assurance that

powers will not be used in the
of the country except in the
areas. That assurance stands. T know
wmebody will ask: How are you



Liberats the
Shri ¥. B, Chavan: This is how 1t
Shri 8. A, Dange: That you
recmove Emergency. meanh
sars ¥, B, Chavan: They take peo- .
ples fighting for the cause of thelr
sovereignty, for the separation from

Shri 8 A. Dange:
comes off,

people.
the Indian Constitution, as a libera-

tion of the people.

1a

said
you:

Ourlamuonhnottomehmn
‘be fundamental rights of the people.
mtbebﬂndtoeetﬂindmm'to

I ask
an answer to that

the pationa! security .
That is a reality. What is the answer

for that?
shri 5. A. Dange:
Emergency

problem?

I qi o jipam
a 2 mm Mu m ’
! 3 mm IR mmmmmmeMMN 1
HER LR
LA mmm&m _
§ wi w3l wNig @ g™ 2 ‘
LI FY me 3 mgm“wmhmmm i
I M TR TS a

it LI
HE HE R meﬁ&&h
ikl kil
mwwmmmmme.mmmm MWWMWWWMm, memﬂh.
w 2a m un
mmm iy, o miwmm w.&m



S 1 ]

7687~ Motion re.
i9 hrs.

Shrj Y. B, Chavan: I have given him
the clarification, the answer,
That is tne answer. That is being
done and if still the problem is

not solved, it is not because of the
people of Nagaland but it is bzcause
somebody is trying to instigate ihem.
It is the third hand that makes the
whole thing very sinister and it is
this sinister part of it that we have
to fight and that is exactly why we
want the emergency power. This ;s
my case. I have repeated the same
thing. There is nothing much to say
My bhasic case is based on the politi-
cal aspect. But at the same time we
do not say that we want this power
indefiniely. As I have said, we are
ourselves very conscious of  this
problem—the entire Guvernment. The
Prime Minister has been very conscious
of this position for the last year and
a half and whenever occasions
for discussing this matter, she has
been very much sensitive about the
question of Emergency. But when it
is a question of academic like or dis-
iike and a real danger to the rational
security, you have to take hard deci-
stons, dutiful decisions and this is one
of those decisions. I hope the House
will accept it.

Shri Thirumala Rao (Kakinada):
May I make 3 request....

Mr. Deputy-Speaker: No questions
please. He has a right to reply. He
may finish in three or four minutes.

Shri Hem Barua: The hon. Heéme
Minister has advanced certain argu-
ments in favour of perpetuating the
Emergency in this country but he has
not dealt with certain vital points.
The vital points, I would say, relale

to the suspension of fundamental
rights guaranteed to us under the
Constitution.

Now the existence of China  and
Pakistan is a historical fact and

Pakistan and China might be inimical
to us for years together. Since the
existence of Pakistan and China is a
historical fact and since they are gning
to be intransigent for a longer period,
does he propose to continue the Emer-
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gency till such time when they be-
come friendly to us once again, which
is not possibie?

Shri Y. B. Chavan: I have already
said that our idea is not to contianue it
indefinitely. We are going to review
the whole position sometima in
November or December.

Shri Thirumala Rao: I request you
to give me just one minute. The res-
ponsible leaders of the UDPTA LG
have levelled a charge against 1he Ger -
ernment that the Emergency
continued by the Coungress Parly tc
perpetuate itself in pewer. The Cou-
gress Party depends on its demceratic
strength. I hope the Home M:inisier
will reply to this argument of the op-
position.

Shri Y. B. Chavan: I have already
answered.

Y
ey
2 oc1ng

Shri Hem Barua: The suspension of
the fundamental rights because of the
imposition of the continuation  of
Emergency is a very disgusting mat-
ter. It is said that there is posture
of hostility, poised by China against
us. I agree in that but at the same
time I say that this Emergency ‘is not
the answer to the posture of hostlility
posed by China. I have been saying
times without number' that- we mast
build up our ‘economic and-:military
strength to face the challenge. that is
poised against us by China, as also
by Pakistan. In this connection,”. I
would say another thing. Let not this
Government depend on the so-calied
umbrella to be assured either-by the
United States or the USSR. This, I
say, because of our experience jn the
recent West Asian conflict. What hap-
pened in that conflict? President
Nasser depended too much on the help
of Soviet Russia, but that help ultima-
tely did not come; even China assured
him that China woulg bz ready to help
the U.A.R. provided Soviet Russia does
not help her. But during the cen-
flict, what happened. China tried %o
encourage President Nasser with
Mao’s thoughts. For all ailments,
China has only ane mantram, namely
Mao’s thougnts. President Nasser might
‘or might not defend his socialism with



Mr. Deputy-Speaker: I ghall now
put substitute motion No. 4 by Shri
Madhu Limaye to the vote of the
House,

Shri Madbu Limaye: Please read i,

That for the original motion,
following be substituted, namelyi—

oI i, e
. on emergency made
by the Minister of Home Affaira on
the 22nd June, 1067, recommends to

further, since the normal laws of
the land clothe the Government with
enough powers to enable it ¢o deal
with any situation that might arise,
the state of emergency be terminated
forthwith.” (4)

The motion wos negatived,

Mr. Deputy-Speaker: I shall now
put substitute motion No. 8 by Shri
Surendranath Dwivedy to vote.

The substitute motion No. 5§ as
put and negatived.

Mr. Deputy-Speaker: I shall now
pPut Shri Humayun Kabir's substitute
motion, namely substitute motion
No. 8 to vote,

The substitute motion No. 8 was put
and negatived,

19:08 hrs,

The Lok Sabha then adjourned #ill
Eleven of the Clock on Tussday June
27 1967 )Asadha 6, 1880 (Suke).
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